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HOUSE OF THE PEOPLE
Thursday, 22nd April, 1954.

The House met at a Quarter Past Eight
of the Clock.

[MR. SPEAKER in the Chair]
" ORAL ANSWERS TO QUESTIONS

MiLx SuppLy SCHEMS,
PATNa

Co-OPERATIVE

*1971, Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Central Government have sanctioned
a loan of Rs. 1 lakh for the co-opera-
tive milk supply scheme at Patna;

(b) the terms and conditions on
which the loan has been sanctioned;

(c) the time when it is actually to
be made available to the sponsors of
the scheme; and

(d) how the scheme stands at pre-
sent?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) No.

(b) Does not arise.
(c) Does not arise.

(d) The Bihar Government have
been informed that it was not found
possible by the Indian Council of
Agricultural Research to accede to
their request for a loan as it was felt
that no research was involved in the
scheme which should therefore be
financed entirely by the State Gov-
ernment.
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Shri Jhplan Sinha: May I know if
the Bihat Government gave any
reasons for their part when they
approached the Central Government
for the loan?

Dr, P. 8. Deshmukh: So far as my
Ministry is concerned, an application
or request can fall only under the
I.C.AR. schemes, and that is all that
I know about it.

Shri P. C. Bose: May I know if
the Central Government has advanced
any loan on account of milk supply
schemes to any other State?

Dr. P. §. Deshmukh: That may fall
under a different category thag the
I.C.AR.

Bhri T. S. A. Chettiar: Under what
category does the Central Govern-
ment give support for milk co-
operative societies?

Dr. P. S. Deshmukh:; There is a
certain amount of provision for helping
co-operative endeavour in the Five
Year Plan.. Recently we have tried to
allocate some money for helping the
establishment of dairies, but the
schemes have not yet been started.

TBLEGRAPH OFFICES

*1972. Shri B. C. Samanta: Will the
Minister of Communications be pleas-
ed to state:

(a) how many telegraph offices were
epened in 1053-54;

(b) how many of them are in rural
areas and how many in urban areas;
and

(c) how many applications were re-
ceived for opening telegraph offices
during that period?
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) to
(¢). The information is being collect-
ed and will be furnished as soon as
it becomes avalilable.

Shri §. C. Samanta: May I know
what relaxations in opening rural
post offices have already been given
and what relaxations Government
propose to give in future?

Shri Raj Bahadur: Does the hon.
Member mean telegraph offices or
post offices.

Shri 8. C. Samanta: Yes.

Shri Raj Bahadur: To begin with,
every district headquarters will be
connected with telegraph and tele-
phone or a post office will be con-
verted into a combined office. Then in
the case of sub-divisional or tehsil
headquarters, we propose to estab-
lish telegraph facilities in case the
amount of loss does not exceed
Rs. 1,000 per annum, if there is no
telegraph office within a radius of
five miles.

Shri S. C. Samanta: May 1 know
whether any relaxation in  the
guarantee with regard to opening
telegraph offices has been given?

Shri Raj Bahadur: It has been
given in the case of State Govern-
ments who moot the proposal and for
that purpose they can pool the
revenue and expenditure of all P. &
T. offices which they propose te
guarantee, so that guarantee is taken
in respect of the difference between
the revenue from and expenditure om
all the proposed offices put together.
Then for the Assam area we have
relaxed the conditions further—in all
six statlons.

Shri S§. C. Samanta: May 1 know
whether State Governments will
derive any benefit by enjoying this
privilege?

Shri Raj Bahadur: Yes,
know of one case—Bombay.

And 1
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Sardar Hukam Singh: Which are
those 6 district headquarters stations
which could not fulfil the conditions
of 5,000 population or loss of less
than Rs. 500 that have been given re-
laxation under these rules?

Shri Raj Bahadur: One in Orissa
and five In Assam area. That was
more because of the difficulty of
terrain and accessibility of the Head-
quarters of those districts. We are
taking steps however to take the Tele-
graph there also.

INSURANCE PoLicies oF DiISPLACED PERSON

*1974. Shrl R. N. Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the Government of
India will accept the liability for the
Postal Life Insurance Policies of those
displaced persons who have migrated
to the Indian Union after 31st March,
1948;

(b) if the answer to part (a) above
be in the negative, whether Govern-
ment will take up this matter with
the Government of Pakistan and treat
this question on a par with the evacuee
property question;

(c) whether it is a fact that the
Government of Pakistan have recently
amended their Postal Life Insurance
rules under which the policies of these

disglaced persons will be forfeited;
an

(d) whether Government have re-
ceived any representation in this re-
gard?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) No.

(b) The Government of Pakistan
have recently agreed to the settle-
ment of claims on account of such
policies (matured as well as the capita-
lised value of unmatured policies)
through the Central Claims Organisa-
tion.

(c) The Government of India have
no information in the matter.
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(d) ‘Some insurants while pleading
that the liabilily for their policies
should be assumed. by the Govern-
yment of India have pointed out that
the Government of Pakistan have
not recognised the payments of
premia made in India and have
4reated their policies as lapsed.

Shri Gldwani: Is it a fact that such
policy-holders who have their clainis
on the Government of Pakistan have
now been asked to put in their claims
Yor the sums assured with the Gov-
ernment .of Pakistan? If so, Is it
possible for the Government of
Pakistan to pay these claims when
the premia for the last five years are
being received by the Government of
India?

Shri Raj Bahadur: As I have sald
Just now, the scope of the functions
of the Central Claims Organisation of
the Government of India has been
‘widened to include this particular
class and category of claims. As such,
the claims have been called for. So
far as the question of payment of
premia and the guestion of premia
already paid in India are concerned,
I have already assured the House
that there is no loss involved and in
«<ase the Government of Pakistan re-
fuses to accept these premia, then this
amount | will be refunded to the
insurants.

Shri Gidwani: 1Is it a .act that
premia were recovered from India
from displaced persons who joined
service under the GCovernment of
India and State Governments?

Shri Raj Bahadur: We gave it as a
matter of concession and convenience
¥or the insurants. We allowed them
to pay their premia In India %ecause
there are no definite arrangements for
this purpose with the Government of
Pakistan. But that also continued only
till 13th January, 1952, After that,
we did not accept premia as such
because the Government of Pakistan
advised that premia should be paid
through the normal banking channels.
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Shri Jethalal Joshi: May I know
whether the disparity between market
value and the official value of the
Pakistan rupee as compared with the
Indian rupee wil affect these insur-
ance policies?

Shri Raj Bahadur: That 18 a ques-
tion which should be addressed to the
Ministry of Finance.

Tuse-WELL SCHEME IN Biuar

*1975. Shrl Bibhuti Mishra: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total amount advanced to
the Bihar State under the tube-well
lt;heme up to December, 1953;

(b) the area that will be irrigated
by a tube-well; and

(c) the approximate irrigation
charges per acre?

The Minister of Agriculiure (Dr. P.
8. Deshmukh): (a) Rs. 83-01 lakhs.
(b) 400 acres -approximately.

(c) Irrigation charges range bet-.
ween Rs. 8 and Rs, 15 per acre for
cereal crops and Rs. 25 and Rs. 453
for cash creps.

o fanpfer fawr w1 3 g
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Pandit D. N. Tiwary: May I know
whether it is the policy of the Gov-
ernment to dig tube-wells at those
places where minor, medium or
major irrigation works are taken up?

Dr. P, S. Deshmukh: No, Sir. As
far as possible, we do not want to
have any tube-wells where there is
likelihood of any irrigation schemes
being operated. The choice of these
spots is made by the State Govern-
ment.

EMPLOYEES' STATE INSURANCE SCHEME

*1976. Dr. Ram SBubhag Singh: Will
the Minister of Labour be pleased to
state:

(a) the number of industrial work-
ers who are covered by the Employees’
State Insurance Scheme State-wise;
and

(b) in how many industrial centres
this scheme is likely to be extended in
the year 19547

The Minister of Labour (Shri V. V.
Girl): (a) and (b). A statemnep
giving the required information is
placed on the Table of the House.
[See Appendix VIII, annexure No. 58.]

Dr. Ram Subhag Singh: In view of
the fact that this scheme is going to
be introduced in several States, may
I know whether the State Health
Department wiil also be consulted in
working out the scheme?

Shri V. V. Girl: Yes; certainly.

Dr, Ram Subhag Singh: May I know
whether the benefit of this scheme is
also given to the workers’ families, so
far as medical ald is concerned?
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Shri V. V. Giri: We are examining
that question.

Shri Sinhasan Singh: May I know
whether this scheme is proposed to
be extended to the sugar mills also?

Shri V. V. Girl: Not at present.

Shri Bansal: May I know what is
the experience of the Government of
the working of this scheme and
whether they are satisfled with the
functioning of this scheme?

Shri V. V. Girl: We are satisfled,
and we are progressing in a favour-
able manner.

Shri Punnoose: The statement says
that the scheme is going to be ex-
tended to certain towns like Alleppey,
Trichur, Quilon, etc., in the Travan-
core-Cochin Slatee May I know
whether the Government have got
figures to show the number of workers
who enjoy the benefit of this scheme?

Shri V. V. Giri: I would like to
have notice of this question.

Dr. Ram Subhag Singh: In reply to
the supplementary question put by
Shri Sinhasan Singh, the hon. Minis-
ter said that it is not going to be
applied to the sugar factories, but in
the statement, it is mentioned that it
is going to be applied in Dalmianagar
which is a sugar factory area. May
I know whether the sugar factory of
that place will be excluded or in-
cluded?

Shri V. V. Girl: It is area-wise.

RAILWAY TRAINING CENTRES

*1978. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the number of persons under
training at present in the various Rail-
way Centres in India; and

(b) the subjects in which they are
receiving training?

The Deputy Minister of Railways.
and Transport (Shri Alagesan): (a)'
7167. This censists of apprentices and
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.other recruits who are undergoing
training for appointment to various
posts on Railways and serving rail-
way employees who are undergoing

refresher and promotion courses.

(b) Theoretical and practical train-
ing required for filling the wvarious
posts on Railways, eg. Guards,
Drivers, Station Masters, Signallers,
Booking and Parcel Clerks, Ticket Col-
lectors, Train Examiners, Firemen,
Permanent Way Inspectors, skilled
workers, Journeymen, Chargemen, and
Assistant Mechanical Engineers.

Shri D. C. Sharma: May 1 know
‘whether it is the policy of the Rail-
‘way Ministry to have these centres at
regular intervals for special courses?

Shri Alagesan: We are having
these schools. In fact, a committee of
railway officers is also going into this
question to improve these {facilities,

Shri D. C. Sharma: How many re-
fresher courses were held last year?

Shri Alagesan: I do not have the
mnumber at present, but we have got,
on the whole, about 32 training
centres covering all railways includ-
jng the Chittaranjan Locomotive
“Works and the new factory at
Perambur.

Shri D. C. Sharma: In what way
are the promotions of these persons
dependent upon the training which
‘they get and upon the reports which
the authorities get from those train-
ing centres?

Shri Alagesan: If they pass through
these courses successfully, they are
promoted. If the hon. Mémber has
got any particular venue in mind, he
can put a separale gquestion.

.

Shri Nanadas: May I know what
considerations have been shown to
the Scheduled Castes and Scheduled
Tribes in the matter of selection for
this training course?

Shrl Alagesan: When they are pri-
marily selected, the percentage applies
both to the Scheduled Castes and
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Scheduled Tribes. We are trying to
reach the percentage as much as
possible.

W Wy

* Qe oft Ty iag : FoT afcnge
#4 7% TR WY FA FA F

(F) te4R-43 & fFad 27 @
wgrat arer fadet & Wiy smar;

(=) = ag ww § fF s feg
TT wTe &7 H74@ ¥ gfawg AT
WEM I ST T, AW

() afx i, &t wo¥ a1 wreor §7

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
to (c). Information regarding the
total quantity of imports in desd
weight tons of cargo and the propor-
tion thereof carried by Indian ships
is not available. The available statis-
tics show, however, that the percent-
age of the net registered tonnage of
Indian ships to the total tonnage
which entered with cargoes at Indian
ports was 74 during 1952-53. This
gives a rough idea of tire import trade
carried by Indian ships.

=it vome feg ;W § o wwar
g fe aoe & o B dar wiwar
¢ forad amar o &% fr fegear &
arge ¥ frad w1 qrHTT wwET 7

Shrl Alagesan: As I said, we have
got statisties relating to Indian ships
only. We do not have the statistics
relating to foreign ships.
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Shri Alagesan: The percentage given
by the hon. Member is not correct.

The correct percentage is 7-4. That
has been given in the answer itself.

off vgae feg: g @Y Fw ¥
wqiHe wree TN f5d 4, gW AW ¥
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Mr. Speaker: He does not want the
tonnage.

Shri Alagesan: In fact, we do not
have the statistics at present. A sub-
committee of the National Harbour
Board has been constituted to go into
this guestion of compiling the statis-
tics. After their recommendations are
received, we will be able to give the

statistics, when these comparable
figures will be available.
. HORTICULTURE COMMITTER

¢1980. Shri Sanganna: Will the Min-
ister of Food and Agriculture be pleas-
ed to state which of the recommenda-
tions of the Horticulture Committee of
the Indian Council of Agricultural Re-
search have so far been implemented?

The Minister of Agriculture (Dr. P.
8. Deshmukh): The recommendations
of the Horticulture Committee of the
Indian Council of Agricultural Re-
search with which the Government of
India are concerned have been im-
plemented by them, as far as possible.

Shri Sanganna: May I know whether
any new methods have been conteme
plated by Government for the deve-
lopment of horticulture, and if so,
what are they?

Dr. P. §. Deshmukh: The question
relates to the committee and its re-
commendations. I can give you the
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recommendations which HRave been
accepted by the Council, if required.

TeLEGRAPH OFFICE AT BIrAUL

+1985. Shri Anirudha Sinha: Will the
Minister of Communications be pleased
to state:

(a) whether it is a fact that a tele-
graph office for Biraul police head-

quarter in Darbhanga District was
sanctioned four years ago but has not
so far been opened;

(b) if so, the reasons therefor; and

(c) how much more time it will take-

to open a telegraph office there?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) Some of the stores required for-
the work were not available.

(c) The office will now be opened
in about three months’ time.

ot wfreg fag: ag = A
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Shri L. N. Mishra: May I know
whether there is any other proposal
to start new telegraph offices in the
same district—Darbhanga?

Shri Raj Bahadur: It is not possible
for me to answer from memory.

ANDAMANS AND NICOBAR ISLANDS

*1988. Shri P. Ramaswamy: (a) Wilt
the Minister of Food and Agriculture
be pleased to state what measures
have been taken to fully tap the
forest wealth of Andaman and
Nicobar Islands?
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(b) What output of timber {s ex-
pected annually from these forests?

(c¢) What arrangements have been
made to export this timber to the

mainland speedily?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) Forests of the
South and Middle Andamans are
worked by the Andamans Forest
Department, while those in North
Andamans have been leased out to a
firm for 25 years from 31st August,
1951. Nicobar Islands have recently
been explored and steps are being
taken to exploit their forests.

(b) The maximum possible output
is estimated at 1'5 lakh tons, but the
quantity of timber extracted each
year is determined after taking
various factors into account.

(c) A ship has been chartered by
the Government for moving timber
extracted by the Forest Department
regularly to the mainland. Additional
ships are being chartered when neces-
sary, but arrangements have recently
been made with the Indian Coastal
Conference for the transport of tim-
ber at agreed freight.

The timber extracted for the North
Andamans by the firm referred to in
part (a) of the question is trans-
ported in a ship owned by it and an-
other chartered for the purpose.

Shri P. Ramaswamy: May I know
how much quantity of timber was
exported to various parts of India
last year and what is the profit that
Government got?

Dr. P. 8. Deshmukh: I am afraid I
have not got the detailed figures, be-
cause they are not avallable at the

moment.

Shri Bhagwat Jha Azad: In view of
the fact that the Government is ex-
ploiting timber resources in the
Middle and South Andamans for long,
what was the reason that prevailed
with the Government for giving the
contract to a private company?
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Dr. P. S. Deshmukh: The contract
was given in 1951, There were dis-
cussions and consultations on this
question for about two years. I could
not detail all the reasons why it was
so given,

Shri Punnoose: May I know the
cost of timber imported from the
Andamans and how it compares with
local timber?

Dr. P. 8. Deshmukh: I would like
to have notice.

Shri Bhagwat Jha Azad: When the
contract has been given to a private
company in North Andamans in 1851,
what has been the royalty that Gov-
ernment is getting for the last two
years, compared to the revenue that
Government was getting when if was
being exploited by the Government
itself?

Dr, P. S. Deshmukh: Actually, there
is an improvement in the revenue
that Government derives. s

UNCLAIMED GoODS ON RaILWays

*1988. Shrl K. C. Sodhia: (a) Will
the Minister of Rallways be pleased
to state the total amount realised by
the Indian Railways, Zone-wise, from
the sale of unclaimed goods during
1853-541

(b) Were any claims made by the
public after such sales and if so, how
many of them were investigated and

settled?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
A statement showing the required In-
formation for 1953-54 (up to 3lst
December, 1853) is placed on the
Table of the House. [See Appendix
VIII, annexyre No. 59.]

(b) In a few cases Rallways
receive clalms after the goods have
been auctioned, but separate statistics
of such cases are not maintained.

Shri K. C. Sodhia: What will be

the rallway dues to be paid for on

these articles, for which they were
auctioned?
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Mr, Speaker: He wants to know
what are the amounts due to the rail-
way by way of railway freight.

Shri Alagesan: I do not have the
figures for that.

Mr. Speaker: Next question.

Shri K. C. Sodhia: May .1 know
under what head this amount is
credited?

Mr. Speaker: The hon. Member
takes such a long time to put his
next question.

Shri K. C. Sodhia: I am sorry, Sir.

Shri Alagesan: 1 do not know under
what head this amount is credited.
Unclaimed articles are auctioned
after the passage of the required
period. The unclaimed articles are
collected and sent to the lost pro-
perty office and they are disposed of
by auction. I do not know under
which head the amount is credited.

CENTRAL BANK OF INDIA EMPLOYEES

*1989, Shri H. N. Mukerjee: Will
the Miuister of Labour be pleased to
refer to the reply given to starred
question No. 848 asked on the 8th
March, 1854 regarding an industrial
dispute between the Central Bank of
Indla Ltd., and its employees concern-
ing the quantum of bonus for 1952
and 1953 and state what decision has
been taken in the matter?

The Minister of Labour (Shri V, V.
@Giri): The matter is under considera-

tion and a decision has not yet been
taken.

Shri H. N. Muokerjee: On the oth
of March, we were told that the decl-
sion was to be taken very shortly.
Today also | get the same answer.
Can I have some Indication as to the
time-limit within which this decision
will be taken?

Shri V. V. Girl: I must confess that
there has been delay in the matter
but I am sure in the course of two
or three weeks a decision will be
taken.
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Shri H. N. Mukerjee: May I know
it it is a fact that the Chief Labour
Commissioner was convinced on the
facts of the pase that the employees
were entitled to the bonus and the
Bank had the capacity to pay?

Shri V. V. Girl: He conducted.....
Mr. Speaker: Order, order.
SuGgar PRODUCTION

#1990, Shri Sarangadhar Das: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the arrangements which are be-
ing made by Government to step up
production of sugar;

(b) whether the existing installed
capacity is fully ufilised;

(c) if not, what is the percentage
of idle capacity; and

(d) how many additional factories
have been planned for 1954-55 and
1955-56 and for what capacity?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) The increase in
production of sugar is sought to be
achieved by (i) increase in the pro-
duction of sugarcane by intensive
cultivation; (i) installation of new
sugar factories having an annual pro-
duction capacity of 45 lakh tons.

(b) No.
(e) 3:58 per cent.

(d) Licences for establishment of
7 new factories by shifting idle or
unsuitably located plants, and one
factory by importing a complete plant,
have been granted. It is difficult to
say how many of these would be able
to start crushing during 1954-55 or
1955-56. Number of further factories
to be erected will depend upon the
crushing capacities of the plants to
be ererted in each case. The target
for additional ecapacity is, however,
4:5 lakh tons.

Shri Sarangadhar Das: May I know
if refining of imported raw sugar is
one of the items for stepping up pro-
duction?
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Dr. P, 8, Deshmukh: So far as I
know, a proposal to that effect is
ander the consideration of the Gov
-ernment.

Shri Sarangadhar Das: May I know
if the idle capacity is due mostly to
the worn-out condition of the machi-
qery?

Dr. P. §. Deshmukh: Not in every
«case; but, there is some truth in what
my friend has said.

Shri Kelappan: May I know if the
‘(Government have considered the
possibility of meeting the deflcit by
ipalm gur made on cottage basis?

Dr. P. 8. Deshmukh: That is a
geparate question. But, we are trying
‘to encourage the palm gur industry.

Shri N. B. Chowdhury: May I know
whether the Government have con-
sidered the question of the payment
of an economic price to the growers
10 increase production of sugarcane?

Dr. P, S. Deshmukh: Since hon.
Members are so much concerned
about the price, that matter i{s con-
stantly under the review and con-
‘sideration of Government.

Shri Achuthan: May I know what
-steps have been taken by Govern-
‘ment to step up production of sugar-
cane and whether they intend to
borrow any term for this just as they
have got the ‘Japanese method of
-cultivation’ of paddy?

Dr. P, 8. Deshmukh: So far as
the...
Mr. Speaker: I do not think the

question need be taken seriously. The
"-seriousness of the first part is lost in
the second part.

Shri Gidwani: Are Government
aware that the prices of sugar are
goaring very high?

Dr. P. 8. Deshmukh: In some
places they have shown a rising
tendency.
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Shri Bhagwat Jha Aszad: In how
many cases have the managements
been granted permission to shift their
factories, and in how many cases
sanction has not been granted?

Dr. P. S. Deshmukh: I could not
give details about this. But, it is a
fact that some managements have
been permitted to shift their factories.

Shri Sarangadhar Das: May 1 know
in which area, whether in the north

. or the south, this intensive cultiva-

tion is going to be carried on?

Dr. P. 8. Deshmukh: We intend to
cover UP., Bihar and the Punjab.
The sugarcane yields in the south are
already very encouraging and good.

RaiLwaY ACCIDENT

*1991. Sardar A, S. Saimal: Wil
the Minister of Railways be pleased
to state:

(a) whether a departmental train
was derailed on the Bth April, 1954
at 10-30 p.M. near Ahju Station on
the Nagreta-Joginder Nagar Section
on the Northern Railway;

(b) the causes of the accident;

(c) how many were killed and how
many injured; and

(d) whether any inquiry has taken
place and if so, the findings? ’

The Deputy Minister of Railways
and Traunsport (Shri Alagesan): (a)
At about 22-10 hours on 8th April,
1954, an Up Special, arranged for
departmental requirements, derailed
while running from Ahju to Joginder-
nagar station on the Nagrota-Joginder-
nagar Section of the Northern Rail-
way. On the date of the accident,
the line was not open for public traffic,

(b) and (d). The Government
Inspector of Railways, Lucknow. com-
menced his enquiry on 19th April,
1954. His report Is awaited:
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(c) 8 persons were killed and 14
injured

Sardar A. 8. Saigal: May I know
what was the total loss incurred by
the derailment of the department

train? )
Shri Alagesan: About Rs. 48,500.

Sardar A. 8. Baigal: May I know
whether any compensation has been
given to the families of the deceased?

Shri Alagesan: Of the three that
were killed, two were rallway em-
ployees and the third person was the
wife of an employee., It was a depart-
mental train and not a passenger
train and, so, it is not covered by the
ordinary rules of compensation.
Under the ordinary service rules,
they may be getting some compen-
sation.

SHIPPING

*1993. Dr. Ram Subhag Singh: Will
the Minister of Transport be pleased
to state:

(a) whether Government propose to
acquire any additional tonnage of
shipping during the year 1054; and

(b) if so, the additional tonnage
proposed to be acquired?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). There is no proposal for
Government to acquire additional
tonnage on their own account during
1954. Shipping is in the private sector
and several shipping companies are
known to have plans for the pur-
chase of ships. From present indica-
tions the tonnage to be so acquired
is likely to be about 72,000 GR.T.
during the financial year 1954-55.

Shri M. D. Joshi: Can Government
tell us whether the private sector
intends to increase the tonnage so
far as coastal shipping is concerned?

Shri Alagesan: The tonnage I have
given embraces both coastal and

overseas shipping.
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Shri Jethalal Joshi: Is it a fact
that two indigenous ships, probably
of Scindia’s, plying between India and
foreign countries have been with=-
drawn from service and to that extent
the tonnage is reduced? What is the
tonnage reduction?

Shri Alagesan: These were passen-
ger ships which the Scindias were
running, It is true they have been
withdrawn. They have been sold to the
Eastern Shipping Corporation and
they are thinking of using those ships
on the India~Africa and perhaps the
India-Burma run.

ApuLT CIVILIAN TRAINING SCHEME

*1994. Shri D. C, Sharma: Will
the Minister of Labour be pleased to
state the subjects in which training
is given under the Adult Clvilian
Training Scheme?

The Minister of Labour (Shri V. V.
Girl): A statement is placed on the
Table of the House. [See Appendix
VIII, annexure No. 60.]

Shri D, C. Sharma: May I know
how many persons are receiving
training under the technical section
which consists of 32 branches. and
under the vocational section which
consists of 23 branches?

Mr. Speaker: The hon. Member
wants the figures of the personnel
under training separately for the two
sections.
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Shri V. V. Girl: There are at pre-
gent 50 technical and vocational train-
ing centres and institutes in the
country, with a total capacity of 9508
under the Adult Civilian Training
Scheme, and 2,760 under the Dis-
placed Persons’ Training Scheme.

Bhri D. C, Sharma: I take it that
about 12,000 persons are being trained
under these schemes, and would like
to know what avenues of employment
are open to them and how the Minis-
try of Labour is going to see that
they are employed.

Shri V. V. Girl: They have been
very much in demand and they ares
getting employment after the tralning
is over.

Shri D. C. Sharma: May I know if
all the persons so far trained have
been employed, and if all are not
employed, how many are on the wait-
ing lst?

8hri V. V. Girl: Our information is
that most of them have been em-
ployed and out of the few that have
not been employed, some are on the
waiting list.

Shri K, Subrahmanyam: Is it not a
fact that the UP. and Bombay Gov-
ernments have not recognised the
diploma of these training Institutes?
What action has been taken by the
Government In this connection?

Shrli V. V. Girl: We are trying to
persuade those Governments to re-
cognise the diplomas,

Postal HoLIDaYS

*1995. Shri Sanganna: Will the
Minister of Communications be
pleased to state the basis on which
postal holidays are declared?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): Post
office holidays numbering 16 per year
are granted on the basis of the im-
portance of the festival from the
national point of view and are
observed on the same dates as far as
possible throughout India. Ordinarily
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Post Office holidays are observed on.
the same dates as Telegraph holidays
as In most cases telegraph work is.
done in Postal Combined offices.

Shri Sanganna: May I know
whether the State Governments have
been consulted before the holidays
are declared for the respective areas?

Shri Raj Bahadur: As I said, we:
fix the holidays on the basis of all--
India importance and we also take
into account the principle that the
holidays should be for all the import-
ant festivals and communities,

Shri Sangamna: May I know
whether the Postal Cirrle, Orissa. has
recommended Pongal and Car Festi-
val for holidays?

Shri Raj Bahadur: We have pres-
cribed a uniform number of the holi-
days, and we have allowed that in
lieu of Shivratri, local holidays may
be allowed.

Shri Punmoose: Is it not a fact that
Onam, which is an important festival
in the Malabar District, is not declar-
ed as a holiday. and that representa-
tions in this regard have been.
received by Guvernment?

Shri Raj Bahadur: We received re-
presentations, but I said that there is
only one holiday which can be inter-
changed, namely, Shivratri, and for
that. necessary adjustments have been:
made.

Shri Saramgadhar Das: May I know-
if Government are considering the
necessity of reducing the number of
holidays?

Shri Raj Bahadur: The opinion of
the hon. Member will be taken into
account.

HYDERABAD-DELHI NaTIONAL HIGHEWAY

*1996. Shri P. Ramaswamy: (a)
Will the Minister of Transport be
pleased to state what is the present
plignment of the National Highway-
connecting Hyderabad with Delhi?



_2221 Oral Aaswers

(b) At what places have the un-
connected portions to be linked up and
what are the plans for completing the
links?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The route between Hyderabad and
Delhi running along National High-
ways is Hyderabad-Nagpur-Lakhna-

-don =~ Jhansl - Shivpuri-Gwalior-Agra-
Delhi.

(b) The unconnected portions to
be linked up are in Madhya Pradesh
between Hyderabad border and
Hinganghat. The total length of these
portions is about 46 miles. Construc-
tion of a length of 42 miles is in
progress. Estimates for the construc-
tion of the remaining length of 4 miles
will also be sanctioned shortly.

Shri P, Ramaswamy: May I know
if the highway will be completed in
the First Five Year Plan?

Shri Alagesan: Yes

Shri P. Ramaswamy: What is the
.amount that will be spent this year?

Shri Alagesan: I cannot give the
exact amount, but the necessary
amounts have been sanctioned, as for
instance, there is an estimate of
Rs. 2,60,000, another of Rs. 8,861,600
-and yet another of Rs. 8,91.500, and
80 on and =so forth.

Shri Sivamurthi Swami: What will
"be the estimate to connect the four
miles of the highway?

Shri  Alagesan: The  estimates
received total Rs. 2,87,000.

Shri Telkikar: May I know the
-mileage of the unconnected portion to
be linked up?

Shri Alagesan: I gave that in my
answer. The total is 46 miles, and
work on 42 miles is in progress. The
estimates relate to the remaining
“four miles and they will be sanction-
ed shortly.
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The Deputy Minister of Railways
and Transport (Shri Alagesan): A
more frequent service though upto
Itarsi only is considered more suit-
able than a weekly service upto Delhi.
With effect from 1st April, 1954 a bi-
weekly service between Madras and
Itarsi has been substituted for the
weekly Janata Express between
Madras and Delhi.
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Shri Alagesan: In fact, on the
Central Railway portion the traffic
was not sufficient. It was thought
that the more frequent service bet-
ween Delhi and Madras was necessary
to put up the traffie, but it is not
possible to have it through to Delhi
from Madras. The bi-weekly Madras-
Itarsi Janata Express has been intro-
duced with connection at Itarsi for
the Punjab Mail and the Pathankot
Express.

Shri A. M. Thomas: May I know
whether Government is aware that
because of the cancellation of the
weekly Janata Express. the Grand
Trunk Express is very crowded, parti=-
cularly in the III class compartments
and that travelling is unbearable in
the hot summer?

Shri Alagesan: We are aware of it
and we are trying to increase the
IIT class composition of the Grand
Trunk Express.

Dr. Ram Subhag Singh: The Publie
has been made to understand that
water-taps and wash-bowl arrange-
ments bhave heen made on all the
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Janata trains. May I know whether
the Government is aware that none
of the water-taps of any Janata Ex-
press is in order at present?

Shri Alagesan: It is a sweeping
statement. I do not know if the hon.
Member has travelled on all the
Janata Expresses,

Sardar A. 8. Saigal: After cancel-
ling the weekly Janata Express bet-
ween Delhi and Madras, is Govern-
ment contemplating to run a Janata
Express from Madras to Delhi via
Raipur, Bilaspur and Katni on the
Eastern Railway zones?

Shri Raghuramaiah: Since there
are already, according to the state-
ment of the Minister, two trains upto
Itarsi, does not Government consider
it advisable that one of them should
be made a through-train to Delhi in
order to avoid inconvenience to pas-
sengers?

Shri Alagesan: It is not possible to
make it a through-train, but we are
thinking of a through-carriage service
between Madras and Delhi, so that
the inconvenience to passengers may
be eliminated.

FOODGRAIN STORAGE

*1998. Shri Bibhuti Mishra: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) the total loss of foodgrains
due to deterioration in the godowns of
the Central Government during the
last three vears (State-wise); and

(b) the reasons for the deterioration?
The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) A statement is

placed on the Table of the House.
[See Appendix VIII, annexure No. 61.]

(b) Natural causes such as dryage,
damage from molsture and from in-
sects and rats.
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22 APRIL 1954

Oral Answers 2224

Dr. P. S. Deshmukh: The percent-
age varies for the different years. In.
1951, it was '3 per cent.; in 1952 it
was ‘73 per cent., and in 1953 the
provisional figure is -34 per cent—the
correct and flnal flgure is not yet
worked out. I may point out that
when this enquiry into the position
was made, it was found that even
private firms wanted a margin of 2-
per cent. as against the percentages .
I have mentioned.

Shri Radhelal Vyas: What was the -
loss incurred in the newly constructed
godowns in Bombay on account of
raln water coming in through shut-
ters?

Dr. P. 8. Deshmukh: I have not got .
the figures.

st fngfe faa : wr Wl o 7
TG TR § @ a3 g fw
W OSTOT § W TG U T WA
X W AT gwl & 7

ﬂoﬂo@om;ﬂ'ﬁm
7Y 7 T & 9 g AW 7 & WK
& 3 w7 ITEY 9 T AATHT F AR
IqEr ar g |

ot vgqore fog :  #w qg ar
TRy & f5 ome O w5 oqE &
¥R ¥ aPq [HOT O T A ITH
a ¥ farqar qFam gm 2 7

¥o Glo QHo AFHW : T&T & AT
q fiRqAT THFATT AT, THH WAT WiHE
A qre AG
Stores oF P. & T. DEPARTMENT

*1999. Shri H. N. Mukerjee: Will the
Minister of Communications be pleas-
ed to state:

(a) the value of stores stocked in the-
Store Depots of the Posts and Tele-
graphs Department, as ascertained at
the close of the flnancial years 1950-51,
1951-52, 1952-53 and 1953-54; and

(b) whether it is a fact that the stock
balance has often exceeded the autho-
rised limit?
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The Deputy Minister of Communi-
«cations (Shri Raj Bahadur): (a) The
value of stores stocked in the Store
Depots of the P. & T. Department at
-the close of the financial years 1950-

b1, 1951-52, 1952-53 and 1953-54 is
.given below:—
Rs.
1950-51 4,59,08,951
1951-52 5,13,24,096
1952-53 5,50,57,810
1953-54 Not yet available,

(up to end of February, 1954)

(b) Yes. The regularisation of the
-excess will be done after the working
“balance limits have been fixed.

Shri H. N, Mukerjee: May I know
if it is a fact that in spite o!.there
“being this heavy stock over the
-authorised limit, engineering divi-
: sions often complain of non-receipt of
stores and there are many instances
where several works have been aban-
-doned or slowed down on account of
.stores not being available?

Shri Raj Bahadar: We very well
know that a large number of items
-of stores are required. It is possible
that in certain cases one single item
‘may hold up the work. Certain com-
plaints have been received in this
connection. We are, however, trying
~our level best to rationalise the dis-
* tribution of stores.

Shri H. N. Mukerjee: May I know

it any serious efforts are being made

“to review the stock position vis-g-visg

the works programme as contemplated
in the Five Year Plan?

Shri Raj Bahadur: That is. being
-done. As a matter of fact, I may give

‘the figures for the capital outlay on
the new works:

1950-51 Rs. 6-28 crores
1951-52 Rs. 668 crores
1952-53 Rs. 7-32 ecrores.

That will show that a fair propor-
+tion of these stores are being utilised.
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Shri P, C. Bose: May I know what
is considered to be the normal stock
balance of stores?

Shri Raj Bahadur: For general
stores the authorised limit of stock
balance is Rs. 3'5 crores and for
workshop stores it is 1'5 crores. This
appears to be on the lower side and
we are in the process of revising this,
So far as the workshop stores are
concerned we have already raised it
from 1'0 crores to Rs, 1'5 crores. So
far as the limit in regard to general
stores is concerned, it is yet under
consideration.

P, & T. Orrices AND TELEPHONE EXCHANGE

*2000. Shri Sarangadhar Das: Will
the Minister of Communications be
pleased to state: -

(a) the number of Experimental
Post Offices, Telegraph Offices and
Telephone Exchanges proposed to be
opened in 1954-55 in the State of
Orissa; and

(b) whether the telephone lines of
the erstwhile States in Orissa, have
been integrated into the main system
of the Indian Union and thrown open
for public use?

The Deputy Minister of Communi-

cations (Shri Raj Bahadur): (a)—
Experimental Post Offices ... 100
Telegraph Offices e 25
Telephone Exchanges 1

(b) The integration of the ex-state
telephone systems in Orissa is tnder
negotiation with the Orissa State Gov-
ernment. The transfer of the systems
to the Centre is expected shortly.
These systems are even now available
for public use.

Shri Sarangadhar Das: May I know
if the Ministry’s plan to have post
offices in the interior villages so that
no villager will have to walk to the
post office more than three miles is
being pursued now?

SBhri Raj Bahadur: That policy has
been declared a number of times on
the floor of the House. We are now
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actually pursuing it. As a matter of
fact, by the end of the period of the
Plan we propose to complete this
scheme.

SAVINGS Bakk DErosits

*2002. Shri D. C. Sharma: Will the
Minister of Communications be pleas-
«<d to state:

(a) the total amount of deposits in
the Post Office Savings Bank in the
year 1953-54 as far as available; and

(b) how it compares with the figures
for the same period of the previous
year?

The Deputy Minister of Communi-
<ations (Shri Raj Bahadur): (a) and
{b). The approximate gross amount
of deposits during
Rs. 1.11,55,51,000 as againat
Rs. 1,09,40.85,000 during 1952-53.

Bhri D. C. Sharma: May I know,
Sir, if the Postal Department is taking
any additional measures to step up
postal savings deposits?

Shri Raj Bahadur: The Postal
Department functions as an agency of
the Ministry of Finance in this res-
pect. They do take certain steps.

Shri D. C. Sharma: May I know,
Sir, if any particular drive is being
<arried out to raise these deposits in
the rural areas of India?

Shri Raj Bahadur: That agaln is
not a function of this Ministry.
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Pandit D. N. Tiwary: Is there any
proposal to allow withdrawal from
the Savings Bank account twice a
week instead of once a week as it
obtains at present?

Shrl Raj Bahadar: That is under
consideration.
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CENTRAL RICE RESEARCH INSTITUTS,
CUTTACK
*2003. Shrl Sanganna: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any practical training
is being imparted to agriculturists in
modern methods of agriculture at the
Central Rice Research Institute,
Cuttack;

(b) if so, the number of agri-
culturists who received training in
1953; and

(¢) what expenditure was incurred
for this purpose during the above
period?

The Minister of Agriculture (Dr, P.
8. Deshmukh): (a) Yes.

(b) 14.
(c) Rs. 357.

Shri Sanganna: May I know whether
such training will be given every
year to agriculturists?

Dr. P. S. Deshmuokh: I thrink it will
be continued.

Shri BSanganma: May I know
whether the cost of training will be
borne by the Central Government or
the State Governments?

Dr. P. 8, Deshmukh: There is no
cost beyond Rs. 357, which was tha
cost incurred on the mid-day meals
to the farmers who were attending.
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They come from near-about villages
at their own cost.

Shri Sanganna: What are the quali-

fications for admission to this train-
ing?

‘Dr, ‘P. 8. Deshmukh: I think it is
intended for practical farmers; no
educational qualifications are neces-
Sary.
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Bhri 8, C. Samanta: May I know
whether ary arrangements have been

made or are going to be made for
training farmers in other States also?

Dr. P. 8, Deshmukh: There are one
or two schemes of training. One is the
refresher course which is subsidised
to the extent of 50 per cent. by the
I.C.AR.

Emprovres' ProviDENT FunDs AcCT

*2004. Shri Bibhutl Mishra: Will the
Minister of Labour be pleased to state:

(a) whether Government propose to
extend the Employees’ Provident
Funds Act, 1852 to industries other
than the six scheduled industries under
the Act;

(b) if so, to which industries; and
(c) at what stage the matter stands?

The Minister of Labour (Shri V. V.
Girl): (a) and (b). The question is
under consideration.

(¢) Baslc information is being col-
lected from State Governments and
Regional Provident Fund Commis-
sioners.
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Shri V. V. Giri: This matter {s being
considered, but at present it is notl
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Shri V. V. Giri: It will take some
time.

Mr. Speaker: 1 will now take up-
questions of hon. Members who were
absent, and questions in regard to
whioh  authorisations have been
given.

Hon. members are not remaining
present in time and then they want
their questions to be put later on. I
think I should discourage this kind of
irregularity. If they are keen on put-
ting questions they  should remaim
present in time.

Question No. 1973.

RAILWAY WIRELESS SYSTEM

*1973. Shri M. D. Ramasami (o
behalf of Shri Muniswamy): (a) Wil
the Minister of Communications be
pleased to state whether it is a fact
that the Railway wireless traffic sys-
tem sometimes interferes with the
working of the other stations?

(b) If so, how many times has it
been so reported?

(¢) What are these interferences
due to?

(d) What action has been taken to
rectify these interferences?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes,
but very infrequently.

(b) Only two times so far.

(¢) The interference in both the
cases was due mainly to the drift in
the frequency assigned to the stations
concerned, belonging to Ministry of
Railways.

(d) The Minisiry of Railways was
requested to eliminate the interfer-
ences by ensuring that the stations
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concerned were operated on their
assigned frequencies and that there
was no drift in the frequency of their
operation. After the above action was

taken, there has been no further
complaint.
RAILWAY  MAGISTRATES

*1983. Shri H. G. Vaishnav: Will the
Minister of Rallways be pleased to
state:

(a) the number of Railway Magis-
trate Courts in the Hyderabad State
at present trying offences under the
Indian Railways Act; and

(b) whether the flnes collected by
the said courts are credited to Rail-
way Revenues or the General Reve-
nues of the State? .

The Deputy Minister of Railways
and Transport (Shri Alagesam): (a)
Two. one at Secunderabad and the
other at Aurangabad.

(b) General revenues of the State.

Shri H. G. Vaishnav: Is there any
proposal to abolish the Railway Magis-
trate Court at Aurangabad?

Shri Alagesan: No, Sir.

Shri H. G. Vaishnav: May I know
whether the cost of these courts is
borne by the Railways or by the
States?

Shri-Alagesan: They are borne by
the State.

Shri Telkikar: May I know the
number of persons tried in these
Courts in the year 10537

Shri Alagesan: I have got some
figures here upto 31st March. 1953.
The number of passengers presecuted
was 7,448; and the penalty and fare
realised came to Rs. 3,125.

o w¥W w: mAR &
forerii Y T forefr & 2

Shri Alagesan: I do not have that.

107 P.SD.
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MEDICAL EXAMINATION OF RAILWAY
EMPLOYEES

*1992. Shri M. D. Ramasami (on
behalf of Shri Muniswamy): (a) Will
the Minister of Rallways be pleased
to state whether it is a fact that no uni-
form procedure is being followed in
the medical examination of Railway
employees?

(b) Is it a fact that the section con-
trollers of ex-M.S.M. Rallway are
examined for Cl1 and the employees of
ex-S.I. Railway for A3?

(c) Is it a fact that two section con-
trollers were disqualified on the ez-S.I.
Railway as they were not fit for A3?

(d) Is there any proposal to unify
the procedure of medical examination

of different categories of Railway em-
ployees on an all-India basis?

The Deputy Minister of Rallwaye
and Transport (S8hri Alagesan): (ay
and (d). No, Sir. The procedure fol-
lowed is practically the same on all
Railways but the standards of visual
acuity applied to certain categories
differ. The unification of this is
already under consideration.

(b) Yes, Sir.

(c) No, élr. Only one was disquali-
fled and he has been absorbed in a
suitable alternative appointment.

LeveL CROSSING AT VILLUPURAM

*2001. Shri M. D, Ramasami: Will
the Minister of Railways be pleased in
state whether the Madras Government
has forwarded any proposal for con-
structing a level-crossing at Villupu-
ram?

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
replacement of this level crossing by
an overbridge has been included by
the Madras Government in their list
of level crossings, recommended for
replacement by over or under-bridges,
and assigned the 33rd place in the
order of priority.
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TraNsFER OF UNION'S OFFICE-BEARERS

*1977. Shri Raghavalah: Will the
Minister of Communications be pleas-
ed to state:

(a) whether Government have re-
ceived petitiors or representations
from Post and Telegraph workers to
the effect that office-bearers of their
unions should not be transferred to
other places; and

(b) if so, the action taken thereon?

The Minister of Communications
(Shri Jagjivan Ram): (a) Yes.

(b) According to the existing
orders the Secretary, Assistant Secre-
tary and Treasurer of a service Union
are already generally exempt from
transfer during the 1st year of their
election to such posts. This immunity
from transfer cannot be extended to
all the office bearers of the Unlons.
Representations against transfer
during this period are generally

considered on merits and decided
accordingly.
TeLEGRAPH  CHECK OFFICES

*1981. Shri Ramananda Das: Wil
the Minister of Communications be
pleased to state:

(a) what percentages of A, B and
C drafts of telegrams are ordinarily
checked in the Telegraph Check
Offices; and

(b) what are the percentages of
missing drafts in each of the three
categories of telegrams mentioned
above as detected by the different
check offices?

The Minister of Communications
(Shri Jagjivan Ram): (a) The Tele-
graph Check Office, Calcutta, ensures
that all ‘A’ message drafts as entered
by the Telegraph Offices in their daily
dockets., have either been received in
that office or otherwise accounted for.
A *test check” is also applied in re-
gard to selected telegraph offices
every month to see that no ‘A’ mes-
sage which has been transmitted on
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wires and for which therefore there
are corresponding ‘B’ and ‘C’ mes-
sages, has remained unaccounted for
or withheld by those offices.

The Telegraph Check Office also
watches generally that the Telegraph
Offices submit regularly their ‘B’ and
‘C' messages.

No detailed check is conducted on
‘B’ and ‘C’ drafts.

(b) The percentage of missing ‘A’
messages detected in test check des-
cribed above is as follows:—

1952-53 .05 per cent.
1953-54 ‘007 per cent.
(first half)

No record of missing ‘B' and ‘C’
messages is available, since no detail-
ed check of these categories is con-
ducted.

SUGARCANE, ONIONS AND GROUNDNUT

*1982. Shri Viswanatha Reddy: (a)
Will the Minister of Food and Agri-
cultare be pleased to state the crop
estimates of sugar cane, onions and
groundnut for this year and what is
the estimated internal consumption?

(b) What is the estimated export-
able surplus of each of these commo-
dities in this year?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) A statement
is laid on the Table of the House.
[See Appendix VIII, annexure No, 62.]

(b) Another statement is laid on
the Table of the House. [See Appen-
dix VIII, annexure No. 62.]

Civi  AVIATION DEPARTMENT

+1984. Shri P. N. Rajabhoj: Will the
Minister of Communications be pleas-
ed to state:

(a) whether chowkidars, sweepers
and other categories of class IV em-
ployees of the Civil Aviation Depart-
ment are given adequate winter and
summer uniforms; and

(b) whether it is a fact that chow-
kidars and other class IV employees
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+who are required to perform outdoor
duties in jungles, are not given ade-
quate protection from rain and snakes?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes,
Sir.

(b) No, Sir. Rain coats and umbrel-
]»= are¢ provided to chowkidars and
©other class IV employees while on
duty. These are considered adequate
to give protection from the rains.
«Chappals and boots are also provided
and this should afford a reasonable
protection againsi snakes as well,

COTTON MARKETING COMMITTEE

*1987. Th. Lakshman Singh Charak:
Will the Minister of Food and Agricul-
ture be pleased to state:

(a) whether the recommendations of
the Cotton Marketing Committee have
been implemented; and

(b) if so, to what extent?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) and (b). The
recommendations were forwarded to
the States for necessary action in so
far as these related to the States. It
is reported that the cotton growing
States are taking necessary action in
the matter. With regard to the recom-
mendations to be implemented by the
Centre, a proposal to have a compre-
hensive survey in regard to (i) work-
ing of the regulated markets and (ii)
possibilities of grading other import-
ant  varleties of cotton under
‘Agmark’ etc. is under the active con-
s'deration of Government.

TELEPHONE EXCHANGF AT SAHARSA AND
PURNEA

424, Shri L. N. Mishra: Will the
Minister of Communications be pleas-
<d to state:

(a) whether there is any proposal to
‘have telephone exchanges at Saharsa
and Purnea in Bihar: and

(b) if so, when these are expected to
start working?
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The Minister of Communications
(Shri Jagjivan Ram): (a) VYes.

(b) By March, 1955.

GHAGRA RIVER BRIDGE

425, Shri Sinhasan S8ingh: Will the
Minister of Transport be pleased to
state:

(a) whether Government plan to
build bridges at Dharighat-Barholganj
across the River Ghagra to connect the
National Highway running {from
Gorakhpur to Allahabad and at Bird-
ghat across the Rapti River near
Gorakhpur city; and

(b) it so, what steps have been
taken therefor?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Yes, but no provision has
been made for these bridges in the
current five year programme. It is
proposcd to include these in the
second five year plan.

PLaTPORMS ON WESTERN  RAILWAY

426. Shri Dabhi: Will the Minister
of Railways be pleased to state:

{(a) the number and names of
stations on the Western Railway where
platforms have been covered or are
proposed to be covered during the
year 1953-54;

(b) how many of them are situated
on
(i) the broad-gauge liné,
(ii) the metre-gauge line; and
(iii) the narrow-gauge line; and

(c) on what basis these stations are
selected for covering of platforms?

The Deputy Minisier of Rallways
and Transport (Shri Alagesan): (u)
The provision of platform covers was
in progress during 1953-54 at 19
stations:—

1. Khar.

2. Santa Crur,
3. Andherl,
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4. Kandivlee,
5. Anand,

6. Dakor,

7. Phulera,

8. Abu Road,
9. Marwar Jn.,
10. Palanpur,
11. Beawar,
12. Deesa,

13. Mavli Jn.,
14. Sidhpur,
15. Narnaul,
16. Bhavnagar,
17. Botad,

18. Junagadh,
19. Dabhol.

The work has been completed at
Santa Cruz and Junagadh and is still
in progress at the other stations.

(b) Of the 19 stations mentioned
above the first six are on Broad
Gauge, next 12 on Metre Gauge, and
the remaining one on Narrow Gauge.

(c) The programme for the cover-
ing of platforms is drawn up by the
Passenger Amenities Committee of
the Railway and while selecting such
jtems for acceptance, the total amount
of funds available during a year and
the relative importance, urgency and
need for works at different stations
are kept in view.

“Know THY CusTOMER'S WEEK"

427. Pandit D. N. Tiwary: Will the
Minister of Communications be pleas-
ed to state:

(a) whether any expenditure was in-
curred in connection with the celebra-
tion of “Know thy Customer’s week”
in New Delhi in December 1953;

(b) if so, the amount of this
expenditure; and

(c¢) whether any record has been
kept or an estimate made of the num-
ber of people who visited the Posts,
Telegraph and Telephone Offices
during this week?
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The Minister of Communications
(S8hri Jagjivan Ram): (a) and (b).
Yes. Rs, 725.

(c) No record of the visitors was'
kept.

PiLorimMs' SPECIAL TRAINS

428. Shri Muniswamy: (a) Wil
the Minister of Railways be pleased to
state the number of “Tirth-Yatra
Trains” that have been given per-
misgion during 1854 so far?

(b) What are the conditions for
according permission for such a train”

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
A total of 5 trains of which 1 origi-
nated on the Eastern and 2 each omr
the Northern and the Western Rail-
ways. have so far been sanctioned by
the Railways concerned.

(b) The provision of such a train
is dependent on the availability of
the required stock and locomotives
subject to the pre-payment of the
prescribed charges, before the sanc-
tioned special train departs.

CENTRAL EMPLOYMENT ADVISORY BOARD

429. Shri K. C. Sodhia: (a) Will the
Minister of Labour be pleased to state
when the last meeting of the Central

Employment Advisory Board was
held?

(b) What were the subjects dis-
cussed?

{¢) What were the main recom-
mendations made and which of them
have been accepted by Government?

The Minister of Labour (Shri V, V.
Giri): (a) 28th November, 1852.

(b) and (c). A statement showing
the items discussed and the main
recommendations made is placed on
the Table of the House. [See Appen-
dix VIII, annexure No, 63.]

Action on all recommendations ex-
cept in the case of Nos. 2 and 3(1),
has already been taken. Action on
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recommendatioris Nos. 2 and 3(i) has
been deferred till after a decision is
taken on the report of the Shiv Rao
Committee.

P. & T. DeBPaRTMBENT CLERKS IN
MY3ORE
430. Shri N. Rachiah: Will the Minis-
ter of Communications be pleased to
state:
(a) the total number of permanent
and temporary clerks in Post and Tele-

graph department in the Mysore State;
and

(b) the number of Scheduled Caste
among them?

The Minister of Communications
(Bhri Jagjivan Ram): (a)—

Permanent . T75
Temporary ... 329
(b) Permanent 31
Temporary 22

Ex-MYSORE STATE RAILWAY EMP1 OYEES

431. Shri Sivamurthi Swami: (a)
Will the Minister of Rallways be pleas-
ed to state whether all the ex-Mysore
State Railway employees are now
being treated as Central Government
employees after integration of the
Railways?

(b) Is it a fact that some Assistant-
Surgeons of the ex-Mysore State Rail-
way have not been so absorbed?

(c) If so, when will they be absorb-
ed?

The Deputy Minister of Railways

and Transport (Shri Alagesan): (a)
Yes.

(b) and (c). No. The ex-Mysore
State Railway did not have any
Medical cadre of its own. A few
Assistant Surgeons of the Mysore
State Government were deputed tem-
porarily to work on the Railway.
The question whether any of them
and if so how many should be
absorbed on the Rallway is under
consideration in consultation with the
Mysore State Government.

107 P.S.D.
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U. N. O. TRAINING CENTRE

432. Shri Muniswamy: (a) Will
the Minister of Rallways be pleased to
state whether it is a fact that the
United Nations Organisation has open-
ed a Training Centre for imparting
instructions in railway operations and
signalling for personnel from Asiatic
countries?

(b) How many officials are expected
to attend this training on behalf of
the Indian Railways?

(¢) What is the basis on which the
selections have been made?

The Deputy Minister of Rallways

and Transport (Shri Alagesan): (a)
Yes.

(b) Two Officers have been sent for
the first course for Operating Officers
and the same number is expected to
attend the second course.

(c) Officers are selected on the
basis of their suitability for the train-
ing and the opportunities they are
likely to have subsequently to apply
their knowledge.

PERAMBUR RaILWAY FacCTORY

433. Shri Muniswamy: (a) Will
the Minister of Railways be pleased
to state whethor it is a fact that Gov-
ernment have sustained a loss through
the original agreement of Indo-Swiss
Agreement for the Railway Factory at
Perambur, Madras?

(b) H so, what is the estimated loss?
(c) Who is responsible for this loss?

(d) What action has been taken in
the matter? .

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No.

(b) to (d). Do not arise.

AERODROMES IN MADRAS STATE

434. Shri Muniswamy: Will the
Minigter of Communications be pleas-
ed to stake:

(a) the number of aerodromes in
Madras State that were in use during
the war period;



2241 Written Answers

(b) the number of aerodromes that
are not in operation at present; and

(c) whether there is any proposal to
revive the Ulundurpet aerodrome in
South Arcot District for civilian use in
view of the working condition of the
aerodrome?

The Deputy Minister of Communi-
cations (Shrl Raj Bahadur): (a) 27.

(b) 17.
(¢) No, Sir.

CHILLIES AND ONIONS

435. Shrl P. Ramaswamy: (a) Wil
the Minister of Food and Agriculture
be pleased to state what are the pre-
sent prices of tamarind, chillies and
onions in the main produce markets of
Hyderabad, Andhra and Madras and
the corresponding prices for last year?

(b) Was any representation received
irom the Hyderabad Government re-
questing the Central Government to
ban exports of these commodities from
the State in view of the abnormal rise
in their prices?

(¢) Have Government taken any
measures to check the rising prices of
these articles?

The Minister of Food and Agricul-
tare (Shri Kidwal): (a) A statement
giving the available information is
laid on the Table of the House. [See
Appendix VIII, annexure No. 64.]

(b) Yes.

(¢) The Government of India did
not agree to the imposition of ban
on export of tamarind, chilles and

® onfons from Hyderabad State, as the
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ban would have affected other areas
adversely. They however allowed only
restricted exports of chillies and
onions from the country during the
half year July-December, 1853 and
also announced on 30th October, 1853
that exports of these commodities
would not be allowed in the first half
of 1954 unless their prices came down
visibly. No such steps were taken for
tamarind, but a watch was kept on
its prices. Though compared to
March, 1953, the prices of tamarind
in Andhra, Hyderabad and Madras
during March, 1954 were higher, of
late tamarind prices have shown a
significant declining trend.

wrehqe fae | ave o

¥Ry wrqwe qto fag: w7 der

wr oy aE A Fr FG e QR
§ My fee § feed ag wiewe
WS Ty WY Fyi Tyl 7

The Minister of Communications
(Shri Jagjivan Ram): Nine post offices
were ocpened in  Ghazipur District
since 1st January, 1952 at places
named below:
. Belapur.
. Bhagirathpur.
. Kusi.
. Nagsar.
. Sujnipur.
. Yubrajpur.
. Bijaura.
Pali.
. Gandhinagar.
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(Part II—Proceedings other than Questions and Answers)
OFFICIAL REPORT

—_—

5353
HOUSE OF THE PEOPLE
Thursday, 22nd April, 1954

The House met at Quarter Past Eight
of the Clock

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS

(See Part I)

9-5 AM.
COMMITTEE ON PETITIONS

Shri Raghuramaiah (Tenali): 1 beg
to present the First Report of the
Committee on Petitions on the two
petitions on the Finance Bill, 1954.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE.

Mr. Speaker: The Committee in its
Second Report has recommended
that leave of absence be granted to
Shri A. V. Thomas, Shri Karni
Singhji, Shri Devi Datt Pant and Dr.
Manik Chand Jatav-Vir for the periods
indicated in the report.

I take it that the House agrees
with the recommendations of the
Committeee.

Several Hon. Members: Yes.

Mr. Speaker: The Members are
being informed separately.

181 PSD.

5354
FINANCE BILL—Contd,

Mr. Speaker: The House will now
proceed with the further considera-
tion of the Bill to give effect to the
financial proposals of the Central
Government for the financial year
1954-55.

Dr. Lanka Sundaram (Visakhapat-
nam) rose—

Mr. Speaker: Order, order. We
will now take up the Bill clause by
clause.

Dr. Lanka Sundaram: Before the
House proceeds with the clause by
clause discussion of the Bill, I would
like to make a submission.

The Finance Bill was introduced
on 27th February 1954. Twice, since
then, certain alterations in the taxa-
tion proposals were made. I had oc-
casion to raise this point two days
ago, and this is what the hon. Finan-
ce Minister said yesterday, and if you
will permit me I wili make a briet
quotation. He said: “I thought that
I should take the earliest opportun-
ity of giving them relief, and the
only inconvenience of that will be
that when we come to the amend-
ments, hon. Members might say that
they are not able to suggest amend-
ments, because by executive action
some relief has been given. It may
be that the law will remain as in
the Bill which has been introduced
but there are other courses open
to hon. Members. They can, if they
wish, give notice of amendments in
the same sense. We have acted in
the exercise of our executive capa-
city. If they are not satisfled with
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that, they might go further and give
notice of substantive amendments...”

My point is this. The Bill which
is now being taken up has not been
altered or sought to be altered by

amendments on behalf of Govern-
ment. But the taxation proposals
have been altered twice over. The

hon. Finance Minister said yesterday
that if some of us are to bring in
amendments in the sense in which
the changes were made, we might
do so. There are no official amend-
ments before this hon. House. 1 feel
some difficulty as to how this could
be reconciled.

The Deputy Minister of Finance
(Shri A, C. Guha): I am sorry that
I was not present for some days
when the Finance Bill was being dis-
cussed. The Finance Minister is ex-
pected to come in a......

An Hon. Member: He has just now
come.

Mr. Speaker: The Hon. Member,
Dr. Lanka Sundaram, has raised a
point. When the Finance Minister
declared certain concessions in the
taxation proposals, he said that effect
will be given to these proposals for
reduction by executive action. He
further said that hon. Members may
like to make amendments. It is
understood that the Government are
not going to move official amend-
ments to bring the taxation proposals
in line with the concessions which
are proposed. His point is whether
that would be in order.

Dr. Lanka Sundaram: I am, un-
able to reconcile the provisions in
the Bill as introduced and the alte-
rations made in the provisions of
the taxation proposals since the Bill
was introduced without any amend-
ments on behalf of the Government.

Mr. Speaker: Do Government pro-
pose to move any amendments?

The Minister of Finance (Shri C.
D. Deshmukh): We do not propose
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to move the amendments. The posi-
tion is the same as if the Act is

passed today and after a month or
two we make reductions in regard to
some of these items in exercise of
the executive power which is vested
in us. So long as we do not increase
the quantum of anything we have
the power to reduce, so that the posi-
tion will be exactly the same as we
have now.

Mr. Speaker: I feel a doubt and I
may have to take some time to con-
sider it. The Government will go on
collecting taxes. I believe they have
done so from the date the Finance
Bill was introduced and taxes on a
higher scale are already being recove-
red. They will continue to recover
them till they issue their executive
orders. How will the position be re-
gularised in respect of the higher
taxes levied in the interim period?
Have Government any idea of re-
funding those taxes? How do they
propose to proceed? That seems to
be a rather complicated point. I am
just merely expressing my doubt
and I am not suggesting any parti-
cular course of action.

Shri Raghavachari (Penukonda):
May I, with your permission, say
that an anomalous position is created;
though the intention of the Govern-
ment to reduce the taxation has al-
ready been given effect to by exe-
cutive action, if the Bill as originally
proposed with higher rates, is passed,
the concessions which the Govern-
ment have announced may be with-
drawn by the Government at any
time and then they might charge
higher rates. If their intention is
incorporated in the Bill itself, it be-
comes law and it will not be open to
the Government to collect at en-
hanced rates and the desired result
would follow.

Shri Bansal (Jhajjar-Rewari): May
I make a submission? As far as I
could see, the position would be
that while certain level of taxes is
being charged, we are passing a Bill

P
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which has no relation to that level.
In fact what we are doing is this:
we are passing a fictitious Bill and I
do not think that it will be regular
at all and the only procedure I can
see is for the Government to bring
about amendments and pass this Bill
as amended so that it could be on
the same lines of taxation as they are
levying at present. Otherwise, this
House, 1 think, will not be doing its
duty properly by passing this Bill as
it is containing fictitious provisions.

Dr, Lanka Sundaram: The position
is this. None of us will dispute
the power of the Government to re-
duce the taxes once they-are passed
by the hon. House. Under the Pro-
visional Collection of Tax Act also
they have got every power. But
having announced their intention to
reduce the taxes mentioned in the
Finance Bill, they are not bringing
forward amendments and are asking
us to pass the Bill as introduced on
27th February. It is highly anoma-
lous, and if we read between the lines
of the statement, he expects us to
table amendments in the same sense.
That is his language. That {is ex-
traordinary, if you permit me to say
#0.

Pandit Thakur Das Bhargava (Gur-
gaon): I wanted to table amend-
ments on the basis of the amendments
announced by the Finance Minister
to this Bill and I asked the hon.
Finance Minister to furnish me
with these amendments. He was
pleased to tell me that the amend-
ments could be placed before the
House on tlre basis of this Bill and
U have done that in spite of the fact
that some alterations are made by
the hon. Finance Minister by virtue
of these amendments in the form of
executive orders.

So far as the powers of the Gov-
ernment to collect those taxes are
concerned, they already possess
these powers and they can even,
after we pass this Bill. reduce the tax
but they cannot certainly enhance
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the tax laid according tothe Act. My
humble submission isthis. Sofar as
their legal powers are concerned,
I am very doubtful if there is any
power—as you have been pleased to
point out—about the higher duties
which have been collected and whe-
ther they could be refunded. Other-
wise, so far as this Bill goes, we can
make amendments, and the Finance
Minister can collect the taxes on
a reduced basis at any time he
pleases according to the power he
possesses.

Shri K. C. Sodhia (Sagar): May I
make a submission? The power of
the Government to reduce taxes is
thereafter this Bill has been passed,
and not during the interval since
the introduction of the Bill and its
passing. During this interval they
cannot exercise their power of re-
ducing any taxation unless it has
been formally passed by this House.
Then only can they have the power
of reducing any taxation.

Shri T. S. A. Chettiar (Tiruppur):
The accepted canon of finance is that
the Government take the power of
taxation to the extent to which they
need it. By the concessions he has
made the Finance Minister has indi-
cated that he does not need the extra
taxation. And the usual course in
these things is to take authority
from the House to collect the taxa-
tion which they need. Admittedly,
he does not need the extra amount
today. In the circumstances. I think
it is wrong on the part of the House
to give power to the Government to
collect funds which tney do not need
and which they are giving up. It may
be that after consideration......

Mr. Speaker: Order, order. I
think the hon. Member is now argu-
ing on the merits of the question. I
am concerned with . the procedure
and what the effect will be with re-
ference to the provisions of the Pro-
visional Collection of Taxes Act on
the tax recovered. Some people will
be charged at the higher rate for a
period of about two months if the
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concessions are given effect to by an
executive order, though a declaration
to that effect has already been made
in this House, about the concessions.
That is the only point on which I
am rather troubled.

Shri C. D. Deshmukh: So far as
refunds are concerned, I do not an-
ticipate any difficulty. I do not now
remember the exact date from which
our concessions have been granted,
but I do not anticipate any difficulty
in making the refunds.

The only other point raised was
that if the law remains as it is and
if one has recourse to executive
action, it might be open to Govern-
ment to resile from these exemp-
tions, so to speak, and to charge
according to the Act as it stands. For
that the House will have to rely on
the good faith of the Government.
That is to say, we undertake not to
make any changes in the exemptions
that have already been granted. And
that is the essence of the executive
power, not in this but wvested in
Government. So in practice all the
points that hon. Members have in
view have been met.

The only other point made which
1 have to meet is that I suggested
to hon. Members that they should
give notices of all the amendments.
Now, that is not correct. What I said
was if hon. Members wish to make
any amendments in the sense of any
exemption given, it was open to them
to do so.

Dr. Lanka Sundaram: Do you ac-
cept them ?

Pandit Thakur Das Bhargava: That
we have done.

Shri C. D. Deshmukh: Dr. Lanka
Sundaram said instead of my bring-
ing forward amendments, I cavalier-
ly suggested to hon. Members that
they should bring forward all the
amendments.

Dr. Lanka Sundaram: No, no.
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Shri C. D. Deshmukh: That is not
correct.

s

Shri K, K. Basu (Diamond Har-
bour): Is it the intention of the
Finance Minister to refund the money
already collected prior to the decla-
ration as to the reduction of the tax?

Mr. Speaker: That is what he says.

Shri K. K. Basu: How? In respect
of the money that has already been
collected before the executive order,
if we change the law, naturally it
will have retrospective effect. Other-
wise...

Mr. Speaker: Let us not go into
that point.

Shri Raghuramaiah (Tenali): Aris-
ing out of the Finance Minister's
statement I would like to know this.
If it is the intention of the Gov-
ernment to collect only the lower
rate of tax, why should this House
at all be called upon .to pass legis-
lation for a higher rate? It is a very
anomalous position. Government can
as well move the amendments.

Mr. Speaker: We have sufficiently
thrashed out this point. It is a very
small point now. When the Finance
Minister suggested that Members
who wish may move amendments,
this is what he said:

“...1 should take the earliest
opportunity of giving them relief
and the only inconvenience of
that will be that when we come
to the amendments, hon. Mem-
bers might say thac¢ they are not
able to suggest any amendments
because by executive action some
relief has been given.”

His interpretation is there. That
does not mean...

Dr. Lanka Sundaram: Will you
kindly read further, Sir?

Mr. Speaker: “It may be that the
law will remain as in the Bill which
has been introduced but there are
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other courses open to hon. Mem-
bers. They can, if they wish give
notice of amendments in the same
sense.”

Anyway, I understand that the
amendments have been tabled.

Dr. Lanka Sundaram: But they do
not cover all the proposals.

Mr. Speaker: It will be open to
hon. Members even now to think of
those amendments, and I shall ac-
cept those amendments, waiving the
notice. And if the hon. the Finance
Minister is going to accept the amend-
ments, subject of course-to the exa-
mination of the wording of the
amendments, we need not enter into
an academic discussion,

Shri C. D. Deshmukh: Certainly,
any amendments which hon. Members
wish to bring forward embodying
the exemptions already given will be
welcome.

Mr. Speaker: So the position is
clear. The only difference is that for
certain reasons of his own, which
none of us here knows, he is not
going to move the amendments him-
self. It makes no difference as to
whose amendments they are, so long
as they are accepted by the Finance
Minister and the clauses are put to
the House in the amended form.

The Minister of Agricultare (Dr.
P. 8. Deshmukh): He wants to give
the credit to the hon. Members.

Shri 8. V. Ramaswamy (Salem):
Why not the Government themselves
bring them? Unless there is some
insurmountable difficulty they should
themselves bring the amendments.

Mr. Speaker: Whosoever brings an
amendment is in possession of the
amendment, whether Government or
a private Member. And if it is
by private Members, so much the
better; they can have the credit for
having made reduction in the tax.

Shri C. D. Deshmukh: It the House
l Is very keen on it there will be no
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objection to my bringing forward all
the amendments.

Mr. Speaker: So that solves the
question, and I do not think we
should take any more time over this
discussion. The hon. the Finance
Minister will bring in the amend-
ments.

We will now proceed with the
clause by clause reading of the Bill
I might state that we shall take
three hours for the clause by clause
reading, and the Finance Minister
will of course go on replying clause
by clause. So there is no question
of reserving any time for his reply,
except perhaps for the last clause.
Does he want any time at the end?

" Shri C. D. Deshmukh: No, Sir.

Mr. Speaker: Thepn that leaves one
hour for the third reading stage.
What time will he require for the
third reading—about fifteen minutes,
or half an hour?

Shri C. D. Deshmukh: I do not an-
ticipate that I shall need any time
to speak. About ten minutes ought
to be quite enough.

Mr. Speaker: We
fifteen minutes.

shall reserve

Clause 2.— (Income-tax and Super-
1 tazx).

Pandit Thakar Das Bhargava: I
beg to move:

In page 1 after line 18 add:

“(d) in part A of Part II of
the First Schedule, in the said
Act, the words ‘Hindu undivided
family’ shall be omitted.”

In page 1 after line 18 add:

‘(d) in part A of Part II of
the First Schedule, in the said
Act, in item (1) for the words
“on the first Rs. 25,000 of total
income” the words “in the case
of a Hindu undivided family,
on the first Rs. 50,000 and in the
case of the others on the first
Rs. 25,000” shall be substituted."
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Mr. Deputy-Speaker: Amendments
moved:

In page 1 after line 18 add:—

*(d) in part A of Part 1I of the
First Schedule, in the said Act, the
words ‘Hindu undivided family’
shall be omitted.”

In page 1 after line 18 add:—

‘(d) in part A of Part II of the
First Schedule in the said Act, in
item (1) for the words ‘“on the
first Rs. 25,000 of total income” the
words “in the case of a - Hindu
undivided family, on the first
Rs. 50,000 ang in the case of the
others on the first Rs. 25,000”
shall be substituted.”

Shri C. D. Deshmukh: In spite of
the fervent appeals that have been
made by the hon. Member, I consider
it my misfortune to oppose his
amendments. His main point is that
although he has represented this to
the Taxatior. Inquiry Commission and
although he is hopeful that the Taxa-
tion Inquiry Commission will con-
cede the validit~ ~f this and other
claims in regard ygqr g:du undivided
families, this pmﬁﬁ‘item is s0
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unjust that the earliest opportilnity
must be taken of removing the griev-
ance. My only reply to that is that
there may be other matters which
are equally unjust I do not know
how many matters have been repre-
sented in this or in many other
connections, relating to the Indian
Income-tax Act. It does seem odd
that the Government should accept
one solitary amendment in order to
remove one solitary instance of in-
justice, however glaring that injustice
may be. There is no admission in
this statement; it may or may not
be. '

Pandit Thakur Das Bhargava: Was
it not done in 1950 and 19517 One
amendment was accepted about the
taxable minimum in regard to income-
tax.

Shri C. D. Deshmukh: I do not
wish to go into the history of what
was done in the past in regard to
giving relief. The point I make has
escaped the hon. Member. This is
the first time now that a Taxation In-
quiry Commission is sitting and a
complete, comprehensive and over-
all view is being taken of the In-
come-tax Act. I do not mean to say
that in the past we have refrained
from giving relief even in a solitary
item because it was solitary. That
is not the case. What I say is that
there may be dozens of other items
of equally urgent nature where per-
haps the injustice has to be removed.
Which way it is I cannot say. What
I would plead is that I expect the
the Taxation Inquiry Commission’s
report or recommendation would be in
our hands before the end of the year
and that by the next Budget session,
it should be possible for us to meet
not only this but many other griev-
ances of not only of this hon.
Member, but many other Members
and many other sections of the public.
Since the hon. Member seems to have
left the Taxation Inquiry Commis-
sion with a great deal of hope in his
heart,...
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Pandit Thakur Das Bhargava; 1
have equal hope from you.

Shri C. D. Deshmukh:....which was
reflected in his speech, I would ad-
vise him to hold his soul in patience
just for a few months more. Since
he has admitted that it will not be
possible for the Government to make
a refund of the taxes collected in
this behalf for the last 90 years, I
suggest that there will be no great in-
justice if no refund is given in re-
lation to tax collected for 90 years
and 9 months.

Mr. Deputy-Speaker: The question
is:

In page 1 after line 18 add:—

“fd) in part A of Part II of the
First Schedule in the said Act,
the words ‘Hindu undivided
family’ shall be omitted.”

The motion was negatived,

Mr, Deputy-Speaker: The question
is:

In page 1 after line 18 add:—

‘(d) in part A of Part II of
the First Schedule in the said
Act. in item (1) for the words
“on the first Rs. 25,000 of total
income” the words “in the case
of a Hindu wundivided family,
on the first Rs. 50,000 and in
the case of the others on the first
Rs. 25,000 shall be substituted.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3— -(Amendment of Act XI
of 1922),

Mr. Deputy-Speaker: 1 am afraid
Shri K. K. Basu’s amendment No. 17 is
out of order.

Shri K, K, Basu: Why?
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Mr. Deputy-Speaker: It increases
the taxes. Building is exempted.
But, he wants to restrict the exemp-
tion or limit only to such categories
where the buildings are for the use
of the middle-classes, technical
workers, etc. This indirectly means
an increase in the burden of taxa-
tion. He must get the President's
sanction. Not that anything is out
of order; there are some brakes and
he has not crossed the hurdles. I
am afraid I cannot allow it. Amend-
ment No. 18 follows suit. Amend--
ments numbers 17 and 18 are out of
order. Amendment No. 19. What.
has he got to say?

Is the hon. Member not moving
amendment No. 197

Shri K. K. Basu: Why not? Amend-
ments are meant for moving.

Mr. Deputy-Speaker: Many amend--
ments are not moved on the floor of
the House; sometimes hon. Members
are not even present. I am saying
generally, and not speaking of Shri
K. K. Basu.

Shri K. K. Basu: Of course, the first
amendment you have ruled out. I
would urge upon the Government
that this particular provision has
been made for a specific social pur-
pose.

Shri C. D. Deshmukh: You have not
beld amendment No. 19 out of order
also?

Mr. Deputy-Speaker: No; I would
like to hear him.

Shri C. D. Deshmukh: The effect is
to restrict the exemption to a much
smaller number of undertakings.

Shri K. K. Basu: No, no.

Mr. Deputy-Speaker: There is no
question of “No, no.”

Shri K. K. Basu: I think the Finan-
ce Minister has completely misun-
derstood me. The existing rule pro-
vides that Government may exempt
certain Industries to which the par-
ticular clause is applicable. * put il
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the other way round and say that
the Government must direct that
these are the industries or these are
the investments whick can take ad-
vantage of this particular provision. I
have put itina positive way. Gov-
ernment already have the mnegative
power to say “We do not allow these
industries to be exempted.” I put it
positively and say that if any parti-
cular new investment wants to get the
benefit of this exempting clause, it
should be in a particular form of indus-
try, in a particular manner of invest-
ment. I think it should not be out of
order.

My whole intention in moving the
amendment is to focus the attention
of the Government that these provi-
sions should be so utilised that we
get the maximum amount of national
benefit. Therefore, when our plan-
ned economy is mixed—in what pro-
portion it is mixed, I do not want to
go into—we must see that our taxa-
tion policy should be such that really
such types of investment as are of
the greatest benefit to the nation
should get the exemption from taxa-
tion.

I have tabled the first amendment
also in the same spirit, but since you
have ruled it out, I cannot move it.
They say that as there is shortage of
building accommodation, they want
to give exemption so that there may
be much more construction work but
as you know, if you just put that
in without any qualifying clause, the
danger is there may be quite a num-
ber of persons, especially the big
people who may invest large
sums of money in palaces. That entire
sum which is exempt from taxation is
completely blocked and is not utilised
so far as the nation’s interests are
concerned. We have seen these days,
because of the exemption clause, big
concerns erecting big houses. Recently,
you must have seen in Calcutta...

Mr. Deputy-Speaker: What is the
good of arguing about a matter
which I have ruled out?
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Shri K. K Basu: I am not mov.ag
it.
Mr. Deputy-Speaker: What is the
good of merely arguing here?

Shri K. K. Basu: I can discuss the
clause,

Mr. Deputy-Speaker:

clause?
Shri E. K, Basu: Clause 3.

Mr. Deputy-Speaker: Order, order.
Hon. Members will kindly bear this
in mind that the whole of the Income-
tax Act ic not here by way of amend-
ment. Only particular sections are
touched. A particular section may

What is the

comprise various distinct subject
matters. Now, merely because that

section or a portion of that section is
touched, there cannot be amendments
to the rest of the section. Now. how
is this relevant?

Shri K. K. Basu: May I make a
submission? It is relevant because
Government is moving an amend-
ment by which the period of exemp-
tion is extended by another two
years. Therefore, I feel the Gov-
ernment, through its executive action
or in whatever manner it may like,
should see that the real intention of
granting this exemption should be
properly carried out. That is the only
point I want to emphasise.

Mr. Dgputy-swaker: Let us take
section 4 of the principal Act. Clause
3 of the present Bill reads:

“With effect from the 1st day
of April, 1954, the following
amendments shall be made in the
Indian Income-tax Act, 1922.
namely :(—...... i

The hon. Member wants that in
page 2, line 6, after “section 15C",
(a) should be inserted. Then, his
amendment is:

after line 7—

“(b) for the proviso to sub-
section (2), the following proviso
shall be substituted, namey:—

‘Provided that such invest-
ments are made in industries
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which the Central Government
may, by notification declare as
eligible for such tax relief in the
national interest.’”

I find the proviso as it stands in the
Act reads:

“Provided that the Central
Government may, by notification
in the official Gazette, direct
that the exemption conferred by
this section shall not apply to
any particular industrial under-
taking.”

That is, the exemption
and option is given to the
ment to withdraw -that
from any particular undertaking.
Mr. Basu wants that in the first
place the exemption should apply
only to particular investments, and if
necessary, the Government may ex-
tend the exemption to other cases.
This is exactly the opposite of the
present proviso where automatically
everyone is exempted, where the Gov-
ernment can withdraw the exemp-
tion in particular cases. He wants no
such exemption in general terms,
but only to such particular catego-
ries to which the exemption is grant-
ed by the Government. It with-
draws the exemption fromm various
categories automatically unless the
exemption is given by the Govern-
ment, and thereby imposes an addi-
tional burden of taxation. This is
out of order. The hon. Member's
intention is perfectly right, but the
President has to give sanction.

is general,
Govern-
exemption

Shri K. K. Basu: Let me speak. As
you have ruled my amendment out
of order. I cannot formally move it.
I hope the Finance Minister has al-
ready understood the spirit in which
I have moved the amendment. As I
was saying before, I feel that our
taxation policy should be such as
satisfles the purpose of a welfare
State. Therefore, in granting exemp-
tion for building of houses, the au-
thority of the Government should be
set by notification in a manner to
guide that operations should be made
on particular lines.
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As I was saying, you must have
seen in the papers that the Imperial
Chemical Industries have built a
house. They are exempt. Not oaly
that. The unfortunate part of it is,
as it came out in the Press—I do
not know how far it is true—they
were allowed to import from England
certain fittings, furnitures and wood-
en panellings which could be easily
supplied by indigenous firms. So
long as our present industrial policy
remains and these foreign concerns
are allowed to work here, we should
see that they support our national
industries and they are not allowed to
bring from outside, such articles as
are available in the country and yet
get the benefit of this particular
section. Therefore, I also feel that
Government should try to see, since
they have said in moving for the
exemption that their intention was
to fight against the housing shortage,
that the maximum number of persons.
should be allowed to get the Dbenefit
of this exemption. As I cannot move
my amendment, I would urge upon
the Government to see by a notifica-
tion or any other method that in-
vestment on buildings is dong in a
proper manner.

I am very glad you said in your
speech yesterday that there should
be a limitation on dividends. Beyond
the limited level if Government can-
not confiscate and take it away.,.
Government can at least see to 1t
that industries which earn above a
particular limit should, when they
want to invest, invest in such parti-
cular industries as are of the maxi
mum benefit to the nation and its
development. Take the taxtile in-
dustry. They might have earned
hundred per cent profit. The balance
after allowing the limited dividend
should be allowed for the building
of a steel plant, borrowing the money
needed, or for a manufacturing con-
cern which manufactures essential
machinery that is needed for the
textile industry. I am glad only
yesterday the Finance Minister said
that in the next Plan we should see
there is greater social benefit. So,
in this planned economy, the atti-
tude of the Government should be-
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to see that the private sector func-
tions on a particular pattern so that
we get the maximum benefit, which
all of us in the House, irrespective
of our affiliations, want. This is
the short point that I wanted
‘to make, through my amendment. I
hope Government will carry out the
intention behind my amendment by
-exercising their power to issue ncti-
fications. to see that the exemption

clause is worked in the proper
manner.
Shri C. D. Deshmukh; These and

many other points will fall to be
considered by the Taxation Enquiry
Commission. But in case they do not,
then I agree that we ought to con-
sider whether there is any validity in
‘the arguments advanced by the hon.
Member, although we are not now
dealing with the amendments. Off-
hand, I should say that so far as his
-amendment in regard to houses is
concerned, I doubt whether adminis-
tratively it would be easy to deter-
mine which are the houses meant for
middle classes or the common man,
and which are meant for the other
category.

Shri K. K. Basu: Personal palaces
could be determined.

Shri C. D. Deshmukh: It will be
easy to define palaces, but it is the
marginal cases which it may not be
possible to define. .

Therefore, I am not quite certain
that as long as the housing shortage
continues, we ought to make any
attempt ourselves to initiate an
amendment of this kind.

I think there is a great deal more
point in the other amendment that
he has suggested in regard to a
positive encouragement to certain
kinds of industries.- I myself think
that if we now for the second Five
Year Plan, aim at an overall plann-
ing, it would be our duty to prevent
advantages from going to enterprises
which are not required for the pur-
poses of the fulfilment of the Plan.
“Therefore, it may be that the Plann-
ing Commission itself will take notice
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of a suggestion of this kind ,and
would suggest that instead of giving
a general encouragement to all new
enterprises, or instead of keeping the
general power to exclude any parti-
cular undertaking, it might be much
better, as the hon. Member has said,
to put it in a more positive form.
The only other observation I would
like to add is that so far the Ministry
of Commerce and Industry have mnot
been able to indicate any industries
which could be excluded from the
benefit, which in a sense reinforces
the point made by Shri Basu, that as
a matter of practice, the exemption is
being enjoyed by all kinds of indus-
tries; and as I admit, that it may be
that for the purposes of a total plan,
We may require some other arrange-
ment, I do not rule out the considera-
tion of the suggestion that he has
made.

Mr. Deputy-Speaker: The question
is:
“That clause 3 stand part of the
Bill.”
The motion was adopted.
Clause 3 was added to the Bill.
10 & M.

Clause 4 '~ (Amendment of Act XXXIV
of 1953).
Shri C. D. Deshmukh: I beg 1o

move:

In page 2, for lines 12 and 13,
substitute:

“(a) after sub-section (2) of
section 3, the following sub-section
shall be inserted, namely:—

‘(3) For the avoidance of doubt
it is hereby declared that referen-
ces in this Act to property
passing on the death of a person
shall be construed as including
references fo property deemed
to pass on the death of such per-
son’.”

The main charging section in the
Estate Duty Act is section 5, which
imposes estate duly on all nroperty
passing on death. This section is
followed by sections 6 to 17, which
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supplement this by stating that some
other property which, although it may
not be strictly said to pass on death,
is to be deemed to pass on death,
within the meaning of section 5.
Therefore, by the combined operation
of these provisions, estate duty be-
comes leviable both on the property
passing on death and the property
deemed to pass oa death. Doubts,
however, have been expressed in
some quarters that section 5 of the
Estate Duty Act, 1953, confines itself to
charging property actually passingon
death and therefore it was ineffective
to charge property which is deemed
to pass by a legal fiction. Opinions
differ whether such a .construction is
‘tenable or not. But since the inten-
tion has always been to charge pro-
perty which is deemed to pass on
death, the main charging section 3is
being amended by inserting therein
the words ‘or is deemed to pass’. The
matter has been considered again by
the Law Ministry, who are of the view
that it would be better to provide for
this amendment in the interpreta-
tion section 3, instead of the charging
section 5. This would clarify the
position as respects any other rele-
vant sections also.

Mr. Deputy-Speaker: Amendment
moved :

In page 2, for lines 12 and 18,
substitute:

‘“(a) after sub-section (2) of
section 3, the following sub-
section shall be inserted. mame-
ly:—

(3) For the avoidance of
doubt, it is hereby declared that
references in this Act to property
passing on the death of a person
shall be construed as including
references to property deemed to
pass on the death of such person.'"”

Shri Tek Chand (Ambala-Simla):
I beg to invite the pointed attention
of the hon. Finance Minister to the
fact that the proposed
is clumsy, bad in law, inopportune
and improper. The reason is that
you must not violate the language.
In the face of what the language says.
You cannot say it means something
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that is totally different, So far as the
charging section of your Estate
Duty Act is concerned...... )

Mr, Deputy-Speaker: Does the hon.
Member differ. so far as substance is
concerned? Does mnot the hon.
Member want those properties which
are deemed to pass on death to be
subject to tax?

Shri Tek Chand: I shall draw a
sharp line of distinction between
property passing, and property deemed
to pass, on death. They are not ad
idem in every matterr To some
extent. these matters may overlap,
and to a certain extent, they may not.
Therefore, in the interests of clarity,
if the object of Government is io
bring in what is contained in sections
6 to 17 of the Act, the appropriate
thing would be to pass a totally
different section. on the lines of the
English Act of 1894. I shall develop
this point, and within a brief span of
time, I shall endeavour to clarify my
point.

The first thing I wish to submit is
that I feel rather unhappy that in the
case of an Act passed only the other
day, when the ink has hardly dried,
you start by saying ‘For the avoidance
of doubt..!. Surely Government are
capable of using precise language,
which will not admit of doubts. and
therefore you confess in your statute
itself. that what you have stated so
far admits of ambiguity, equivocation,
is doubtful and is not clear, therefore,
in order to avoid doubts, this is «/hat
you do. My submission is that :f the
previous sections in the Bill had been
retained they wouid not have admit-
ted of doubts. and they would have been
perhaps clearer than the second
attempt at clarification. But be that
as it may, my submission is that our
charging section very rightly and
properly borrows the precise language
of section 1 cf the 1894 Act of UK.

I had just now occasion to juxta-
pose the two sections and I found
that word for word they were the
same. The charging section in Eng-
land charges property passing on
death and when it does so, it does
not say that it also includes property
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deemed to pass on death. The
charging section is independent, se-
parate and clear, of our Act as well
as of the English Act from which
we have borrowed the language. But
when you say that “wherever we are
using the expression ‘passing on
death’, everywhere please understand
that it also includes what is deemed
to pass on death”, I submit it is in-
elegant and it is incorrect. There is
a distinction brought out by the
House of Lords, by the Privy Coun-
cil in several cases, the important
ones being Cowley vs. the Commis-
sioners of Inland Revenue and also
the Attorney General vs. Dobree that
these are two different legal con-
cepts. It is only by a legal fiction
that you say that in certain specified
cases—and you have specified them
in sections 6 to 17 of your Act—al-
though property does not pass on
death, by a fiction of law you shall
treat it as if it were to pass on death.
But when you take a step further
and say that wherever property passes
on death, it will also include proper-
ty deemed to pass on death, I sub-
mit with all humility that you are
doing violence to the language. If
you have borrowed the language of
section...

Mr. Deputy-Speaker: What is the
need to make it so general? There are
a number of sections where there are
some differences between property
passing on death and property which
is deemed to pass on death. Now we
are on the Finance BilL. The ob-
ject is to charge duties even on
property deemed to pass on death. Is
it not enough to confine it to that
and introduce that amendment in
clause 5? Of course, the Law Min-
istry seems to have suggested that
it should be introduced in the inter-
pretation clause without going into
the other sections of the Estate Duty
Act. We are now subscribing to this:
that for all purposes property passing
on death shall also include property
deemed to pass on death. That is a
larger issue. There might be a con-
flict; we do not know. Now, so far
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as the scope of this Bill is concern-
ed, it is not intended to have a
general modification of the Estate
Duty Act. It is a particular issue;
we are now confining ourselves to
the charging section. Why  should
not this amendment be confined to
clause 5 where it may be added:

&

...not including agricultural
land passes on death or deemed
to pass on the death of a per-
son‘.!

That is enough. I am afraid we are
enlarging the scope of this Act if we
introduce in the Finance Bill a gener-
al amendment of that nature and do '
it in the interpretation clause.
There may be other clauses; it is a
very difficult Act and it may require
some consideration as to how far
this general interpretation that pro-
perty passing on death includes all
property which is deemed to pass on
death affects the various other sec-
tions, apart from the charging section.
So far as the charging section is
concerned, it is the intention of the
hon. Finance Minister that in the
Finance Bill he must include this
also. That is the original intention
and if there is a doubt cast upon it,
this amendment will be confined to
clause 5. and not introduced in the
interpretation clause. It it is
necessary that it should be introduc-
ed for all purposes of the Act. then
the Estate Duty Act may be amended
by a separate amendment where the
whole Act may be gone through—
various other clauses—to see how far
this may affect them. There is no
objection to that. We have now to
conflne it only to clause 5. The hon.
Minister may consider this. I am
inclined to feel that so far as the
scope of the Bill is concerned. it is
not a general modification or amend-
ment of the Estate Duty Act. For

. the purpose of charging, they want

to charge this property also. They
may say so. but not enlarge the
scope of the Finance Bill. We do
not know what other reactions or
what other conflicts may arise by
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"having a general definition of that
kind.

Shri C. D. Deshmukh: I shall reply
to that after the hon. Member has

spoken. I shall think over what you
have said.

Shri Tek Chand: 1 am grateful to
you for your observations, because
that is what I intended to mean, and
which you have been pleased to ex-
press in a much clearer language.
I wish to invite the attention of the
hon. Finance Minister to section 2
‘of the Finance Act, 1894. As I have
-already submitted, so far as section 1
of the Finance Act, 1894, is concern-
ed, he has embodied it word for word.
I have no complajnt against that.
"Now, section 2 reads thus:

“Property passing on the death
of the deceased shall be deemed
to include the rroperty following,
that is to say under clauses (a),

{b), (e), (d)” and so on.

In other words the English Act, in
the interests eof clarity, has in a se-
parate group detailed and listed
those properties which are deemed to
pass on death, though actually they
do not do so. We have similarly
listed them under sections 6 to 17
without saying so. Therefore, the
object of the hon. Finance Minister
would have been better served if
he had also borrowed the first sen-
tence of sub-section (1) of section 2
of the English Act of 1894. The con-
-fusion that is going to arise was visua-
lized by Their Lordships of the
House of Lords in these words:

“It is, therefore, important to
note that it has been laid down
by the House of Lords that sec-
tion 2 does not apply to property
which actually passes wunder
section 1."

But Their Lordships were pleased to
declare: “You are endeavouring to
avoid this by means of your new
amendment.” In this case, Lord
Macnaghten said at page 212:

“If the case falls within sec-
tion 1, it cannot also come within
181 PSD. N
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section 2. The two sections are
mutually exclusive. Section 1
might properly, I think, be head-
ed : ‘With regard to the property
passing on death, be it enacted as
follows.” Section 2, might with
equal propriety, be headed: ‘And
with regard to property passing
on death, be it enacted as fol-
].om'l "

‘Their Lordships have further endea-

voured......
Mr. Deputy-Speaker: That is with
regard to the Finance Act. -

Shri Tek Chand: Section 1 is from
the Finance Act of 1894, which is
the charging section and which we
have embodied in our Act as section
5, sub-section (1). Section 2 of
the Finance Act of the United King-
dom, of the year 1894, relates to pro-
perty deemed to pass on death, and
they 'have ‘headed it differently.
Here, there is a divergence between
the English Act and our Act, because
the first sentence that is found in
the English Act is not to be found

+in our Act. But we imply it by

grouping together those clauses, where
property deemed to be passing on
death, under sections 6 to 17. Now,
the object of this amendment which
has been moved by the hon. Finamfe

Minister i.e. amedment No. 34, i3
that...

Mr. Deputy-Speaker: Before 1894,
it was declared by the courts in
Great Britain that property passing
on death does not include property
deemed to pass on death for the
purpose of charging the estate duty
under the Act of 1894.

Shri Tek Chand: No. The conflict
arose after 1894. It arose in 1899;
then later on it was clarified in 1900
and right up to 1950, the same view
has been expressed. They say that
thre two concepts in law are totally
different, though, to a certain extent,
they may over-lap. What is con-
tained in section 1, the charging
section. cannot be considered also to
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jnclude what is contained in section
2 of the 1894 Act. But what we are
doing is, we are going contrary to
the dicta of Their Lordships of the
Privy Council and also of the House
of Lords. My submission in this con-
nection is that if the object was that
property passing on death should be
treated to be at par with property
deemed to pass, you cannot de so,
because they are #wo different spe-
cies. What you should say is that
in the following cases and in those
cases, only to the exclusion of every
other case, property will be deemed
to pass on death. But what you try

to do is a contradiction in terms.
That is something which was con-
templated in England and clarified

by the House of Lords; that is some-
thing that we have been successfully
able to do under the original Act. It
is not to the original Finance Bill
that I am taking objection, but to
this amendment No. 34. not because
I differ on principle, but on the
ground of clarity of language, because
it will confuse the issue. Doubts are
not being removed: but doubts are
being created, if you bring in this.

My second submission is that the
Estate Duty Bill when it was passed
was a new measure. It evoked a lot
of controversy and there was room
for doubt. Now, if you are endea-
vouring to amend a major Act and
I may say in a major manner
through the back-door of the Finan-
ce Act, that ought not to be done.
If you intend to amend the principal
Act by all means bring in a proper
amendment. Let hon. Members have
an opportunity to examine the pros
and cons in the light of parallel le-
gislation elsewhere and let them be
in a position to contribute what
they can. But you are bringing in
the Finance Bill income-tax. tariffs,
estate duty ard various other acts.
The proper course to adoot would be
to bring an amendment to the appro-
priate Act and let it be adopted by
the House. That 1is all I wish to
submit. .
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Mr. Deputy-Speaker: 1 am waiting
to hear the hon. the Finance Min-
ister; but I am inclined to feel that
this amendment enlarges the scope
of the present Bill. The Finance
Bill is confined to the charging sec-
tion. But this amendment seeks to
amend the entire Act and makes this
definition include -the other one.
Therefore, I feel at the moment—un-
less I hear to the contrary—that thkis
amendment should be confined only
to section 5. Otherwise. it will en-
large the scope of this Bill.

Shri C. D. Deshmukh: Mr. Deputy-
Speaker, I would refer you to section
21 of the Estate Duty Act. where
there are references to exemptions
from the charges of the duty; so also
there is section 74. Therefore. it
struck us that if we merely confined
this amendment to section 5. then
we might not cover the cases of pro-
perty passing that have been refer-
red to in sections 21 and 74. There
may be other sectiond as well.

Mr. Deputy-Speaker: Has the
hon. Finance Minister considered whe-
ther.in clause 21 the exemption por-
tion should have applied likewise
even to property which is deemed to
pass on death? There may be con-
siderations regarding properties situa-
ted outside the territory; but with
respect to property passing or deem-
ed to pass it may be different.

Is it not necessary to bring to
bear all those matters also and con-
sider them ?

Shri C. D. Deshmukh: The defini-
tion of property deemed to pass is
given.

Shri Tek Chand: That is only one
class of property. What you give in
section 6 is the species. not the en-

‘tire genus of the property deemed to

pass. Kindly compare your sections
6 and. 7 with section 2 of the English
Act and you will find the difference.

Mr. Deputy-Speaker: Section 7 is
not ancillary to. but independent of,
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section 6. Various categories are
given.

Shri C. D. Deshmukh: That would
not arise in section 21. In section

21 we are concerned only with mov-

able and immovable property. Even
if we were to keep on saying that
property passing on death is equiva-
lent to property deemed to pass on
death, we could not possibly use it
for the purpose of section 21.

Mr. Deputy-Speaker: What I am
saying is that section 21 is only
one of such sections. If it is ne-
cessary to bring in some other sec-
tions as well, there is time enough.
All that I am anxious f{o avoid is
that in a charging section we should
not ignore or avoid bringing all those
categories of items which have to be
charged. We ought also to be equal-
ly anxious to6 avoid this definition
conflicting with any other definition
which does not immediately relate
to the charging sections, but wvarious
other matters. If the hon. Minister
finds that any other sections also relate
to charging. we can add section 5,
section 21 and any others. I shall
allow him time.

Shri C. D. Deshmukh: The only
other sections I can find now are
sections 21 and 74. But 1 will be
able to tell you definitely a little
later. I get your point: c¢harging
will also mean exemption from charg-
ing.

Mr. Depuiy-Speaker: Then I will
pass over this amendment. What
about the other amendment of Mr.
Tek Chand?

Shri Tek Chand: That is an inde-
pendent amendment: it is not in
ponflict with that is standing over.

I beg to move:

In page 2, lines 21 and 22, for “under

both clauses (f) and (g)” substitute
‘either under clause (f) or (g) or
inder both”.

I have been motivated to move this
mendment because I think that the
ntention of the legislature and of
he framers of the Bill is not being
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indicated by the amendment pro-
posed by Government. I am in
agreement with the intention, with
what they have stated in the notes
to the clauses. That intention is not
being carried out. My contention is
that section 33, clauses (f) and (g)
as it stood dealt with two classes of
exemptions of an ~allied character.
The object was that if a person dur-
ing his lifetime saves and keeps a
little amount apart with the intention
of transferring that amount to meet
the payment of estate duty, that
amount which he is trying to save
during his life-time in order to give
a present to the Government on his
death should not be treated as his
income. That principle was sub-
stantially accepted except to this
extent when the Government said:
supposing the estate duty to be Rs. 3
lakhs and no doubt you have saved
three lakhs to be handed over to us.
we intend to give you exemption to
the extent of Rs. 50.000 only. There
was that principle which was contro-
versial but this is not the occasion
when one can deal with that contro-
versy.

Assuming that your object was to
exempt to the extent of Rs. 50,000
only and no more a person can build
a reserve during his life-time what
he is called upon to pay on his death.
Your intention was that in neither
(f) nor (g) the sum of Rs. 50.000
should exceed. My contention is you
have not given effect to this intention
of yours assuming that that has been
your intention.

My reasons are that by your
amendment, you have omitted the
words ‘occuring in both (f) and (&)".
It says “to the extent of the amount
of duty payable but not exceeding
Rs. 50.000.“ Thersfore, exempt (f)
and (g) in their- multilated from as”
they indeed are. You have added
thereon a proviso which says: “Pro-
vided that the moneys in respect
whereof no estate duty shall be pay-
able under both clauses (f) and (g)
shall not exceéd Rs. 50,000 in the
aggregate”. The objectionable word
to my mind is ‘both’ before clauses
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(f) and (g). What was in contem-
plation at that time was that I might
take an insurance policy up to
Rs. 50,000 in favour of the Govern-
ment for the purpose of paying es-
tate duty when due on my death. I
may, in the alternative, purchase
Rs. 50,000 worth of Government
bonds. The object is -the same that
the' amount will be handed over in
payment of the death duty owed by
me. But there is also a third even-
tuality that I may purchase in part
bonds—let us say up to Rs. 25,000—
and insure myself with the same
object for another Rs. 25,000. Now
what you say when you insert the
word ‘both’ in the new proviso is that
you are not keeping (f) and (g)
apart. It will be competent for a
person, with the proviso as you now
want to be incorporated, to say, “this
applies when clauses (f) and (g) -are
dealt with collectively and not dealt
with separately because the limit of
Rs. 50,000 that you are imposing is
when a person claims reduction both
under (f) and (g).” But supposing
you were claiming reduction under
(f) only to the exclusion of (g) or
under (g) only to the exclusion of
(f), there is no bar as to the limit
being Rs. 50,000. Please forget that
you are reading your proviso with
what is provided in former (f) and
former (g). Therefore, if you view
it (f) by itself in its form as it is
going to be, the result will be that a
person may get himself insured to an
amount in excess of Rs, 50,000 and
may not purchase bonds under (g)...

Shri C. D. Deshmukh: He need not
labour his point; I am prepared to
accept his amendment.

Mr. Deputy-Speaker: That clears
the ground.

Shri K. K. Basu: What is his amend-
ment ? .

Mr. Deputy-Speaker: All that he
says is that under clauses (f) and
* (g) exemption to the extent of

22 APRIL 1954

Finance Bill 5392

Rs. 50,000 in each case is allowed.
-As is indicated in the notes on the
clauses. the hon, Finance Minister
feels that it was originally not in-
tended that Rs. 50,000 should apply
in each case of (f) and (g). Now
there is this difficulty as pointed out
by Mr. Tek Chand that even if it
should be both under the amendment
moved by the hon. Finance Minister,
there may be cases in some particular
cases where (f) only applies in which --
case he will walk with the entire
exemption of Rs. 50,000; in cases
where (g) alone applies. he gets the
full benefit of exemption...

Shri C. D. Deshmukh: What I
gathered him to say is this. If we
remove the word Rs. 50.000 in (f) and
if only (f) was resorted to, then, in
essence, there would be no limit, it
may be considered that the limit
operates only when (f) and (g) are
resorted to together but in some sort
of cases where there is no (g) at all
and there is no combination of two '
things, if you keep the word Rs. 50.000
then it appears there will be no
limit in (f).

Shri Tek Chand: If you will please
allow me to elaborate my points for
a minute or two more...

Mr. Deputy-Speaker: Then how
does the proviso mean an unlimited
extent?

Shri C. D. Deshmukh: He fears that
it it is omitted as we suggest, where':
there is only (f) and not (f) and (g),
then it will be an unlimited extent.

Mr. Deputy-Speaker: But
not want to avoid (g).

Shri Tek Chand: May I explain? I
am here endeavouring, at least in
this instance, to come to the service
of the Government. i

Shri C. D. Deshmukh: Very refresh-
ing.

Shri Tek Chand: I am endeavour- |
ing to expose an error which has '
crept in unwittingly. What I say is,

he does
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that your intention is, whether you
get yourself insured or you purchase
Government bonds or one to the ex-
clusion of the other or both of them
together, the sum which is exempted
should not .exceed Rs. 50,000, and I
say, that your present proviso does
not carry out your intention in two
cases though it does carry out your
intention in the third case. The third
case is when a person insures him-
self, and at the same time, he also
purchases Government bonds, and
the two sums taken together must
not exceed Rs. 50.000. That inten-
tion of yours is certainly given effect

to by your proviso. But I am mak- .

ing out a case by taking two other
illustrations. Take the case of a
person who insures himself for any
sum exceeding Rs. 50,000 as provid-
ed in (f) but does not wish to take
the benefit of (g). In this case you
do not circumscribe the amount by
putting a ceiling on it. In his case
you do not say it must not be be-
yond Rs. 50,000 because your proviso
which was intending to do so con-
-templates cases (f) and (g) when
they concur but when they do not
concur and they are considered in their
exclusion and (f) is alone and (g) is
alone, your proviso doés not restrict
the amount to Rs. 50,000, because you
say both (f) and (g).

Mr. Deputy-Speaker: 1 am not able
to follow the hon. Member. So far
as (f) and (g) are concerned even
under the new proviso it applies to
cases where a man wants to take
the benefit of both (f) and (g), and
it says that it ought not to be more
than f&fty thousand rupees. If it is
only (f) let him have fifty thousand.
or if it is only (g) let him get fifty
thousand, but if it is under both (f)
and (g) let the aggregate not exceed
fifty thousand.

Skri C. D. Deshmmnkh: That is his
intention. His point is that if you
omit the words “fifty thousand rupees”
in each case, then where f)
and (g) together are not adopted and
only (f) is adopted., where the proviso
does not come info effect, you are
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left with a clause whick does not
prescribe any limit. If our proviso
was “Provided that the money in res-
pect whereof no estate duty shall
be payable under either clause ({f)
or clause (g) or both clauses (f) and
(g) shall not exceed rupees (fifty
thousand in the aggregate”, it would
have been  different. That should
have been our proviso. But he has
put it in a different way.

Mr. Deuutyslleaker The proviso
will mean limiting it to fifty thousand
in each case. .

Shri C. D. Deshmukh: A% it stands
it will mean that the over-all limit
of fifty thousand will operate only
when there is a combination of (f)
and (g), but the situation is not de-

limited at all in the other two types

of cases where there is either (f) or
(g) but not a combination of both,
because you are omitting the words

“from the substantive clauses.

Mr. Deputy-Speaker: The difficul-
ty arises only in case the words
“fifty thousand rupees” are removed
from either (f) or (g). But if there
is no amendment to either of these
clauses to omit “fifty thousand
rupees”, clause (f) will continue,
clause (g) will continue, with only
a proviso that the amounts under
both clauses (f) and (g) shall not

. exceed fifty thousand rupees.

Shri C. D. Deshmukh: I should say
that would also meet the case.

Mr. Deputy-S8peaker: That is to
say, in respect ‘of any person getting
an exemption under both the clauses
the aggregate shall not exceed fifty
thousand rupees. The proviso ' ean
be like that instead of omitting
“fifty thousand rupees” in (f) or (g).
This also is part of the same clauvse
Let it stand over for drafting. I
understand the substance is accept-
ed by the Finance Minister.

Clause 5—{Amendment of Act XXXII
of 1934).

Mr. Deputy-Speaker: There is no
amendment to this clause.
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Shri N. B, Chowdhury (Ghatal):
There is an amendment, No. 26. There

is a Schedule with respect to Clause
5. )

Mr. Deputy-Speaker: We will come
to the Schedule separately. I will
call upon the hon. Member then.

The question is:

“That clause 5 stand part of
the Bill".

The motion was adopted.
Clause 5 was added to the Bill.

Clause 6.—(Additional duties of
Customs).

Mr. Deputy-Speaker: To clause 6
there is an amendment by Mr. V. P.
Nayar. . I have got some doubts re-
garding its admissibility.

Shri V. P. Nayar (Chirayinkil):
There is a contradiction in the Finan-
ce Bill itselif. While the general
discussion gives you the maximum
scope for discussion. the amendment
pins you down to the narrowest
limits. I accept your point...

Mr. Deputy-Speaker: An amend-
ment by whomsoever it is tabled will
just be considered on the merits. I
think the hon. Member agrees with
me that it is out of order.

Shri V. P. Nayar: I do not want to
take more than a minute or two. But
the object in' sending this amend-
ment was this. I find from the re-
ports of the Commerce Ministry
that we are importing a very large
amount of spices. You know. Sir,
that spices have had a very bad
crisis as regards prices, especially
pepper and ginger which form the
two very important items of export.
The Travancore-Cochin State particu-
larly has had its price fall. It was
a very heavy fall. The pepper
we export from our country—and on
that pepper live hundreds or thousands
of people—you find. is imported into
India. and at a very negligible duty.
All this pepper that is exported is
ground and perhaps bottled and sent
back to India. And the Government
does not charge any heavy duty for
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preventing its being dumped again
on India. That was the object of
sending this amendment.

I also find it is not very clearly
indicative of all the articles we im-
port as spices. I am subject to cor-
rection by the Finance Minister, but
I understand...

Mr. Deputy-Speaker: For the edi-
fication of the House. is the hon.
Member able to say the value of the
import of pepper?

Shri V. P. Nayar: That I can easily
say. I cannot say for pepper alone.
But spices have been imported in
1952-53 for a value of Rs. 508 lakhs

and the quantity is seen to be about
906,000 cwt.

The point is we export pepper,

.and we are not getting the prices

we used to get. On the other hand,
the pepper which is taken from our
country at law prices is ground and
made into some fine powder by che-
mical process and is sent back to
India. And there is a very negligi-
‘ble duty on it. My object is to pre-
vent the robbing of India and Indian
agriculturists. That is the object
with which I sent in my amendment.
But as unfortunately the scope of
the discussion is very narrow...

Mr. Deputy-Speaker: The hon.
Member wants to increase 5 per cent.
to 40 per cent. The main object is
that the very article which goes out
from our country and which is pur-
chased by foreigners at a cheap rate
is allowed to be dumped back into
the country by merely powdering it
and so on. And an enormous price
is paid for it. I do not know if under
the Sea Customs Act...

Shri V. P. Nayar: It is not pro-
bably confined to pepper only. There
are cardamom and ginger also.

Shri C. D. Deshmukh: There are
many other items that the hon. Mem-
ber has given notice of: soda ash,

sodium compounds. motor wvehicle
parts.
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Shri V. P. Nayar: That is not for
enhancing the duty. In regard to
those items I want to focuss the at-
tention of the House on certain points.
it is not for enhancement of duty.

Shri C. D. Deshmukh: What I mean
to say is if the hon. Member had
given sufficient notice of this, we
might have considered whether to
advise the President to give his sanc-
tion to the inclusion of this.

Shri K. K. Basu: We never know.

Shri C. D. Deshmukh: But in spices
I think one is always receptive! We
say, for instance, that something is
a spice of Lfe.

Shri V. P. Nayar: But sometimes
there is so much of pepper also!

Shei C. D. Deshmukh: At this ele-
venth hour I am not in a position
to say anything.

Shri V. P. Nayar: I am sorry, I do
not quite follow the hon. the Finance
Minister. At what time do you ex-
pect us to present any amendments?
It is only at the time when the Bill
comes. And it was not given notice
of yesterday; it was given notice of
earlier.

Mr. Deputy-Speaker: All that can
be done is this. Hon. Members need
not talk at the Minister. The hon.
Minister may not be able to find out
the consequence of every item and
sub-item. Therefore, whenever any
Member feels that any item is of much
consequence he might have repre-
sented to him.

Shri C. D. Deshmukh: If the hon.
Member had applied for the recom-
mendation of the President, then, our
attention would have been drawn to
this particular problem.

Shri V. P. Nayar: I know unfor-
tunately that when we from the Op-
position send anything and ask for
the President’s permission it is re-
fused per se, or probably he is wrong-
1y advised.
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Shri C. D. Deshmukh: That does
not improve the position with regard
to the chances of his suggestion being
considered on the floor of-the House!
In spite of his bitter experience in
the past, he might have asked for
the recommendation of the Presi-
dent, in which case we should have
had to consider this item on the
merits.

Shri V. P. Nayar:. 1 would appeal
to the hon. the Finance Minister
that although it is late, as this is a
matter which will save a crisis in
respect of pepper and other spices
and as it affects the economy of Tra-
vancore-Cochin, he should not take
the plea that it is too late and that
it is not possible.

Shri C. D. Deshmukh: I do not un-
derstand what the hon. Member ac-
tually wants.

Mr. Deputy-Speaker: What the hon.
Member wants is that the hon. Min-
ister must consider his amendment,
write to the President and get his
sanction.

Shri C. D. Deshmukh: The Presi-
dent is not here.

Mr. Deputy-Speaker: That solves
the problem. Therefore, unfortunate-
ly, I have to refuse this. I disallow
this amendment.

The question is:

“That clause 6 stand part of
the Rill”

The motion was adopted.
Clause 6 was added to Bill.
Clause 7 was added to the Bill.

Clause 8. — (Amendment of Act 34
of 1935).

Shri N. B. Chowdhury: I beg to
move :

In page 4, omit lines 1 to 8.
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Mr. Peputy-Bpeaker: I understand
that some matter was raised with
respect to clause B this morning and
the hon. Finance Minister said that
he would bring in some amendments.
If so, and if he wants to take some
time to draft and do other things, I
will allow this to stand over; or let
the other Members who have tabled
amendments proceed.

Shri N. B. Chowdbury: * Sir, with
respect to my amendment which I
have just moved, 1 find that excise
duty has been increased aon medium
and coarse cloth. In this connection
you will recall that with effect from
25th October 1953, the excise duty
on superfine cloth was reduced from
three annas and three pies to two
annas, that is. a reduction of
anna and three pies. Now. in order
to show ‘hat along with this increase
on excisy duty on medium and coarse
cloth, something will be done with
regard to superfine cloth also. it has
been raised by two pice. But. the
net result is that the previous duty
of thre¢e anas and three —ies has
been reduced. to two anr.. and six
pies; that is by nine pies. So. only
a few months back before the Budget
proposals this-was done perhaps to
show tha not only the coarse and
medium cloth used by the common
man are going to be taxed. but super-
fine cloth is also to be taxed. Sir, I
oppose this. You know that already
the restriction on the production of
dhotis has raised the price of dhotis
very high. This is due to ¢the fact
that there are small textile units
which produce these dhotis ouly in
certain parts of the country. When
the Bill came to regularise the Or-
dinance which was promulgated to
restrict the production of dhotis there
was opposition from all sides of the
House. Although the plea of helping
nandloom industry was brought in,
most of the Members failed to un-
derstand how such a measure was
actually helping the handloom in-
dustry. We find that while proper

one .
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steps are not being taken to help
the handloom industry, the price of
ordinary cloth is rising very high.
and the result is that the monopolist
textile millowners who produce other
varieties of cloth get advantage over
the smaller units that produce
dhotis only. They do not require
to produce more than sixty per cent.
That means that this gives them extra
Jompetitive power. The result is
that the smaller units in places like
Bengal are suffering and prices have
gone very high. Therefore. I think
that the plea of helping the hand-
loom ‘industry should not be resort-
ed to with a view to further increase
the taxes, because due to the restric-

tion the prices have already gone
very high.
"Shei K. C. Sodhia (Sagar): My

amendment is:

In page 4, omit lines 1 to 8.”

Sir, I cannot understand why we
think of helping the capitalists, these
textile magnates at one stroke of the
pen, by abolishing the import duty
on cotton and then to impose this
excise duty on cloth consumed by
the miillions of poor people in this
country. It is simply because the
Government wants to favour the capi-
talists and to levy tax on the poor.
The usual argument is that it is

-now the sellers market and the mill
owners will have to pay the excise
duty from their own pockets. This
argument is very flctitious and false
because the millowners are not going
to pay a single pie of the excise duty
from their pockets and it will fall
on the poor consumer whose number
exceeds 33 crores in this country.
This is a thing to which I cannot
subscribe and therefore I am opposed
to the levy of.any excise duty on
coarse and medium -cloth.
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Mr. Deputy-Speaker: That is not
his amendment.

Shri K, C. Sodhia: Sir, my amend-
ment is that on page 4, lines 1 to 8
may be deleted.

Mr. Deputy-Speaker: So. he is not
pressing his amendment No. 97

Shri K. C. Sodhia: No.

Mr. Deputy-Speaker: Now, let me

see whether it imposes additional
duty. .Cotton cloth has been defined
as all types of cloth but does not in-
cludes superfine and fine cloth. If
these two are removed, is there any
duty by any other operating clause
imposed upon this medium and
coarse cloth? We understand the
object; that there should not be any
more duty imposed upon medium
and coarse cloth. But, if the amend-
ment is accepted, would it mean that

by any other operating clause there’

would be any duty imposed? I
would request the hon. Minister to
clarify the question whether the ob-
ject will be served.

Shri C. D. Deshmukh: They are

separate categories, Sir; there will
not be any duty on them.
Mr. Deputy-Speaker: Therefore,

the amendment is in order. Amend-
ments 10 and 15 are the same, and
also number 37.

Shri Nambiar (Mayuram): Sir, my
amendment number 37 resembles
amendments numbers 10 and 15. But,
I have tabled another amendment
number 36 which I wish to move.

Mr. Deputy-Speaker: Yes.
Shri Nambiar: I beg to move:

In page 3, lines 41 and 42, for “One
anna and six pies” substitute “Six
pies”.

The duty envisaged here on fine
cloth is one anna and six pies per
yard and I want it to be reduced to
six pies only. My reason is that this
fine cloth is generally used by the
middle-class men. I have no objection

\
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to the duty on superfine cloth. With
regard to fine cloth, there must be:
excise duty but not to the extent of
one anna six pies. I suggest that it
may be reduced to six pies so that
the lower miiddle-class people as well
as the poor peaple can have the ad-
vantage by reducing this and omitting
the excise duty on medium and coarse
cloth. Therefore, I hope the hon.
Minister will consider this—of course
he was very good in considering cer-
tain points with regard to soap and
other things—and extend his sym-
pathy and good wishes. He, of
course, will then have the advantage
of gaining the support of a vast sec-
tion of the Indian people. I once
again strangly :appeal to him to con-
sider this.

Has Pandit Thakur Das Bhargava
got any amendment?

Pandit_Thakur Das Bhargava: I beg.
to move:

In page 4, line-24, after ‘factory’”
insert: —
“as defined in the Factories Act,
1948 (Act LXIII of 1948).”

In the amendment proposed by
Shri C. D." Deshmukh, printed as No.
39 in the list of amendments, add the
following at the end:

“and manufacturing more than
100 tons of household and
laundry soaps, or 50 tons of toilet
soap or soap not otherwise speci-
fied.”

Mr. Deputy-Speaker: He wants
greater exemption. They are in
order.

Pandit Thakur Das Bhargava:
They ‘are in order. They are only
varlations of the concessions given by
the hon. Minister.

q o FTAT STRq § R owrAw
fafreecd @ Ige N & w@ W
far & fF /7 W gEfET )W
TR R G FREME #1 afae
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[Pandit Thakur Das Bhargava]

T wT ifgd | T WA A @
fr Sigag &9 @9 ag Q¥ wRMAET OX
T o fF foree oy o f e
% 7% §, 3% FRC AT A T |

Shri Sinhasan Singh (Gorakhpur
Distt.—South): The amendments to
.clause 8 have not yet been finished.

Mr. Deputy-Speaker: I will call the
Aon. Member later and give him an
opportunity. I called the hon. Mem-
ber who stood up first. -

‘ Pandit Thakur Das Bhargava:
gTEd  fafeex | W Yo
gefrar & fad T & &)
FOOTWEAR produced in any factory
.:as defined in the Factories Act.
o TF dE = FoEw F1 N

¥ a=T ggoc mar T g

Mr, Deputy-Speaker: What is 'the
-amendment?

Pandit Thakur Das Bhargava: The
amendment is that I want in line 24
also these words to be inserted.

Mr. Deputy-Speaker: It will be
“SOAP produced in a factory as de-
fined in the Factories Act, ordinarily
using power”. Is there any difference?
Is not ‘factory’ defined in the General
Clauses Act?

Shri C. D. Deshmukh: Whether they
use power: that is the point.

Pandit Thakur Das Bhargava: The
Factories Act requires 20 persons. Sup-
pose there are 6 or 7 persons. This
provision would apply unless you
define in this way. :

Shri C. D. Deshmukh: The minimum
is 10 workers.

Pandit Thakyr Das Bhargava:
‘Where is that?

Shri C. D. Deshmukh: With power
10; non-power 20.
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Pandit Thakur Das Bhargava: Using
power is in the definition in the Fac-
taries Act. A factory is not a fac-
tory unless it is as defined in the Fac-
torries Act. It only becomes a factory
if it employs more than 10 persons
if it uses power and more than 20
persons otherwise.

Mr. Deputy-Speaker: The wording
is ‘produced in a factory’ and ‘using
power’. The factory is there, but
power may not be used. The num-
ber of persons may constitute it in-
to a factory in a large number of cases.
Only that soap which is manufactured
by the use of power should be taxed.
The point is, what this word ‘factory’
means.

Shri C. D. Deshmukh:
point of interpretation.

That is a

Pandit Thakur Das Bhargava: It is
not a question of interpretation. You
use, in the case of footwear, the words
“as defined in the Factories Act”. In
one place you find these words; in
another place, you do not use these
words. Therefore, a distinction is
brought about.

Mr. Deputy-Speaker: Even if there
are two persons, it will become a
factory.

Pandit Thakur Das Bhargava: If
you use the same words, there is no
objection. That is my point. He real-
ly wants to give concessions to these
people. Suppose there are six persons
in a factory; it would come within
the niischief of this provision.

Mr. Deputy-Speaker: I would like
the hon. Law Minister to be here in
all these matters. What is the wuse
of having a Law Minister, except to
advise the House?

Some Hon. Members: Yes.

An Hon. Member: He is in the other
House,
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Mr. Deputy-Speaker: No, no. The
hon. Finance Minister ought not to be
left alone like this.

Shri C. D, Deshmukh: I do not

know whether the hon. Member bas
finished. He has some other amend-
ment too.

I AM,

Pandit Thakur Das Bhargava: That
is, amendment No. 41 which says:

In page 4, line 25, after “power” add
“and manufacturing more than 100
tons of household and laundry soaps,
or 50 tons of toilet soap or soap not
otherwise specified”.

it s arige wiede fafres
T AW TN IEA AT
50 T € AR Y I TN /9 X
foa war &1 a8 famad & af 4
AET gree A, e AR o & F
Frgrw fafet & Afeq § ag I @
& adi ol ST S Qg ST & o
I I9 F §, 97 Tga w @
a0 € oY % siEd g = )
AFER 9X 9ET 49 HA AT q@Y
SR @ § N S N T §
W B $HEOT aga W Sarad
FFOT At § | aH defar aga
I I T § AR TEee
g F qeg = ] S Fema & 1§
£ ag Tt 9t € fr ot dfefai ft
FIATT T TET qHAT | AT GSW H
TR T FAET 7 OF IR qgoET
A, IqH TE | ST F qqog
feormt AT g1 S Ww § @
T 7 W F § AR g W
& R g fdafeldaw wgiw Fwi-
[ YA TR A FTHA foar &)
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R 999 W F T A OF &
GRQ & | 99 FRQ T € A1 9T Ay
FTH F § A a9 F a9 9 §, T8
T ATIHT FTH A& F@ | I T AT
a1 Rt ST # a8 9T AT TS
T W €, g AT I T q G
g, 3few uw fafen Naw & @ fefaE
F IF FW ¢ | 9 FRAM F A9
LT A€ § % o< A9 a7 d9w T
faat aY a8 A WY GoTT W H AROr
SRd § a8 T & Tt AR faar
7Y @ &0 | I qTeT, W A
a3 FETE fF AR ST 33 T
fear & o€t o RO A1 9@ dEaT
w=d ¥ 5 gav @Y = a% SAwr oY
TR T 9 dF ¥ uAEESE
& ST, & TR WY 9 a @ 7
SRAT F I TE& FT WA faaqr
I R ¥ FEIT IBA AR I qE
TH FRAT § FUAT I3M T qq0T
g aFn v oY weefar o°% o
FrfiT T8 FT w1 B Gl
FT T AR HE AT A, W H
afd a8 dwfal f wae ggemr
mr et W qgeTT AeEE
W Taw I s€m 5 &7
QT T R & E 1 e aew
7 ¢ e gt T g7 Y § o 7w
Ffal ¥ F9 79gL q@l I FQ
g 99 I W W ¥ oEEwE W
&fed | & arean § 5 S amm w2
fax & wg & T o TE 919 E
afod | o& ot ¥ aohw ag &, T
S B FIEM § A A TR
FQE I I IAT A IF FAT
e § fF 8 9ge fod gefeae &
I TE) afew 0 B SR ATEmard
®T TgT T T ATHT & SqTT FTH TS
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[ dfea %7 &g wniw |
F AR A GedT OR H A I
7 F1 WY a7 wFerEE faar o e
FreEmErd &1 W I afew W
feamad faet Tifegd | ¥ ot aoim
g & A0 gEd qohw w1 T u®
2N fF Y 98 4 FEH TR E IR
wIET AEY TEAT Hfe B wCAH TS
AN &Yz ST T T E AT =
T TS WY qATY § SAH HIAEr
ggw s f A fF aw g3 WA
g W § | T IYST WA
O g § | # W I s W
P GEAHT A g R Ae
FreE e |IET 9Rd 8, A
A o7 PEE ¥ WE T A |
AU A o FA w1 oqwn faw ag §
IeF a7 fa g I T
A FEET AL TEAT HC I faw 41
& T W ge A I gd & AR Sud
aeTEn T & 5 81 FreEE ars i
@ ¥ AR I | A 99 farsr
g ® @ ¥ fQ Ow § A an,
Zoifs o ¢ A FW FQ@OE
Yy T # o wa Fanaa § § 984
qg 7 A | 98 SEA Y T G
T, 9 W ¥ FAT TS ;W
T & | A1 A% ¥ IaH g AW |
for ot A 7 AT T T FTA
qre 3 IT faT 3@ aER A FRQ
g g1 T A1 s St fama e
qrq A & ATFA L T § I A
2T FET W ARFE g | IEn
ot TR R I | F AT ¥ ad
ST Agar g 5 AW I 8k SR
FTCEMITA F1 FEAST AT TEEET ATZA
g T s oMy @ W[ % AR
oo 7 T § A AW Tofr F @Y
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A § AT AT ITHT HIAT TG TG
AR F 7gm fF I0 A A 9 T
T g &

¥ agT ¥ oo w3 Aean g
AT T F IO M FWHAE AR FH Y
FW Og TAsq< AV A @ f6 g &9
it FFn g, W fFgma =0
¥ O ¥ o< @ ag ¥ fafage’
N Aw F fomd & & s
dfgw 9T 9§ gefaax & famd &
™ E:

“Footwear produced in any fac-

tories defined in the Factories
Act.”

T 79 I I & W fa@ @
DA FB FHr A AT TG
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TH &Y AT FY AFAT AT | F A
FoT {F 78 91 THEHE AT & AR
& wifas & 1 St A oo F oS
WA H A 9 famatF47 faw
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argar g v wgaww fafree ama ot
fazma # f& ag @ st div T
& 7 g1 ag @ fas A |
T 1 q@fegag St 3y =
NI AN H T EIT T a8
FhT AgER @ I § | W I AW
oY OAENe & a8 O rEugl ¥ &%
% § fo Y 5 ao oraar w og=r
® & fom Y sy wraE gg=n @
gag v I3 T FER I E,
EW I ®Y A FIAET TEY TEAHT AT |
T4\t o T a0 w1 39 fF @ R
Y I9E ¥ IR GIT FT AT 72! 9gT4T
& | I & W17 FT AT T &, IR
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wepTe & 7 TYR T 7w A ¢ i
T 1T 34 & FTH AATH TR E
SfFT Y o mAT &, 9% sl
I T SATET FIART TE GE@T E | AT
FRAW 415 €, © To ¥ A A @S
T HIRT S FA 1 e T F AT
FAT AT § 7 I EE § IF T AR
& = Y arfaw qF 9T GrERT 9F
¥ fod ag ¥ ox dar aw ag,
R 99T FJPEM A A "G
g I | mR W 9F FTEm §
9 9T A1 @ A 98w gEfeq
¥ zeiw e fF @ oa@ W
M ETHGT A0 |

Shri Sinhasan Singh: My amend-
ment is:

In page 3, omit line 21.

foqa #zar § f onit @t fraw et
T 39 F qafaw F98 A qfoamer
% faal & ag 778 =gt & a0 & Rt
Nt 5 fre aS aodt wied ¥ g
AF F T F 47 787 F ® § dqC
F | 3T fraw F aqE W
Forq | faar o), ardr ¥ faadr o
19 § ag oF fa ¥ Forg ) ofoamsr
& fave 9T | T T F§ 1T
W oo s, atfear s s 9@
Fa@ N A7 TS F B w7 A
A A7 Ay

WA ARG T AT GAeede
g7
st Fergrery, e dmeie ey
Shri C. D. Deshmukh: He wants

ready-made cloth to be taxed which is
adding something to taxation.

Mr. Deputy-Speaker: Is ready-made
clothing other than dhotis and saris
taxed at present?
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Shri C. D. Deshmukh: No, it is not
taxed.

Shri Sinhasan Singh: Not so far

" taxed.

Shri C. D. Deshmukh: Because it is
not “cotton cloth”.

Mr. Deputy-Speaker: I am not talk-
ing of the Bill. Was it taxed last
year?

Shri C. D. Deshmukh: The position
is the same ag in the Bill

Mr. Deputy-Speaker; This adds to
the duty, and therefore, this requires
the sanction of the President.

Shri Sinhasan Singh: So far as the
definition goes, I think for the first
time this is being exempted. Under
the Cotton Cloth Movement Control
Order, 1943 ready-made cloth was ex-
empted from movement, not from
taxation. Nowhere do I find that
ready-made cloth was ever exempted
from duty. Here a new definition of
“cotton cloth” is being given.

Mr. Deputy-Speaker: I have got a
doubt regarding this matter. I would
like that to be explained. We will
assume that under the Tariff Act or
Excise Duties Act certain duties are
impose. Some exemption is sought
to be given in the Finance Bill of the
gurrent ‘year. Then, is it ‘not open
to any hon. Member to say this ex-
emption ought not to be given?
Would it mean imposition of a
duty which is not in existence?
I am not talking of a case where, for
the first time, a duty is sought 1o be
imposed. Generally, cloth is liable to
duty, and a particular variety of cloth
is sought to be exempted. Now. if an
hon, Member opposes it, would that
also require the sanction of the Pre-
sident, because it is only containing |
the existing duty and not imposing
an additional duty or a tax. I would
like to have some clarification cn this
point.
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Shri C. D. Deshmukh: There is no
existing duty on this.

Mr. Deputy-Speaker: On all cloth?

Shri C. D. Deshmukh: On thig ex-
empted article, On cotton cloth there
is duty. On the exempted article there
is no duty.

Mr. Deputy-Speaker: Is it exempted
for the first time now, or is it already
exempted?

Shri C. D. Deshmukh: It has always
been exempted.

Mr. Deputy-Speaker: If it has al-
ready been exempted, it will be an
imposition,

Shri Sinhasan Singh: Here for the
first time we find that cotton cloth is
defined, and through that definition
exemption is being granted to ready-
made cloth.

Mr. Deputy-Speaker: Apart from
this definition, if it has been said that
cotton cloth shall not include ready-
made cloth for this purpose, it serves
the same purpose.

Shri Sinhasan Singh: By defining
cotton cloth, we are proposing to give
exemption to certain types of
cotton cloth.

Mr. Deputy-Speaker: The same pur-
pose could be achieved even without
the definition by saying the following
cotton goods shall not be liable to
duty. Therefore, the existence of a
definition does not make a difference.
I only want to know the substance.
Ready-made clothing other than
dhoties and sarees have been exempt-
ed even without this Bill.

Shri Sinhasan Singh: If they are
exempted already, there is no neces-
sity for handloom cloth being exempt-
ed here. If they are exempted al-
ready, why should they come again.

Then I want to know under what
Act handloom cloth has been exempt-
ed. They have been exempted, but
still they are coming here. Here we
find that cloth manufactured partly
from cotton and partly from wool,
and cloth manufactured partly from
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cotton and partly from rayon are
exempted. So many exemptions are
being given through the definition.

Mr. Deputy-Speaker: So far as this
point is concerned, I am afraid I will
have to say that this amendment is
out of order for this reason.

Shri S. G. Parikh (Mehsana East):
I want one clarification.

Mr. Deputy-Speaker: Let me dis-
pose of this. There are a number of
amendments saying that one or other
of these exemptions should be remov-
ed. Mr. Sinhasan Singh's amendment
is regarding one item. Other hon.
Members have tabled amendments 9,
14 and 21 that items (i) to (viii)
which are exempted should be ex-
cluded from the definition of cotton
cloth, ie., they must me removed,
therefore duty must be imposed on
them also. The Finance Bill which
imposes the duty year after year
does not want to impose a duty on this
particular type of cloth., But the hon.
Member wants to impose a duty on
this cloth.

Shri Sinhasan Singh: It is not like
that. If I may be permitted to say
why I want this...

Mr. Deputy-Speaker: 1 have heard
the hon. Member sufficiently,. How
long am I to hear the hon. Member?

Shri Sinhasan Singh: If ready-made
clothing is to be exempted from
duty, the result would be that all the
mills -would take to making ready-
made clothes, and thereby get exemp-
tion. They will thus take away the
work of the tailors and the middle-
men, and deprive them of their work.

Shri C. D. Deshmukh: He is now
arguing on the merits of the case. I
said that there was at present no duty
on this. Now, that follows from the
definition of cloth in the First Sche-
dule of the Central Excises and Salt
Act, 1944, and item (i) in that defini-
tion is ‘ready-made clothing other
than dhotis and saris’. That defini-
tion still continues. If the hon. Mem-
ber is under the impression that we
are introducing an exemption for the
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first time by a definition, he has some
sort of a point, although I do not think
jt is a valid point. Whatever we may
do, we say the following is exempted,
according to our proposals. If you
wish to remove that exemption, then
“you are imposing taxation on that
particular article, and in that case, I
would appeal to you to say that that
is out of order. If you do hold it in
order, then, of course, I am going to
oppose it on merits.

Shri Sinhasan Singh: This will lead
to labour unemployment.

Mr. Deputy-Speaker: Any taxation
measure, whether it is introduced by
a Bill or by way of an amendment to
the Bill by hon. Members, always re-
quires the sanction of the President.
My view in this case is that this
amendment seeks to impose a duty

on cotton cloth, whether it is exempt- .

ed already or not. The Finance Bill
makes some proposals for taxation,
and any hon. Member could seek to
reduce the tax, without the previous
sanction of the President, and say
that the tax should be reduced from
one anna and six pies to six pies as
Shri Nambiar has done, or that fine
cloth or superfine cloth should al-
together be exempted from taxation.
In this manner, it is open to this House,
without any sanction of the President,
to reduce the duty. But when the Bill
contemplates exemption from duty on
any particular category, including it
under taxation or removing it from
the exemption provided will amount
to imposition of duty on that parti-
cular article, and as such, it requires
the previous sanction of the President.

Rule 118 of the Rﬁles of Procedure
and Conduct of Business says:

“If any member desires to move
an amendment which under the
Constitution cannot be moved
without the previous sanction or
recommendation of the President,
he shall annex to the notice re-
quired by these rules such sanec-
tion or recommendation convey-
ed through a Minister and the no-
tice shall not be valid until this
requirement is complied with:
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Provided that no previous sanction
or recommendation of the President
ghall be required, if an amendment
seeks to—

(a) abolish or reduce the limits
of - the tax proposed in the
Bill or an amendment, or

(b) imcrease such tax up to the
limits of an existing tax.”

So, on both grounds, namely what the
hon. Minister has stated, and this
rule I am going to rule this amend-
ment out of order. Even if the
hon. Finance Minister had not
advanced his point, I would have
had to rule it out of order. Supposing.
the hon., Finance Minister wants to
give exemption to a particular arti-
cle under this Bill, while there is al-
ready an existing tax, then it is open.
to hon. Members, without the sanc-
tion of the President, to raise it to the:
existing level. But as it is, even with-
out this definition, the exemption is
already being granted, and by means
of this amendment, the hon. Member
seeks to impose a duty for the first
time on that article, which <would
require the previous sanction of the:
President. So, on both these grounds,.
I rule this amendment out of order,
as also similar amendments Nos. 9,
14 and 21.

Shri Ramji Verma (Deoria Distt.—
East): I beg to move:

In page 4, line 6, for “Six pies™
substitute “Three pies”.

In page 4—

(i) omit lines 28 to 35; and
(ii) in lines 36 and 38, for “(2)”
and “(3)” suostitute *“(1)” and
u(z)n.

In page 4, line 43, omit “sandals,
chappals”.

Feq AT, § AIH ARG HrEAN
fafre< arge &1 sa= w7 ¥ @S T
&Y qTh fewmT Sgar § 1 SR aET
97 fqR & v omman € A frae
7z § fr ag e Ay W WS @ i
s T Feugee AR G F AR
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[Shri Ramaji Verma]
quagde T FMA A ST v |
W AT AR fram S N TWEe
@ § A Tafed T AT @ A
. 9T 299 e aY A9 ;A § AT
Fara | gafed Ao e fAAew §
ff gma & a, #R §@ dR”F
FRIEE R 9N F AT F, T
x ¥ dfam #2)

g e A 7g § v o e
F IS 9, IA@T, €, §€ A T9S T
¥ W AT WE | qE ARG v
F @t qT AT WS & EF IR B
-FTET BRI & TS b G890 A TS
9 F9 EF T FE AR IR W
T8 W FAL T IR A T
Y 7 Frarer St A fas @

1l I g9 J97 R T F
AASHE F Y § g g g e
ELTR@ & FI8 T AT BIEA, I A
Hifeaw sk F e AT R E )
# Y =rgar a1 5 agw wré ey g
A TE AT F@ & Mfeaw Ak
%6 FoM R faows &aw 7 ovmd S
F g § fF s amoa adfag F ag
ama a1 1% g ¥ dvw wwEw,  smoer
Tg FIFIET EF TS AR & @Y
3 ¥ fad o §f sgm fF @
AT IR A I qF AN 1@ A w4
o | [T & vF FgET g, “wmH
T F SN G a® afed § qorqd
grom 4 ag Fgar § v s ¢ arf &Y
g R F F9e 9 s 3 ard vel
FH Y F7 qmaT A FTE | I g
Wt ¥ fadw § g7 7 FAr wEar
a1 | 3fFT 7z faf=a § fF s daw
FE AT @ § A " A8y zafeq
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T AR F {Y T T o At AT
W 8 | Wfed 97 3¢ fraga B
T qF T FEAT g 1

Shri Jhulan Sinha (Saran North): I
beg to move:

In page 4, line 40, after “defined in”
insert “part (i) of clause m of section
2 of”. .

The position as in the Finance Bill
is that footwear produced in any fac-
tory where power is employed and
where the number of workers is ten
or more, is liable to taxation. Similar-
ly, footwear produced in any factory
where twenty workers or more are
employed, but where power is not
employed, is also liable to taxation.
This is the position as it obtains in
this Bill. What I beg to suggest is
that footwear produced in any factory
where power is employed, (as defined
in part (i) of clause (m) of section 2
of the Factories Act), should certain-
ly be liable to taxation, while that
produced in a factory where power is
not employed, should be immune from
taxation, whatever be the number of
workers employed there. This is my
proposal for the consideration of the
Finance Minister.

Mr. Deputy-Speaker: The hon. Mem-
ber wants to confine this taxation only
to factories where power is used.

Shri Jhulan Sinha: Yes, that is
what I want. The grounds on which
I am making this submission are as
follows. Firstly, the hon. Minister has
given an assurance on page 30 of his
Budget speech, that he would exempt
the products of cottage industries
completely from taxation.

The second ground is this. The
total income from this source of taxa-
tion has been estimated by the hon.
Finance Minister to be Rs. 80 lakhs
only, as given in the Budget. Since
theni, he has made a number of con-
cessions 1n this respect and I am sure
a¢ 2 result of these concessions, the
amount will be lessened all the more.
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So the amount involved is, according
to my calculation. about Rs. 50 lakhs
Or SO.

The third ground that I would urge
is ‘that the class of people likely to be
affected by this provision of the Bill
is the class of shoemakers, mostly
Harijans. This class has always claim-
ed, and received, sympathy fram all
sections of this House, and if this
concession is extended to this class, it
will be all the more grateful and will
appreciate it all the more.

There is another thing. The num-
ber of workers engaged in the leather
industry is about 6 lakhs. Out of them,
most of them are unrecognised and
there is already a movement on foot
for organising these people on
co-operative society lines. If this
exemption is not given to this
class, I am afraid the co-operative
societies will have to consist of groups
with less than 49 workers, a concession
which the hon. Finance Minister has
just announced. So in order to give a
fillip to the” movement for organising
this class of shoe-makers on co-opera-
tive lines, the amendment that 1 have
proposed will be very helpful. ,

Mr. Deputy-Speaker: I have to ap-
portion time. I have to app'y the
guillotine at 12-15.

Shri Jhulan Sinha: Only one minute
more: ’

Mr. Deputy-Speaker: One hon. Mem-
ber cannot go on taking all the time.

Shri Jhulan S’nha: No, I do not pro-
pose to.

Mr. Deputy-Speaker: Mr. Bansal.
‘Shri Jhulan Sinha: In the end......

‘Mr. Deputy-Speaker:
against time.

I am racing

Shri Jhulan Sinha: I have only one
‘more submission to make to the hon.

‘Finance Minister. If at all he insists on.

realising this tax from this class of
181 PSD.
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people, I hooe he will bear in mind
the following lines of the Sanskrit
poet Kalidas:

ST IF § ATl afowaEnT

TR ATEY fg @ @

Shri Bansal (Jhajjar-Rewari): I beg
to move:

In page 4—

omit lines 9 to 19,

IqrenE TR, ¥ EmeA
R3aF ¢ A @ I ag v fp A
[W F FI2 9T N F FAA I 09 8,
I3 T FT AT qfed IqF q@qS H
T A AFST WW FT I AT AAS
£ J99 FaTT T N FAT 3§ B &Y
ATAFS TSAT & ITH! ZIT F ¥4 FY
Y < faar srg AT Fraar w faar
Imar § @ AR faa 7 a8 g
FAG I TEF FAUT T & X 37 H IAA
N W F SR e FTEMIA I
T SI% gNil, S99 & 7 qAT | FS
T RERTANWIEETS @A@H
N TF AT FE | F AT ITHT qEAAC
dR 9X 9qT [\ ARAT § | IFA
g ST & Y FuT 4TS AR
AT E, I TGN F TET STHT AT1e,
FfF I Iq T FT STET TIT Qv
TR gt ¥ FIEATA A AR A
A IR qgF 9X &, IR aE@r
T B TR+ K FZ AF FAT Av@qT
ffrer vf ovr 0¥ v WA
w@ 2w & ¢ 7X@ § AR gz
W FT gF IR ¥ 0F A I9-
ofq sows g9 48T R F49 FA9
I FEET % Q@ § AR I
g fe ®09 o, €1 aul ¥ & IR @
faar 7t wERT 7 W saeET 9T R o
ae qd H gW AT JATRA Y
wradl £ 3 A} Efed 78 S I
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[ F=a]
FT AFAT W F A T E I 7 F
‘g I3 & A gETR T SAW F Ay
a1 SiETeT 9 R A SR 91
FTLEMER § ITa! favra a= @l |

R & a9 % fF sporwe W1 4@
| qRTE, A9 qET ow A @
I Y | F&, M F 78 T AQ
FAT ATS & , AL g0 I9 I FTH FF
i fF g v e T el TR
AR 2w | I 9ifed, A #1E IEd
ara 7E & 1 ag A fagra 9@ 9wE
H AT AT 99 W AW ¥ FeAT AS
AR AN FA A W I F g
Foowr T fF o= e ¥ smw
AR 7 Ju* faE o F:E FT FOAT
aifgd, & @7 F1E darfs &vmEe
T avwaT fF =9 @ F W W
g #< on faar S @R,
Y AERy | agerEr fF IR N A

g ifs MF oo $E

F5 FIG M 97 I A F TGT T |
g 94 &7 gar g 5 9wy ar
AR W F G A FA A TG
F gT IRE, AT TEHT AT 4G FAIT
fr fomr oWt & O @ a1 afaw
FI9 g 98 a1 fgedl ® @ie I
T st Jars 6 99 7 @ w7
arel F1 ag ge 9 a¥ aga & el 9%
BV A TF 7FT ¥ 2T F AL AFH
§ w19 <@ fod 9 | gafod & o v
et § & #1E q s A
g =ifed o SFi & s 57
#1 ATHAT B AT J9F FT F ¥ 91
¥ 9g 3@ T®@ & B2 712 9UF FK |
% gafed wrgar g fF oF o amar #¢
ST AE A FAT F FIT I G
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Tg aa e g fF @)1 FTI@d aer
F AR T TS TFAE &, TR W
frraa ® fa & f5 a3 a3
FIEM [WH T 98 HTS A & AT
fr I S a9 3, AT B B oY
AT F I & qg IAT ATS ®T aATA
g wfent Fg IR @ A qW
2® & fF aga a=o foew %7 910 aar
£ ¥R 39 OT% 1 THT SR [EET
TR qUd, 98 WRET AHIT SAT
THTH TS gXar 3, safed F gRemar
g foF 212 sreE Al ®1 AR 3w gAE
AR B qww A8 A AT
safod T8 T gaT § T & f AT
XA ITT AW § @ LT |
T F a9 AT F 99 TF gEL AT
FT TH A O gq FgT Ve §
fF oy R ox oF ¥ aEdt N S
&, IuY geT & wifgd | gAfaarae
F IR FT qE F FaoET o7 fFag
0 FEA AfF O AT AT & e
Qo § g@fed ag TE A w,
w4 # gamar g fF afz aw v ag
R3at A W St /FY g Sy
g ag T Wawdr 1 &Y g ¢ FF
o X dwr At & wafeR A o
g & ag o /A a7 g ag frere &
ST HT 33T HT 0AT AY AT FHrAA
g TR g3 &R HIS |

Shri S. G. Parikh: 1 just want to
have a clarification. I find that in the
definition ‘coarse cloth’ is defined as
below 26S. But aceording to the
Cloth Control order, above 18S is:
considered ‘medium’. Now, the export
duty is levied on coarse cloth at 10
per cent. Is it the intention of the
Government to levy the tax on cloth
below 265 exported? This is likely

to lead to several difficulties. He him-
self has adopted the definition of 18S
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)
and above for export of cloth. So I

request for clarification from the hon.

Finance Minister. It ought to be 18

and not 26.

Shri C. D. Deshmukh: It is 17S. It
is a printing mistake.

ghri S. G. Parikh: Thank you.

Regarding rayon, I have already
stated that the duty is levied at the
wrong end. My friend, Mr. Bansal,
just pointed out that the import duty
ought to have been increased. 1 do
not agree with that. On the contrary;
there are certain factories in India
whose profits are staggering. They
would have made enormous profits in
the last one year or two. As the Gov-
ernment has a policy of excise duty,
let those yarn producers pay the ex-
cise duty. You will be surprised to
learn that one of the factories made
a crore of rupees in one year, and
if they have to pay some excise duty
on yarn, at least the consumers as
well as the ordinary weavers will not
have to suffer. I had already pointed
"out this matter in my speech during
the voting of Demands for Grants un-
der the Finance Ministry. I would
earnestly request the hon. Finance
Minister to look into the matter.

Shri Sinhasan Singh rose—

Mr, Deputy-Speaker: I have al-
ready heard Shri Sinhasan Singh.

Shri Sinhasan Simgh: There is an-
other amendment.

Mr. Deputy-Speaker: I gave him
an opportunity once and for all. Be-
fore I call upon the Finance Minis-
'ter to move his amendments, I shall
Place before the House the amend-
ments so far moved:

In page 3, lines 41 and 42,—

for “One anna and six pies” substi-
" tute “Six pies".
In page 4, omit lines 1 to 8.

In page 4, line 6 for “six pies” subs-
| titute “Three pies®.
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In page 4 omit lines 9 to 19.

In page 4, line 24, after “factory”
insert—

“as defined in the Factories

Act, 1948 (Act LXIII of 1948).”

In the amendment proposed by Shri
C. D. Deshmukh printed as No. 39
in the list of amendments, add the
following at the end:

“and manufacturing more than
100 tons of household and laun-
dry soaps, or 50 tons of toilet
soap or soap not otherwise speci-
ﬁ ”

In page 4,—-
(i) omit lines 28 to 35; and

(ii) in lines 36 and 38—for “(2)”

and “(3)" substitute “(1)” and
“(2)".

In page 4, line 40 after “defined in”

insert “part (i) of clause m of section
2 of.”

In page 4, line 43 omit *“sandals,
chappals,”.

Mr. Deputy-Speaker: Now, the
Finance Minister.

Shri C. D. Deshmukh: I beg to
move:

In page 4, for lines 10 to 19, substi-
tute—

“Rayon or Artificial
Silk Pabri include all
varieties of fabrics ma-
nufactured either who-
lly or partly from the
product commercially
known as rayon or
artificial silk buz do not
include anv fabric—

(i) containing any staple fibre;

Six pies per
square vard.

(ii) containing less than 60 per
cent of rayon or artificial
silk by weight, if mixed with
cotton:

(iii) containing less than 40 per
cent of rayon or artificial silk
by weight, if mixed with any
yarn other than cotton;
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[Shri C, D. Deshmukh]

(iv) produced or manufactured on
a handloom;

(v) produced or mantfactured in
one or more factories by or
on behalf of the same person
in which less than twenty-
five power looms in all are
installed.”

This gives effect to the reliefs that I
have announced already.

I beg to move:

In page 4, for line 28, substitute—

“(1) Soap, household and laun-
dry, in excess of the first one
hundred and twenty five tons re-
moved for home consumption on
or after the first day of April in
each financial year—"

In page 4, line 36, for “(2) Soap,
toilet” substitute:

%(2) Soap, toilet, in excess of
the first twenty-five tons remov-
ed for home consumption on or
after the first day of April in
each financial year.”

In page 4, for lines 40 and 41, subs-
titute—

“17. FOOTWEAR, produced in
any factory, including the pre-
cincts thereof whereon fifty or
more workers are working, or
were working on any day of the
preceding twelve months, and in
any part of which a manufactur-
ing process is being carried on
with the aid of power or is ordi-
narily so carried on, the total
equivalent of such power not ex-
ceeding two horsepower.”

As I said, the first two amendments
concern the reliefs that I have already
given and announced. In regard to the
footwear.....

Mr. Deputy-Speaker: Is it ‘exceed-
ing’ or ‘not exceeding’? It is said in
the amendment: *. . .the total equiva-
lent of such power not exceeding two
horsepower.”
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Shri C. D. Deshmukh: ‘Not exceed-
ing.’

Mr. Deputy-Speaker: So, a factory
will a small horsepower will also be
taxed. Is that the idea? “Footwear
produced in any factory, including the
precincts thereof whereon fifty or
more workers are working, or were
working on any day of the preced-
ing twelve months, and in any part
of it a manufacturing process is be-
ing carried on with the aid of powér
or is ordinarily so carried on, the
total equivalent of such power not
exceeding two horsepower.” Is it ‘not
exceeding’ or ‘exceeding'?

Shri C. D. Deshmukh: ‘Exceeding’
two horsepower. That is to say, if
it is two horsepower or below, then,
no tax will be levied.

Mr. Deputy-Speaker:

Therefore,
‘not’ is to be omitted.

Shri C. D. Deshmukh: Yes. ‘Not’
must be omitted. It is a typing mis-
take.

Now, there is also another amend-
ment—amendment No. 39, in my
name. I beg to move:

In page 4, for lines 24 and 25,
substitute—

“16. SOAP, manufactured with
the aid of power in any form in-
cluding steam, whether in a fac-
tory ordinarily using such power
or in any other factory where any
process incidental or ancillary to
the manufacture of soap in that
factory is beirg carried on else-
where with the aid of such
power”’,

That amplifies the existing definition,

Mr. Deputy-Speaker: Does this
give exemption even to big factories?

Shri C. D. Deshmukh: To every
factory. I will have to meet this
point which hon. Members have made.

Pandit Thakur Das Bhargava: Does
this amendment include ‘steam?’ This
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is in respect of factories for which
originally, in the Finance Act, no
mention has been made for the use
of steam also.

Mr. Deputy-Speaker: Does the hon.
Member want big factories to be
exempted?

Pandit Thakur Das Bhargava: So
far as the Bill is concerned, the word
is ‘power.! Now, the hon. Finance
Minister wants to amplify it by in-
cluding the word ‘steam’ also.

Shri C. D. Deshmukh: It is clari-
fying it. ‘Steam’ is certainly power
as much as anything else.

+ Mr. Deputy-Speaker: That is only
a clarification. What he has already
intended, he has clarified.

Shri Sinhasan Singh: What does he
mean by ‘factory’? Does he mean the
‘factory’ as defined by the Factories
Act? In the amendment moved by
the hon. Finance Minister in respect
of footwear, the word ‘factory’ is
different.

Mr. Deputy-Speaker: He will ans-
wer the whole thing now. Should I
ask him to answer this first? Or,
shall I ask him to answer the points
in due course?

Shri C. D. Deshmukh: Since the
hon. Member has raised this point, I
might take it first. The word ‘fac-
tory’ is defined in two different
ways. One is ‘factory’ as defined in
the Factories Act. That is: “Factory
means any premises including the
precincts thereon where ten or more
workers are working or were work-

ing on any day of the preceding
» twelve months,” ete. It is given in
section 2(m) of the Factories Act

Then there is another definition of
the ‘factory’ in the Central Excise
Act. That means, “any concern manu-
facturing any article of excisable
duty is deemed to be a factory.” That
is the second definition of factory.
When we use the word ‘factory’ with
the accompanying words like “em-
Ploying more than 50 people” and so
on, as in one of the amendments
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which I have moved. it is our inten-
tion not to use the definition in the
Factories Act. Because we are deal-
ing with the Excise Act, ‘factory’
here means factory as defined in the
Excise Act.

Mr. Deputy-Speaker: The Excise
Act is not a General Clauses Act. So,
you might put it: “As defined in the
Excise Act.”

Shri C. D. Deshmukh: It has al--
ways been understood like that.

Mr. Deputy-Speaker: Those Hon.
Members ‘who are lawyers have rais-
ed that doubt.

Pandit Thakur Das Bhargava: Sup-
posing only six persons work in a
factory which has power—a factory
which manufactures footwear with
power. The amendment says, “fifty
or more workers’ Then, will this
come under the Factories Act?

Mr. Deputy-Speaker: The point s
the Excise Act contemplates a lesser
number of persons, constituting a
factory. Is it the intention of the
Government to apply this even to such
factories?

Shri C. D. Deshmukh: Only in re-
gard to soap.

Mr. Deputy-Speaker: Then, let it be
said so. The only point is: whether
it is necessary to say ‘soap’ as defined
in such and such an Act, or to leave
it as it is.

Shri C. D. Deshmukh: Such a
difficulty has not arisen before. Since
we are now dealing only with excise
duties, I think one would argue that
unless it is specified to the contrary,
‘factory’ means factory as defined in
the Excise Act.

Now, I shall deal with the general
issue, that is to say, whether certain
duties ought to be levied or not, like
duties on cloth medium and coarse,
because it is used by the poor. That
is really repeating what was said in
the discussion on the consideration of
the Bill. The duty on cotton cloth
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especially is a sort of duty that ex-
tends almost to every citizen. It is
almost as universal as the salt duty
which for various reasons we are not
imposing. Therefore, in a sense one
might say that for purposes of
revenue, apart from the fact that
some part of the duty is intended to
replace the removal of the import
duty on imported cotton, this excise
duty is intended to be paid by every-
one. Therefore, the argument that the
poor should be exempted is no argu-
ment at all.

Shri Nambiar: But they have not
got the money to pay.

Shri C. D. Deshmukh: I had given
figures relating to this yesterday, and
I do not wish to repeat them,

Mr. Deputy-speaker: Is it intended
to give a fillip to the handloom cloth
also?

8hri C. D. Deshmukh: That is three
pies separately. The major portion
of the duty has no such intention and
it existed even before. We have a
special duty of three pies; that ap-
plies to this, and it has the intention
which you mentioned. Now I would
like to say that the estimated revenue
for 1953-54 inclusive of the cess is Rs.
16.6 crores. What hon. Members say
is: “Please forego this amount; be-
<ause poor people have to pay.”

Mr. Deputy-Speaker: From these
two kinds of cloth only. Hon. Mem-
bers have tabled amendments res-
tricting it to medium and coarse
cloth,

Shri C. D. Deshmukh: But a larger
portion of the cloth produced is
coarse and medium. Much of the fine
variety is exported, on which a re-
fund of duty is made. Therefore, I
am sorry that I am not able to ac-
cept the general suggestion that there
ought to be no duty, or that the duty
should be reduced very considerably.
Then, as I pointed out the other day,
on the 23rd March 1954, coarse cloth
is not cloth that is used by the poor.
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The categories that I mentioned then
were tapestry cloth, bed-sheets,
furnishing fabrics, drills, master-
cloth, towels, canvas and so on and
so forth. It is only when we start
with the medium, that we come to
dhotis and saris. The total produc-
tion is about 4,000 million yards in
this country and three-fourths of this
production fall under the category
medium. If I am asked to remove the
duty from medium, then the bulk of
the duty would have to be foregone."
Thdt is why I am not able to accept
any of the amendments made in this
behalf.

Shri Sinhasan Singh: Coarse cloth
is being produced out of warp. The
dhotis which the poor people wear
or khaddar dhotis are mnever more
than 15 or 16 counts.

Mr. Deputy-8peaker: But, Khaddar
is not taxed.

Shri Sinhasan Singh: The tapes-

try cloth which he mentioned is made
of 26 counts.

Mr. Deputy-Speaker: The hon.
Member cannot speak again.

Shri Sinhasan Singh:
appealing to him.

Shri C. D. Deshmnkh: I gave figures
relating to this the other day. I for-
get it at the moment.

I am only

I was going to deal with one point
which the hon. Member made. Al-
though you had ruled it out of order,
I was going to mention it. So far
as ready-made cloth is concerned, in
view of the observations made by the
hon. Member we are prepared to.
examine the position. At the moment
there is nothing that we can do. Nei-
ther he nor I can do anything, unless
the President's recommendation is
there.

The problem that he has drawn
attention to is this. If exemption is
given to ready-made cloth, then many
mills may organise a trade in ready-
made cloth and drive out many
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households who make this cloth and
tailors of their trade. I am only say-
ing that is a fresh problem that has
arisen. In view of what the hon.
Member has said, I say that it
deserves consideration. What we
shall be able to do is another matter.

Shri Gadgil (Poona “Central): That
was what exactly happened when
import of ready-made <cloth was
allowed on a scale larger than what
was justified, with the result that
many tailors went out of commission
in Calcutta.

Shr. C. D. Deshmukh: That only
lends force to the contention that this
problem ought to be examined.

Mr. Deputy-Speaker: What about
the reduction of duty?

Shr. C. D. Deshmukh: I am afraid
1 am not prepared to accept any of
the amendments in regard to reduc-
tion.

Then there is a small printing mis-
take on page 4 of the Bill. In the
definition of medium cloth instead of
27S it should be 17S; in the definition
of coarse cloth instead of 26S it should
be 16S.

Then in the amendment which I
have submitted regarding the defini-
tion of Rayon or Artificial Silk Fabrics
in item (i) for the words “any” I
would like to substitute the words
“containing wholly”.

I may take artificial silk again. I
can only repeat the two arguments
I had against the imposition of an
import duty. The analogy that since
soda ash is considered as a raw
material art silk yarn should also
be regarded as a raw material is
misleading. In any case my main
arguments are two. According to
my information, if we were to impose
an import duty or increase the im-
port duty on art silk yarn, ther the
smaller factories which we have
exempted would have to pay more, A
fresh problem would be created for
them. The other one is from the
revenue point of view. I know that
a factory is likely to be opened at
Nagda.” Their programme of pro-
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duction is such that within a year or
two the country will be producing
perhaps all the artificial silk yarn
that it needs and perhaps more, so
that we will gain nothing by putting
an import duty. Ex hypothesi there
will be no imports and no revenue.
That is my reason for not being able
to accept the amendment moved by
Shri Bansal

Now I come to footwear. In the
case of footwear I know there exist
large establishments which produce
quality footwear without the aid of
power. They can hardly be regarded
as cottage” industries and therefore
we have made a distinction between
footwear and soap. The two indus-
tries are different. I myself feel that
I have gome to the farthest extent
possible in meeting the difficulties of
cottage industries engaged in the
mgnufacture of footwear. Of course,
the danger of splitting factories
and establishments and so on
will exist whatever limit one pres-
cribes. But, on the whole, 1
have not received any complaints in
regard to footwear except the com-
plaint which I am now meeting by
giving exemption to factories and
small cottage industries where the
number is below the number we have
suggested and where though the
power is used, that power is less than
2 h.p. Having done that, I feel that I
have done all that I could in giving
relief to this particular industry and
therefore, I am not able to actept any
amendments contrary to the scheme
that I have accepted.

Now, that leaves soap. That is a
difficult case. As I said, we do not
bother very much about the word
‘factory’ because we had exempted
the quantities and therefore, we
thought whatever factory it was, that
relief would reach these factories.
Pandit Thakur Das Bhargava has sug-
gested that, in many of these fac-
tories, production of laundry soap
does not extend up to 125 tons—in
small factories which the hon. Mem-
ber had in mind—but perhaps the
toilet soap that they do produce is
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more than 25 tons. I have not been
able, within this short notice, to find
out what precisely the financial con-
sequences of changing this scheme ‘will
be, but I assume that the hon. Mem-
ber knows the problem perhaps much
more than I do. The trouble with
all these new excises is that, before
the tax is actually thought of or im-
posed, many open enquiries cannot
be made, and that is my excuse in
uot being au fait with the burden on
each of these industries and that ex-
plains why I have had to make
changes. If it is an old excise, then one
is in possession of a large number of
figures. Therefore, believing that the
hon. Member knows more about it
than the information at my disposa),
I am prepared to accept that amend-
ment of his—that is to say, 100 for
the laundry soap and 50 for the toilet
soap. As I said, I do not know what
the financial effect will be, but I must
face it; and if that is done, 1 do not
think it is necessary to change the
definition of a factory...

Panditi Thakur Das Bhargava: Even
then you should change the defi-
nition of factory; such factories are
run by very ordinary people who can
hardly make both their ends meet.

Shri C. D. Deshmukh: My point is
that if these small factories which
produce less than 100 tons of laundry
soap and less than 50 tons of toilet
soap, tzley are not touched. There-
fore, in these factories, even though
three or four people work but they
produce 500 tons of soap, I see no
reason why they should be exempted.
The hon. Member ought to be content-
ed with the quantitative limit on the
total quantity of soap which is pro-
duced by these factories.

Pandit Thakur Das Bhargava: This
is quite satisfactory

Shri C. D. Deshmukh: 1 think I
have dealt with all the amendments
moved by hon. Members either direct-
ly or indirectly, and therefore. I move
my own amendments and oppose the
others excepting the one that I have
accepted.
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Shri Tek Chand rose—

Mr. Deputy-Speaker: Order, order.
That clause stands over. We are now
dealing with Clause No. 8, Let me
put the amendments moved by the
hon. Minister to the vote of the House
and then I will come to the other
amendments.

The question is:

In page 4, for lines 10 to 19 substi-
tute—

“Rayon or Artificial
Silk Fabric include all
varieties of fabrics
manufactured  either Six pies per
wholly or partly from square yz-d
the product commerci-
ally known as rayon or
artificial silk, but do
not include any fabric—

(i) containing wholly staple fibre;

(ii) containing less than sixty
per cent. of rayon or arti-
ficial silk by weight, if mixed
with cotton;

(iii) containing less than forty
per cent. of rayon or arti-
ficial silk by weight, if mixed
with any yarn other than
cotton;

(iv) produced or manufactured on

. a handloom;;

(v) produced or manufactured in
one or more factories by or
on behalf of the same person

in which less than twenty-
five power looms in all are
installed.”
The motion was adopted.
12 NoonN
Mr. Deputy-Speaker The question
is:
In page 4, for line 28, substitute—
“(1) Soap, household and laun-
dry, in excess of the first one
hundred and twenty five tons re-
moved for home consumption on

or after the first day of April in
each financial year—".

The motion was adopted.
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Mr. Deputy-Speaker: The question
is:

In page 4, line 36, for “(2) Soap,
toilet” substitute—

“(2) Soap, toilet, in excess of
the first twenty-five tons removed
for home consumption on or
after the first day of April in each
iinancial year.”

The motion was adopted.
Mr. Deputy-Speaker: The question
is:
In page 4, for lines 40 and 41 subs-
titute— )

“17. FOOTWEAR, produced in
any factory, including the precincts
thereof whereon fifty or more
workers are working, or were
working on any day of the pre-
ceding twelve months, and in any
part of which a manufacturing
process is being carried on with
the aid of power or is ordinarily
so carried on, the total equivalent
of such power exceeding two
horsepower.”

The motion was adopted.

Mr. Deputy-Speaker: All the above

four amendments to clause 8 are car-
ried. Now we come to amendment
No. 39 moved by the hon. Minister.
The question is:

In page 4, for lines 24 and 25, subs-
titute—

“16. SOAP, manufactured with
the aid of power in any form in-
cluding steam, whether in a fac-
tory ordinarily using such power
or in any other factory where any
process incidental or ancillary to
the manufacture of soap in that
factory is being carried on else-
where with the aid of such
power.”

The motiop, was adopted.

Mr. Deputy-Speaker: Now we
shall take up other amendments. There

are two formal corrections. Hon.
Members muy kindly follow. At page
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4, in line 3 of sub-clause (3) under
‘Medium cloth’ for the word “27S”,
the word “17S” may be inserted and
then under ‘Coarse cloth’ on the same
page, sub-clause (4), the word “16S”
be inserted in place of “26S”. These
two corrections relating to the counts
are carried.

Shri Nambiar: Amendment ' Nos.
15, 24 and 36 be put together.

Mr, Deputy-Speaker: They pertain
to what? The House must have an
idea. By amendment No. 15, he wants
that medium and coarse cloth should
not be taxed. Amendment No. 24
relates to soap and amendment No.
36 seeks to reduce the duty on fine
cloth from one anna and six pies to
six pies. The question is:

In page 4, omit lines 1 to 8.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 4,—

(i) omit lines 28 to 35; and

(ii) in line 36 and 38, for “(2)”
and “(3)” substitute “(1)” and
“(2)".

The motion was negatived.

) Mr. Deputy-Speaker: The question
is:

In page 3, lines 41 and 42 for “One
anna and six pies” substitute “Six
pies.”

Some Hon. Members: The ‘Ayes’
have it.

Mr. Deputy-Speaker: Hon. Members
who say ‘Aye’ will kindly rise in
their seats.

The number is 37.

Those against will kindly rise in
their seats. By an overwhelming
majority the motion is negatived.

The motion was mnegatived.

Mr. Deputy-Speaker: 1 shall now
put the other amendments.

Pandit Thakur Das Bhargava: I
have got a specific amendment which
has been accepted by Government—
No. 41.
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Mr. Deputy-Speaker: I shall put it
separately. First, I shall put the rest
-of the amendments.

The question is:

In page 4, line 24, after “factory” in-
.sert—

“As defined in the Factories Act,
1948 (Act LXIII of 1948).”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 4, line 43 omit “sandals,
-chappals,”.

The motion was negatived.
Mr. Depnty-Speaker: The question
is:
In page 4 omit lines 9 to 19.
The motion was negatived.

Mr. Deputy-Speaker: The question

In page 4, line 6 for “Bix pies” subs-
titute “Three pies”.

The motion was negatived.
Mr. Deputy-Speaker: The question

is

In page 4, line 40 after “defined in"
insert “part (i) of clause m of section
2 of”

The motion was negatived.

Mr. Deputy-Speaker: Is Pandit
Thakur Das Bhargava's amendment in
<onflict with any other amendment
Ppassed already?

Pandit Thakur Das Bhargava: No.

Mr. Deputy-Speaker: The question
is:

In the amendment proposed by Shri
€. D. Deshmukh, printed as No. 39 in
the list of amendments, add the
following at the end:

“and manufacturing more than
100 tons of household and laun-
dry soaps, or 50 tons of toilet
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soap or soap not otherwise speci-
fied".
The motion was adopted.
Mr. Deputy-Speaker: The question
is:
That clause 8, as amended, stand
part of the Bill

The motion was adopted.

Clause 8, as amended. was added to
the Bill.

Clause 9 and 10 were added to the
Bill.

Clause 4.—(Amendment of Act, 34 of
of 1953)—Contd.

Mr. Deputy-Speaker: Is the hon.
Minister ready with clause 4?

Shri C. D. Deshmukh: I am accept-
ing Shri Tek Chand’s amendment
(No. 35), except that the word
‘clause’ has to be repeated before ‘(g)’.
It should read ‘clause (f) or clause

(g)".

Mr. Deputy-Speaker: What about
his own amendment? Has he re-
drafted it?

Shri C. D, Deshmukh: We nave

great difficulties in redrafting it. A
large number of sections have to be
mentioned there. Therefore, at the
moment I would ask the House to
accept my amendment as it stands.

Mr. Deputy-Speaker: Very well.
If any inconveniences are felt in prac-
tice the Minister will come to the
House. I shall put both these amend-
ments to the vote of the House. I
shall first put the hon. Minister’s
amendment.

The question is:
In page 2, for lines 12 and 13, subs-
titute—

*(a) after sub-seciotn (2) of
section 3, the following sub-section
shall be inserted, namely:—

‘(3) For the avoidance of doubt,
it is hereby declared that re-
ferences in this Act to property
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passing on the death of a person

shall be construed as including re-

ferences to property deemed to
pass on the death of such per-
sonll "

The motion was adopted.

Mr. Deputy-Speaker: Now I shall
put Mr Tek Chand’s amendment
which has been accepted by the
Finance Minister, with the addition.

The guestion is:

In page 2, lines 21 and 22, for
“under both clauses (f) and (g)”
substitute “either under clause (f) or

<clausz (g) or under both”.
The motion was adopted.
Mr. Deputy-SBpeaker: The question

“That clause 4, as
stand part of the Bill."”

The motion was adopted.

Clause 4, as amended was added
to the Bill. .
Clause 11.—(Certain. duties of excise
to apply to existing stocks also.)
Shri K. K. Basu: I would suggest
that the time may be extended.

Mr. Deputy-Speaker: We will finish
the clauses and whatever time re-
mains will be devoted to the third
reading.

Is Shri Sivamurthi Swami moving
his amendment?

Shri Sivamurthi Swami (Kushtagi):
No, I am not moving.

Pandit Thakur Das Bhargava: I
beg to meve:

amended,

In page 5, line 15, after “lying” insert
*‘undisposed of”.

This amendment is a wvery short
cone. My point is that, when we are
going to see that stocks lying in the
mills are subjected to these duties, if
the stocks belong to the factory. 1
am at one with the Finance Minis-
ter in seeing that they are taxed. But,
supposing some of these have already
been sold and property passed on to
other persons, then the stocks in
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possession of other persons are not
to be taxed. Therefore, the stocks
that have already been disposed of
before passing this Bill should not
be taxed. It is not our purpose. We
only want that the property belong-
ing to the factory should be taxed.
Otherwise, if you levy duty on the
property of persons lying in the mills
and do not levy any tax on the stocks
lying at their houses, then that would
be discriminatory. I, therefore, sub-
mit that this amendment may be
accepted.

Shri C. D. Deshmukh: I am not
able to accept it because obviously
the Mover is under the impression
that the manufacturers and not the
purchasers are to pay the excise duty.
That is not correct, under Section 64-A
of the Indian Sale of Goods Act. Also
it will not be easily possible for us
to make a distinction between stocks
disposed of and stocks not disposed

of. Therefore, I oppose this amend-
ment.

Mr. Deputy-Speaker: Shall I put it
to the vote of the House?

Pamdit Thakur Das Bhargava: Yes.
is‘Mr. Deputy-Speaker: The questica
In page 5, line 15, after “lying” in-
sert “undisposed of”.

The motion was negatived.
) Mr. Deputy-Speaker: The question
is:

Ll

hat clause 11 stand part of the

The motion was adopted.

Clauses 11 and 12 were added to
the Bill.

First Schedule

Shri N. B. Chowdhury (Ghatal): I
beg to move:

In page 5, line 38 for ‘“Re. 1-12-3
per 1b.” and “Re. 1 per 1b.” ’ * substi-
tute ‘ “Re. 0-7-6 per lb. ” and “Re. 0-7-6
Wr lb.” l.

By this amendment I want that the
import duty on betelnut should not
be increased beyond the rate which
was prevailing in 1952. Last year it
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*was raised by two annas, and we must
note that even before that, the pre-
vailing price of this commodity was
very high. This is a thing which is
used by an overwhelming majority
of the people in our country and the
middlemen were reaping a lot of
profit from this commeodity. This year
the duty has been increased by as
much as six annas and six pies per
pound and this brings it to more than
Rs. 2 per seer. This is a duty which
is about three hundred per cent. of
the cost price in other countries. Last
year when the duty was increased it
was stated by the Finance Minister
that it was intended to give a remune-
rative price to the grower also. Re-
garding the help to the growers I
would like to quote a remark made
by the Arecanut Committee itself,
where they say that the advantage
of high price is not being obtained
by the growers and the growers are
not getting as high a price as they
ought to get whereas the middlemen,
the stockists and other persons who
advance money to the growers are
making huge profits. The Committee
says:

“Owing to lack of adequate
credit facilities for cultural and
marketing operations the growers
are generally compelled to dispose
of their produce to the itinerant
merchants even before curing
them. There are a number of
intermediaries, between the grow-
ers and the consumers and a
substantial price paid by the latter
therefore represents the cost of
handling and the margin of pro-
fits earned by the intermediaries.”

We know that while increasing this
duty, at the same time, the Govern-
ment is liberalising imports also. Last
year, for the period from January to
June, the import lifted was 33-1/3 per
cent of half of last year’s import.
During the second half it was in-
creased to fifty per cent. and for the
first six months of the current year
it has been increased to sixty per cent.
How can the growers be helped in
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this way? If you want to give an
incentive to the production of this
commodity, then these committees
could help the growers in a different
way; they should provide credit faci-
lities and there should be arrange-
ments for extensive cultivation. But,
the Government and the committee
which is functioning for the last six
or seven years are not doing this. I
have gone through five or six
reports of the committee and they
make the same sort of reading;
same kind of reports. The com-
mittee generally meets only once
In a year and 1 think most of
the money that is spent on it goes

. on establishment charges. Except for

opening certain nurseries and certain
research cenfres. it is practically doing
nothing and although it has been
stated with regard to the object of
this committee that they would consi-
der‘the question of fixing maximum
and minimum prices nothing has been
done. As regards the control on im-
ports, the committee itself shows that
they apprehend that there would be

.a loss of revenue to the Exchequer

and only for that reason they would
not recommend any such thing. It
is very easy to understand the posi-
tion and this year it has been made
very clear that the Finance Minister
is more interested in having revenues
than really helping the growers. Of
course, it is true that if the price is
very high, a portion of it will be
shared by the growers, but here it
has reached such a stage that the
consumption is likely to fall, It has
been stated in one of the reports of
the Arecanut Committee itself that
due to heavy fall in the purchasing
power of the people, already the
traders are facing a slump. Last Year
we saw that in Calcutta, even some
time before the Budget proposals
were published, the price went high
by as much as Rs. 40 to Rs. 50, It
was rather a mystery as to how these
People came to know that there would
be an extra duty so that they could
make huge profits. Although last
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Yyear’s increase amounted to about Rs.
10 a maund, the price went high even
earlier by as much as Rs. 50 and
later on it did not come down suffi-
ciently. So we find that the traders
are making a lot of money. In 1952
although the landed cost of this com-
modity was about Rs. 37 it was selling
at more than Rs. 90 and that was the
wholesale price.

Mr. Deputy-Speaker: This has been
argued at some length. There are
other clauses also to be taken up.

Shri N. B. Chowdhury: So, I oppose
any further increase of import duty
on this commodity because the pride
is already so very high. I find that in
villages people are using so many
other nuts along with this commodity
and that sometimes leads to epidemic
diseases,

Mr. Dep:lt'y-slnuker: Amendment
moved:

In page 5, line 38 for ‘“Re. 1-1-3
per 1b.” and “Re. 1 per 1b.” ' substi-
tute * “Re. 0-7-6 per 1b.” and “Re.
0-7-6 per 1b.”".

Shri C. D. Deshmukh: I have dealt
with this question generally in my
previous observations. The hon.
Member, of course, belongs to a dis-
trict where arecanut is grown and
claims that no advantage will go to
the growers of arecanut. It is too
early to say whether any advantage
will go to them or not, but I never
said that the exclusive intention of
imposing this duty was to benefit the
grower; that was one of the objects
and last year, certainly, that was
predominant. This year the raising
of revenue is also an object and I
have made a reference to the prices
that existed before. I said that last
year although the prices went up to a
certain level, I think Rs. 150, they
came down to Rs. 95.

Shri Punnoose (Alleppey): May I
ask a question, Sir? Last year, there
was a representation from the agri-
culturists that the price is low. May
I know whether this time there were
Tepresentations from the arecanut
growers that the price is low?
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Shri C. D. Deshmukh: We have re-
ceived no representations in regard
to arecanuts at all. The only re-
presentation I have received is in
Sanskrit from Shri Surya Narayan
Vyas who is the editor in ‘Vikram’
Karyalay, Ujjain.

Some Hon. Members: What is that?

Shri C. D. Deshmukh: If you have
a little patience.....

Mr. Deputy-Speaker: The whole
question relates to pan supari.

Shr: C. D. Deshmukh: Prices went
up last year and came down to Rs.
95. This time, as I pointed out, out
of Rs. 35, we have tapped the pro-
fits of middlemen to about/Rs. 20
and the prices have risen by about
Rs. 15. It is too early to judge whe-
ther the prices will follow the course
that they followed last year. On the
whole, I do not think there is any
case for reducing this except in ac-
cordance with one amendment which
I propose to accept. I do not know
if the hon. Member is here. It is
amendment No. 6 which says, for Re.
1-1-3, substitute Re. 1-0-6. I am aec-
cepting that Amendment because we

Mr. Deputy-Speaker: That amend-
ment stands in the name of Shri R.
D. Mishra. Is he here?

Shri R D. Mishra (Bulandshahr
Distt.): Yes.

Shri C. D. Deshmukh: We are un-
wittingly going against some under-
standing in regard to the margin of
preference. That is the only reason
why I am accepting this. Otherwise,
I oppose the amendments.

I propose to quote what this gen-
tleman has said.
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Mr. Deputy-Speaker: In the face
of this the hon. Finance Minister per-
sists in continuing this.
Shri C. D. Deshmukh: There is no

purchasing power; janajivanam is as
hard as the nut itself.
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In reply this is what I said:
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Mr. Deputy-Speaker: Beautiful. This

must go into record. I shall first put
amendment No. 26 for vote,

The question is:

In page 5, line 38 for ‘“Re.1-1-3 per
Ib.” and “Re. 1 per 1b."’, substitute

“Re. 0-7-6 per 1b.” and “Re. 0-7-6 per
Ib.”".

The motion was negatived.
Amendment made:

In page 5, line 38, for “Re. 1-1-3"
substitute “Re. 1-0-6".

—[Shri R. D. Misra]
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Mr. Deputy-Speaker: Shri Bansal's
amendment is out of order.

Some Hon. Members: He is also not
in the House.

ghri A. C. Guha: Amendments
shown in my name are only formal
verbal amendments. The Ministry of
Law has suggested that these amend-
ments should be formally moved so
that we may keep the structure of
the Tariff Schedule uniform. Certain
typographical mistakes entered into
the proposals. *

Further amendment made:
In page 5, line 41,—

after “No. 28(12),” insert “in the

third column the word, ‘revenue’ shall
be inserted, and”.

—[Shri A. C. Guha]

Further amendment made:

In page 9, line 13, in the column
“Nature of Duty”—

for “Preferential”
ferential revenue”.

—[Shri A. C. Guha]
Mr. Deputy-Speaker: The question

substitute ‘Pre-

“That the First Schedule, as
amended, stand part of the Bill.”

The motion was adopted.

The First Schedule, as amended, was
added to the Bill.

The Second Schedule was added to the
Bill
Third Schedule

Mr. Deputy-Speaker: The Third
Schedule, I find all the amendments
to be out of order.

Shri A. C. Guha: There is one
amendment by me.,

Shri K. K. Basu: Is the Deputy
Minister’s amendment also out of
order?

Mr. Deputy-Speaker: I say, all the
amendments of Shri V. P. Nayar. I
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do not have notice of the hon. Minis-
ter’s amendment.

Shr. V. P. Nayar: What are the
amendments that have been ruled out
of order?

Mr. Deputy-Speaker: Amendments
28, 29, 30 and 31.

Shri V. P. Nayar: Why?

Mr. Deputy-Speaker: They require
President’s sanction.

Shri V. P. Nayar: I want to speak
on them.

Mr. Deputy-Speaker: Let me first
dispose of the other amendments.

Shri A. C. Guha: My amendment is:
In page 9, line 13,....

Mr. Deputy-Speaker: That is in the
First Schedule. That is passed. I
do not find any other amendment.
Shri V. P. Nayar’s amendments re-
quire the President’s sanction. How-

ever, he wants to speak on the Sche-
dule.

Shri V. P. Nayar: My amendment
is not to raise the duty, in which
case, I submit, the President’s sanc-
tion will be necessary. My amend-
ment takes away certain items on
which there is excess duty as provid-
ed for in the Schedule.

Mr. Deputy-Speaker: Let me see.
He wants to exempt these items from
additional duty.

Shri V. P. Nayar: The object  of
my amendment is not to exempt as
such, If we ask for an enhancement
of duty, it becomes absolutely neces-
sary that we should get the President’s
sanction which is a very remote
contingency. My object in moving
these amendments is to focus the
attention of the House on certain mat-
ters in regard to the import of cer-
tain articles about which Shri C. D.
Deshmukh himself made reference in
his reply the other day. I refer to
three articles among them. They are
soda ash, blanc fixe and sodium
sulphide.
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Mr. Deputy-Speaker: Let me first.
dispose of these amendments. These:
are out of order unless I am other-
wise advised by the hon. Member.
These amendments want to delete:
certain items included in the Third
schedule. The items are subject to
an additional duty of 5 per cent. The
effect of deleting the items would be
not to include them in para (d) of
clause 6 of the Bill which means that
the additional -duty will be 25 per
cent. Now, instead of 5 per cent. the
additional duty will be 25 per cent.
As this enhances the duty, this re-
quires the President’s recommenda-
tion for moving. Therefore, the amend-
ments are out of order.

Shri V. P. Nayar: 1 can. however.
speak on that?

Mr. Deputy-Speaker: Yes, certainly.

Shri V. P. Nayar: In answer to a
question recently—I am speaking
about the import of soda ash which
the hon. Finance Minister said is a
very vital requirement for India’s in-
dustry ...

Mr. Deputy-Speaker: Is it included
in the Schedule?

Shri V. P. Nayar: Yes, Sir.

Mr. Deputy-Speaker: What is the-
item?

Shri V. P. Nayar: 1 am unable to-
lay my hands specifically on the items,
but I think it is included.

Mr. Deputy-Speaker: What is the:

good then? So many things are in
the Tariff Schedule.

Shri V. P. Nayar: I do not think
Mr. Deshmukh will deny its being in
the Tariff Schedule.

8hri C. D. Deshmukh: Soda ash is:
28(4).

Shri V. P. Nayar: Thank you for
the timely help.

In answer to a question I find that
although there are about 70 licence-
holders—import licences have been
given to 70 persons—this year as a
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very special case import licences have
been given on what is called an
ad hoec basis to two firms. I know
that the additional duty will affect
these two firms also, but what I want-
ed to point out to the House was that
the hon. Minister for Commerce and
Industry has revealed in answer to a
question on the 12th April that we
are importing this soda ash for a
total of about Rs. 20.74 lakhs of
which about Rs. 14.5 lakhs worth
are allowed to be imported by that
international combine, the Imperial
Chemical Industries. We are having
a list of 70 names, but this year there
was another process, and ad hoc pro-
cess, by which you find two very
peculiar licences having been given.
The total worth, I may again remind
the House, is only Rs. 20 lakhs, but

Mr. Deputy-Speaker: How are we
going into all that matter? We are
not concerned with export and im-
port. We are concerned only with
the duty. The hon. Member may
say this duty ought not to be levied,
therefore reduce it.

Shri 8. 8. More (Sholapur): Wil
that mantram be enough?

Mr. Deputy-Speaker: I do not know.
“That is my ruling so far as this matter
is concerned. It is not the same
mantram for everything.

Shri V. P. Nayar: Although you
may say the additional five per cent
is levied on all articles, although you
might cover all the imports by that
rule, there are given these licences.
T wanted to focus attention only on
those specific matters. The first
licence happens to be one for Rs.
99,000—about Rs. 1 lakh—which hap-
pens to,be in the name of Messrs.
T. T. Krishnamsachari & Sons, Feroz-
shah Mehta Road, Bombay. I leave
it there for the inference of the House.
The other day, the hon. Commerce
and Industry Minister said unfortu-
nately that if I was not satisfied with
the reply given to me, I might seek
remedy by writing a letter to Pandit
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Jawaharlal Nehru, Prime Minister, and
whatever reply he may give we might
be satisfied with. That is why I want
to bring this matter before the atten-
tion of the House.

Mr. Deputy-Speaker: I know what
has happened. So far as this matter °
is concerned, I must judge the rele-
vancy as to whether licence ought to
have been given to X, Y or Z. We
are not concerned with that. We are
concerned whether a particular arti-
cle requires this duty or not.

Shri V. P. Nayar: Why I said this
was if you give import licences to the
known established importers and then
change the duty it is different, but if
you allow new-comers to come in and
then you charge only 5 per cent. on
them, that is a policy which goes
against the interests of the State. That
is my object in pointing out this ins-
tance.

Mr. Deputy-Speaker: Whether this
is necessary, whether it is one of the
essential raw materials or otherwise—
these are the considerations at this
stage. Therefore, there is no need
again and again to refer to this, how-
ever relevant it might be. This is
not the context in which we should
refer to X, Y or Z. We are not con-
cerned with them,

Shri V. P. Nayar: My point was that
in giving licences on the ad hoc basis,
instead of having them in the general
category of being liable for 5 per cent.
extra duty, Government should have,
on the other hand, imposed some
more duty which they have not done,
because the additional import quota
is granted, as the Prime Minister him-
self wrote to comrade A. K. Gopalan,
to break the monopoly of certain firms.
I quite appreciate that stand, but do
you think that the monopoly for
breaking a monopoly is the monopoly
of a Minister’s son? That is the point
which I wanted to emphasize.

Mr. Deputy-Speaker: Somehow the
hon, Member has got a way of bring-
ing in things which are not quite
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germane to the issue. I am afraid the
hon. Member has nothing more to
say.

Shri V. P. Nayar: I want to draw
your attention to two other issues re-
lating to blanc fixe and sodium sul-
phide. Sodium sulphide is also a very
vital requirement for India’s industry,
about which also the answer is only
one ad hoc licence has been issued.
But here the difference is this. There
is' what is called the imperial pre-
ference, but here these articles are
allowed to be imported from West
Germany with of course a different
set of duty. This too again happens
to be in the name of Messrs. T. T.
Krishnamachari and Sons. This is.a
point which I wanted to bring to the
attention of the House and also the
hon. Finance Minister. Let him not
advice us to seek our remedy as his
colleague did from the Prime Minister.

Mr. Deputy-Speaker: Has the hon.
Minister anything to say?

Shri C. D. Deshmukh: I can have
nothing to say on these things. As
you said, these matters have nothing
to do with the subjects which we are
discussing today, whether, as you
pointed out, the surcharge should be
5 per cent. or it should be 25 per cent,
whatever happens, to whomsoever any
licence is issued. The proper oc-
casion for bringing these matters was
when the Demands were coasidered.
and I believe the hon. Member did
refer to them.

Shri V. P. Nayar: No, I did not.

Mr. Deputy-Speaker: Then, he
missed the bus.

Shri C. D. Deshmukh: Then he must
take another opportunity in the future.

Mr. Deputy-Speaker: The question

“That the Third Schedule stand
part of the Bill”

The motion was adopted.
The Third Schedule was added to the
Bill.
181 PSD.
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Clause 1 was added to the Bill.

The Title and the Enacting Formula

were added to the Bill.

Mr. ty-Speaker: The hon.

Pandit Thakur Das Bhargava: Be-
fore you allow the motion of the hon.
Minister, may I very respectfully sub-
mit that in moving my amendment,
I made one mistake, and that was
that the words “in any financial year”
have not been included in the amend-
ment.

Mr. Deputy-Speaker: He may move
it in the third reading if it is only a
formal and verbal amendment.

Shri C. D. Deshmukh: I beg to move:

“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker: Motion moved:
“That the Bill, as amended, be
passed"
Pandit Bhargava may move his
amendment now.

Shri C. D. Deshmmkh: The hon.
Member’s intention was merely to
change the figures, not to change the
period. Inadvertantly that period was
left out. All he now wants is to in-
troduce the period.

Amendment made:

In the amendment proposed by Shri
C. D. Deshmukh, (printed as No. 39
in List of amendments) add the
following at the end in substitution
of amendment No. 41:

“when the soap so manufactur-
ed in any financial year, in the
case of household and laundry
soap, is in excess of one hundred

‘ tons, and in the case of soap of
any other kind, is in excess of
fifty tons in the aggregate”.

—[Pandit Thakur Das Bhargava]

Mr. Deputy-Speaker: The amend-
ment that has been now adopted is
in substitution of amendment No. 41
already carried to clause 8.

Euch hon. Member will have five
minutes.
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Shri Gadgil (Poona Central): To
intervene in the third reading is to
expect hope to triumph over ex-
perience. Fortunately, the Finance
Minister has been a little more res-
ponsive that encourages the hope that
next time he will be still more res-
ponsive and reasonable. Fortunately
the Bill now is a sort of middle of the
road philosophy. I can well appre-
ciate the Finance Minister’s anxiety
not to prejudice or préjudge the find-
ings of the Taxation Inquiry Com-
mission. At the same time, one has
to see what is the general atmos-
phere or economic climate that is be-
ing gradually developed. Omne has to
say very regretfully that since in-
dependence, the richer classes are
getting a better deal, while the
poorer classes are getting what
may be described a raw deal.
Year after year, since 194748,
tax after tax on the rich people
and business community has either
been reduced or abolished, as for ins-
tance, the excess profits tax, the
capital appreciation tax, the dividend
limitation etc., apart from the income-
tax relief, and the several concessions
given in the matter of depreciation,
etc. In a poor country like ours,
where poverty is abject and absolute,
to encourage private industry with-
out restraint or to allow private enter-
prise to produce without restraint is
to invite worse consequences of a
capitalist economy. This would have
been all right, if we were following
a policy of complete laissez-faire, but
we have now a policy in which we
hope to add a few inches to the
langoti or the loin-cloth of the poor
man, a few more morsels to his in-
significant menu, and a few mofe
square feet for h'.ls accommodation.
We further desire that a few more
moments may be added to his leisure,
to enable him to add to him know-
ledge to improve his mind, and to add
an inch or two to his moral stature
and personality. How is that to be
made possible? It is no doubt true
that he must stand on his own legs,
and 1 appreciate the Finance Minis-
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ter, when he says that the poor man
must pay. But at the same time, I
want that there should be a balance
between the poor man paying in-
d.ll‘ect taxes, and the rich man pay-
ing direct taxes; let there be equa-
lity of sacrifice. Let the poor man
have a complete picture of the society

to be. We desire, according to our

Constltutmn, that there will be no in-
equahtles of wealth, and therefore,
we must take the major decision of
_wrntmg off the richer people as a class.
You cannot expect to do this by a
weak-kneed policy of taxation, or by
following the pattern of .economy
which you are . following today,
You cannot expect to  harvest
grapes by sowing grams. I say that
a bold approach is necessary. A class-

Jess society has to be brought about

by people who are very much cons-
cious_of their own class, but I believe
that sense of duty will triumph over
self-interest, and considerations of
progress over preservation. Your
credit, namely that of the country, of
Govemment, and the party that backs
Govemment, will stand or fall by
_ the Plan has succeeded
or how much it has failed.

Shri 8. S. More: It is already failing.

Shri Gadgil: Therefore, it is neces-
sary to mobilise the financial resources
of this country, and I am suggesting
that anything over and above what
is reasonable provision for the rainy
day, must be secured by Government,
either by way of loans, or by- way of
straight annexation. Any economic

surplus must not be left in the hands

of private persons, for thatmeans en-
couragement of economic inequality.

_Therefore, it must be mopped up, and

mobilised by Goyvernment, in the in-
terests of the community as a whole.

I think everyone of us has an
obligation to contribute morally and
materially to the weltare of the na-
tion. and I consider this to be a
continuing obligation. There must be

co-operation between the people and
Government. In fact, the two bulls
must pull together, so that eventually
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what they sow will be a systematic
pattern, and a crop of happiness in
the shape of supplies of goods and
services will be . available to every-
one.

But this is not possible, unless the
instrument of implementation of this
policy, namely the administration, is
adequate for the purposes in view. I
see in the present administration,
apart from other defects, an unbalance
in terms of territory and language. I
want to illustrate this. In the All
Igdia Radio, what Dr. Keskar has
been doing is very little. 'There is
not adequate representation for the
Hindi territory and the Hindi lan-
guage, the Gujerati territory and the
Gujerati language, and 'the Marfathi
territory and the Marathi language;
the vested interests that have come
since fifteen years ago still continue,
but when Dr. Keskar is trying to do
something, we are rminx a howl
about it.

There are certain defects in the
Plan, but as I once said, with all its
faults, I love it, still because that, is
theonlywaytopmgresstothestaté
of affairs which we have in mind. If
we have a well-thought out Plan, ade-
quate flnances, an efficient adminis-
tration, and people actuated by high
mornlpurpoae,lthmkourfuturewill
be good. Indeed, if these things are
there, the next year will unfold....

Mr. Deputy-Speaker: The other par-
ties also would like to say something.

Shri S. S. More: He is trying to be
very progressive on everything.

Mr. Deputy-Speaker: The hon. Mem-
ber is making a first reading speech
during the third reading.

Shri Gadgﬂ . .a better future based
on current achievements, a greater
dlsclplme in the administration, a
greater desire on the part of the peo-
ple to sacrifice, and a firm determina-
tion all round to bring into concrete
shape what has been conceived in
l:nmd

22 APRIL 1954

Finance Bill 5454

Shri K. K. Basu: Within the short
compass of time dt my disposal, I do
not think I will be in a position to
do justice to the subject. In the
course of his reply yesterday, the hon.
Minister stated that the poor man will
have to shoulder the responsibility of
building up the nation. But he has
forgotten to say what capacity is left
in the poor man to shoulder that
responsibility. Just as Shri Gadgil
said a little earlier, since indepen-
dence, the richer classes have been
given a number of tax concessions. I
would not like to enumerate all of
them, as my time is short. But I
would add that in 1949, the Govern-
ment brought forward a legislation to
amend the Income-tax Act, to stop
evasion of taxation, but unfortunately
that bill was allowed to lapse on the
ground that there was no time. I
think, last year, Shri Tyagi, when he
was Minister of Revenue and Expendi-
ture, stated here that even the foreign
concerns here were trying to evade
income-tax, and that there should be
some legislation to deal with them,
but nothing has been done so far. On
the other hand, we find that during
this year, the entire tax burden has
been thrown upon the poor man, or
the middle class man. There is tax
on betel-nuts, footwear, soaps and
even cloth, which are articles con-
sumed by the ordinary common man
in the country. Thus, the poor man
is being asked to shoulder the tax
burden in its entirety. I recall ihe
statement of the Finance Minister
that even the peor man will have to
shoulder the burden, but the hon.
Minister must also see what energy is
left in the poor man to pay these
taxes, and what concessions he has
given to him in the four budgets that
he has piloted in this House.

Apart from the working of the
Plan, about which he himself was
diffident, I would like to say a word
on how far we have been able to
realise our targets iIn regard to the
amenities for the poor man. We have
boenmldthattherehasheenashort-
Yall of Rs. 45 crores or so, whereof
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4 crores fall short in the Rehabilita-
tion Ministry. The poor refugees do
not have enough houses to live in,
and they are suffering for lack of
accommodation, but yet we find that
several crores of rupees are remain-
ing unspent. I do not want to go in-
to the technicalities of the adminis-
tration, which is responsible for this.
Similarly, we have unspent balances
in the Education Ministry, in the
G.M.F. Campaign, in the Food and
Agriculture Ministry etc.; even in the
meagre provision that our Govern-
ment have made for the housing of
the labourers, there has been a short-
fall of more than Rs. 2 crorés, not to
speak of the Coal Mines Welfare
Fund, from which Rs. 50 lakhs could
not be spent, even though a huge
amount has been amassed for the last
several years.

Therefore, Sir, when the Govern-
ment ask us to put our stamp of ap-
proval on the taxation policy, we have
to see to what extent the burden im-
posed on the common man is reduced,
to what extent his welfare is promot-
ed. We have to see to what extent
this policy is being followed.

Before I conclude, I will refer to
one more example—a very recent
example—of how Government spends.
The other day it was given out in the
Press that Rs. 175,000 or nearly Rs.
2 lakhs had been given for the Olym-
pic team that was going to Manila.
Unfortunately, you must have noticed
that within this limited fund they
have to send a team of athletes head-
ed by persons known as officials—
personally, I am myself interested in
sports for a long time—many of whom
have very little knowledge of sports.
I suppose one of them is an Intelli-
gence Officer—I do not want to men-
tion his name. His wife, I am told
has been put in charge of the
women's section of the team that is
going. Another man, I am told, has
been selected from a publicity de-
partment.. .
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Mr. Deputy-Speaker: Are we to go
into matters like this at the third
reading stage? These questions do
not arise now. This is not a general
discussion and how is the hon. Minis-
ter to reply to all these charges?
Therefore, I will ask hon. Members to
confine themselves to wWhat is relevant
now.

1 am only saying that this is the
kind of attitude of the Government.
We could have sent from our country
a team of first-class weight lifters
who could easily win laurels for them-
selves and it would be a matter of
pride for us. If this is the manner
in which Government are going to
spend money, they cannot ask the
poor man to shoulder the responsibi-

lity. .

Yesterday, the Finance Minister said
that the new Plan that is envisaged,
would be more comprehensive. If we
want to create a psychological up-
surge in the country, if we want to
enthuse the common man, you have
to think in terms of pounds, shillings
and pence; mere lectures will not be
enough. Our people have sacrificed
their everything during the last 50
years for the national movement. They
have a right to demand from the
Government measures for their bene-
fit. What have the Government done
for the last seven years apart from
their promises?

Therefore, I feel that the Govern-
ment must take these things into
consideration when they frame the
taxation policy. This year the entire
burden is shifted on to the shoulders
of the poor man. They have left out
the rich, with the result that the
burden on the poor man is enhanced.
What have the rich done? Even with
this, they have not played fair. The
rate of investment has gone done. The
Government must take all these things
into consideration and see that as
laid down in the Directive Principles
the inequalities of wealth are reduced.
The people must be made to feel that
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they are a part and parcel of our na-
tional Government and they should
enjoy equal rights and suffer equally
for building up the future of our
country.

Shrimati Maydeo (Poona South): I
thank you for the opportunity you
have given me for which I was wait-
ing so long. Toduy we have to vote
the proposals made in the Finance
Bill. But before doing that, I feel
that I must bring to the notice of the
House that some money, instead of
being utilised for the public interests,
is wasted. I want to refer to the
Health Ministry’s grants. We hear
about the BCG campaign in newsreels
and a lot of propaganda is made
about it. There are so many photo-
graphers, so many inauguration cere-
monies about that and we see that
even children of six months are
caught hold of that and BCG vacei-
nated. I did not want to speak any-
thing about it until I had collected
some information about it, but today
I can place before the House certain
facts about, what this BCG campaign
is. The protagonists of this cam-
paign do not claim absolute immunity.
They do not claim immunity. but a
sort of....

Mr. Deputy-Speaker: I am really
surprised that when the Finance Bill
is discussed, hon. Ministers or their
Deputy Ministers do not care to be
here. What is the good of referring
o the Education Ministry or the
Health Ministry if the Ministers are
not here. The whole burden cannot
be put on the hon the Finance
Minister.

Pandit K. C. Sharma (Meerut Distt):
—South): The Deputy Minister of
Health is here.

An Hon. Member: She has chang-
ed seat.

1 pMm.

Mr. Deputy-Speaker: I am glad thg
Deputy Minister of Health is here. But
what about the other Ministers?

Sardar A. S. Saigal (Bilaspur):
They will all come in their turn.
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Mr, Deputy-Speaker: This does not
encourage the Finance Minister—us
if he has the sole rerponsibility.
Other Ministers should be here, other-
wise, what is the use of this Parlia-
ment here?

Pandit Thakur Das Bhargava: You
have been saying this year after year,
but the Ministers don't attend.

Shri A. M. Thomas (Ernakulam):

Day after day.

8hri S. V. Ramaswamy  (Salem):
The hon. Finance Minister’s shoulders
are broad enough to carry all these.

Shrimati Maydeo: Sir, the im-
munity which is claimed is only for
four years and the so-called cham-
pions only say that some groups only
Should be inoculated—those medical
students or nurses who come in actual
contact continuously with T. B.
Patients. But instead of that, our
propaganda is being carried on from
1948 and it is being intensified wit!l
the help of the WHO, and a crore of
rupees has been spent. It is said that
25 millions of people were tasted and
8 millions of them were inoculated.
In the next two or three years or in
the course of a few years, the
remaining States also will be taken
under this campaign. But this BGG
inoculation is not fruitful just control
tuberculosis. Mayers who 1nade ex-
periments in one of the States of the
United Nations has proved...

Mr. Deputy-Speaker: I can only
suggest to hon. Members that the
third reading stage is not the occasion
to go into details of particular policies.
They must wind up with bouquets.

Shrimati Maydeo: All right. We
contract this tuberculosis from domes-
tic cattle, that is from the milk of
buffaloes or cows. Mayers has pro-
ved that this inoculation is not even
fruitful in the case of cattle, and he
asks the pertinent question: ‘Why
should we recommend this as fit for
human beings when it is unfit for
cattle?” That is why, Sir, I say that
this money is being wasted. This
experiment is carried on in our
country when people do not want
thege inoculations: they are compul-
sorily inoculated. So this should be
discontinued and the mnney can be
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spent on leprosy or such other useful
purposes.”

Regarding leprosy also, how is this
question dealt with? In 1941, there was
a committee appointed by the Central
Goverament. In 1941, they made
some recommendation that the pat-
ients should be segregated and an in-
tensive propaganda should be carried
on to fight leprosy.

But nothing has been done in that
regard. Only experiments are being
carried on for the last 13 years. This
money could well be utilised for lep-
rosy eradication.

Then again, what is our Govern-
ment doing for Homoeopathy or
Ayurveda? Only the other day there
was an article in the Press which said
that if 1/10ths of the money was
spent for Ayurveda...

,I will only take two minutes. I
will finish this point and then I will
finish the other two points in a few
minutes. We are told that Rs. 5 lakhs
are .'otted for the Jamnagar Institute.
During the last three  years,
there is no progress at all. Only there
are buﬂdmgs and a ubrary, and
nothing is being done. Only we are
misled that Rs. 5lakhs have been given
to the Jamnagar Institute.

Then again about Homoeopathy,
the Ad hoc Committee appointed by the
Central Government has unanimously
recommended that there should be a
post-graduate course in Homoeopathy.
It does not matter. Let there be a
post-graduate course. There is only
one college in Bombay, and what is
the state of affairs of this college?
The building was...

Mr. Deputy-Speaker: We cannot
go into all these details at the third
reading stage, however much I am
inclined to give an opportunity tothe
haon. M_em_ber.

Shrimati Maydep: The Ministry
of Health was not discussed last year.

Mr. Deputy-Speaker: What canbe
done? '
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Shrimati Maydeo: Only two hours
were given for Health this year.
Health is the most important subject
for the country.

An Hon. Member: Four hours
should have been allotted.

Shrimati Maydeo: At least next
time, they should allot a full dsy for
discussion. Then we will be satisfied.
We cannot leave out this suhiect which
is very important. The hon. Member,
Shri Tandon, also made a passing re-
ference to the importance of Ayur-
veda and Homoeopathy. What I
want to suggest is, if our
Health Minister is surrounded by a
very strong circle of allopathic ex-
perts, then, here we are to help her.
We will help her in the cause of Ayur-
veda and Homoeopathy which, if she
trusts, she will find very useful. Even
one-tenth of the money that is now
spent will be sufficient for this.

Shri S. V. Ramaswamy: May I
syxgest that we extend the time till
2'0 p.Mm.

Some Hon. Members: No, no.

An Hop. Member:
time-table?

Mr. Deputy-Speaker: The House
will rise at 1-15 p.m

What is the

Shri 8. V. Ramaswamy: We can
sit till 2-0 pm

Mr. Deputy-Speaker: The time is
not in my hands. If the Government
makes representations and if the
House agrees, I have no objection to
extend the t.me.

Dr. Suresh Chandra (Aurangabad):
It seems to me that the opinion of the
House is that the House should sit
longer.

Some Hon. Members:

Mr. Deputy-Speaker:
Kamlendu Mati Shah.

No, no.

Shrimati
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Shri Gidwani (Thana): In the bud-
get of this year, a sum of Rs. 467.00
crores has been put down as the esti-
mated expenditure during this finan-
cial year. I want the hon. Finance
Minister and our Government to uti-
lize an this money in the best
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interests of the people. That -~an be
done only when we feel ourselves as
trustees of this nation and of the
money that has been given to us. The
time has come, I repeat, for self-intro-
spection, as Gandhiji put it, in the
resolution which was passed in 1947
before his death, in the All-India
Congress Committee. The time has
come for a searching of our hearts,
and find out whether the money that
we have been spending for all these
years has been done in the best inter-
ests of the people.

I begin with one aspect only. You
are aware that before partition, when
our country was one whole and united,
there were only six Executive Coun-
cillors in the Central Government.
Then, in 1947, after partition, when
the Congress and the Muslim League
formed a Ministry called the interim
Ministry there Wwere nine Ministers.
Then, in the first year after that
period, we had 16 Ministers, and to-
day the total number comprising Minis-
ters of the Cabinet, Ministers with
cabinet rank but not Members of the
Cabinet, Deputy Ministers and Parlia-
mentary Secretaries, comes to 43. Not
only this. The number of Ministers
goes on increasing. Each Minister
tries to be a petty lord or a nawab,
we have abolished 651 Rajas and
Maharajas, but yet, we are creating
an army of Rajas and Maharajas ir
the shape of Ministers, etc. I may re-
fer to Bengal in this connection. You
are aware that is now only one-third
of what it was before pariition. There
were only eight or nine Ministers then
in the Bengal Cabinet. Today, there
are 32 Ministers, all told, and all this
when the territory has become one-
third of what it was belore.

Mr. Deputy-Speaker: We have no
jurisdiction over that matter.

Shri Gidwani: Yes, Sir, I only
wanted to show how many
Ministers are being appointed. Simi-
larly, the number of Secretaries and
Joint Secretaries has been going on
increasing. 1 had once a discussion
with the Prime Minister regarding the
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rehabilitation of refugees. He told
me, ‘What am I to do? Where is the
money to come from?' Before the
war, there were 7,000 chaprasis in the
Government of India. Their number
is now about 21,000, Again, how
many Secretaries, Joint Secretaries,
Deputy Secretaries, under Secretaries,
P. As. and Assistant P. As. and Pri-
vate Secretaries are there? I think
if a public meeting were held inDelhi
and a stone was thrown in it, I .am
sure it will fall on the head of some
one of them! There is an army of
these officers with varying designa-
tions.

Shri T. N. Singh (Banaras Distt.—
East): From about 140, we have be-
come 500 now. From abiut Rs. 50
crores, we have come to a revenue of
about Rs. 400 crores now. '

Shri Gidwani: That is true. Mr.
T. N. Singh is a Member of the Esti-
mates Committee or of the Public
Accounts Committee and he knows
that. But because we are 500 Mem-
bers, should there be 500 Ministers?
Then, let each one of us become &
Minister, and that will solve the pro-
blem.

An. Hon. Member Will it solve
the _unemployment problem?

Shri Gidwani: Again, there is the
cry for linguistic provinces, and for
that very reason, so many Members
have been agetating.

Mr. Depnty-Speaker: Order, order.
The hon. Member will kindly finish.

Shri Gidwani: I will finish. I was
saying that time has come for a
strong searching of the heart. The
time has come for self-introspection.
The time has come for the Congress
which has been in power, for seven
Years uninterruptedly, with no party
to oppose them for practical purposes
as they can carry on things as they
like~to see whether they are really
serving the nation and spending the
money for the good of the peaple..

181 PSD.
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Shri C. D. Deshmukh: It is only
right that when hon. Members are be-
ing asked finally to agree to a scheme
of taxation, especially a scheme of
indirect taxation, they should {eel the
weight of their responsibility to the
people. It is only right that thoughts
on proper utilization of money, of
avoidance of waste and attainment
of economy should be uppermost in
their minds.

I myself have no objection to what
they have said and indeed I am at one
with them, although one may dis-
agree with them in regard to the
particular instances that they have
quoted. But those instances are oniy
instances. And, if we have been
doing anything at all during the last
three or four weeks, we have been
considering .how the revenue that has
been raised, or is being raised, is go-
ing to be spent and whether, as I said
before, we are getting value for that
money. That involves the question
of formulating a proper plan and exe-
cuting it with proper administrative
organisation.

In regard to the number of Minis-
ters, I should like to say however that
the scope of governmental work has
increased very  consideraoly, espe-
cially since the formulation of
the Plan. I can only speak of my
own personal experience =r.d personal
observation. I was calculating only
this morning how many hours I had
to put in myself and it was about nine
or ten hours per day. Now hon.
Members may feel that this is not
enough and that when one is wanting
to develop the country, one ought to
work harder. But one is limited by
ones own physical capacity.

Shri S. S. More: And age.

Shri C. D. Deshmukh: And age, if
hon. Member wishes to mention it. I
have also noticed that officers at the
higher level in the Secretariat, most
of them, have to work very hard in-
deed. I cannot say the same as we
go down the rung of the official
ladder, for the simple reason that I
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have had no opportunities of per-
sonal observation, and it may be that
in some sector or the other we have a
large' personnel than we cwuld do with.
Those are problems which certainly
“hon. Members should draw attention
to, and Government should be con-
sidering all the time. But I do not
think that, if one were to define the
attitude of Government, it is wvery
much different from what it is of hon.
Members. The only difference that
arises is in actual execution. Some-
times there is difference in judg-
ments, sometimes there are errors
and I think this would be the last
Government to claim what it is
infallible.

Now, so far as the new taxation is
concerned, I feel the weight of res-
ponsibility very considerably. It does
not give me any pleasure to ask the
House to agree to new taxation. One
hon. Member, Shri Gadgil, has drawn
attention to the fact that at least at
this particular stage we do appear to
be imposing the burden more on the
poorer sections of the population and
have nothing to show so far as reduc-
ing the wealth of the richer sections
of the community is ccncerned. I can
only repeat the excuses or the expla-
nation that J have given before,
namely that shortly we are going to
be advised by the Taxation Enquiry
Commission in regard to the level of
taxation.

Now the point I wish to make is
that it is mnot because we wish to
spare the rich that we are holding
back. It is because we feel that at
our present stage of development, if
we were to over-reach ourselves, shall
we say, in our egalitarian measures
they may recoil on us in that we
might not be able to handle our
affairs, the affairs of our country and
therefore damage might ensue to the
Doorer sections of the community it-
selt which we wish to help. For ins-
tance, if factories were to be closed—
I do not say they will be closed—...
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Shri 8. S. More: Are you helping
the poor by taxing them?

Shri C. D. Deshmukh: If we do
believe in the existence of anything
called private incentiva, ther if one
goes beyond what is the appropriate
level, it may be that we might destroy
that incentive and the result of that
might be the closure of an enterprise
or concern which Government with
its limited resources may not be able
to undertake. And if Government
wish to undertake, then hon. Mem-
bers would get up in their seats and
object to an increase in the number
of Ministers and Secretaries. Now
you cannot have it both ways.

Now what I am therefore saying is
that this is part of the same process.
What we are trying to do is we are try-
ing to find our feet so to say. It is only
seven or eight years since we became
independent and in ihe first three or
four years we were grappling with
problems of another kind and it is
only during the last three or four
years that we have been able to deal
pointedly with the problems of the
economic development of our country
and as I said we are trying and finding
our feet. It may be that as we
develop and find that we are able to
take up more and more and socjalise
or nationalise the enterprises then we
shall do so but till then we must uti-
lise such assistance as is available to
us; indeed the Taxation Enquiry
Commission might consider all these
and come to the conclusion that even
from a long term point of view there
is a place for private enterprise and
incentive, What they should do and
how it should put limitations are all
matters to which, I have no doubt,
they are giving very serious consi-
deration.

Sir, as you have indirectly observ-
ed, the lot of the Finance Minister is
not a very enviable one and he has
to bear the brunts of all these ecriti-
cism and so on and all that I wish o
say is that while I do not wish to
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escape from any part of my own res-
ponsibility or to be little it, sometime
1 feel that I should say to hon. Mem-
bers:—

I #Y X 6% § IO afew T A
€ AR AR T B q I A

Mr. Deputy-Speaker:
is:

The question
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“That the Bill, as amended, be
passed.”

The motion was adopted.

Now, the House will stand adjourn-
ed to meet again at 8.15 aAM. to-
morrow.

The House adjourned till a Quarter
Past Eight of the Clock on Friday the
23rd April 1954.



